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RAJYA SABHA
Thursday, the 9" February, 2023 / 20 Magha, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Papers to be laid on the Table.

I. Notifications of the Ministry of Environment, Forest and Climate Change
Il. Report and Accounts (2021-22) of CZA, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
I\/IURALEEDHARAN): Sir, on behalf of Shri Ashwini Kumar Choubey, | lay on the
Table —

l. (i) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 4410 (E), dated the 21%' September, 2022,
issued under sub-section (1) of Section 10 of the Environment (Protection) Act,
1986, amending the Principal Notification No. S.0O. 83 (E), dated the 16" February,
1987 by substituting certain entries in that Notification, along with Delay Statement.

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 4411 (E), dated the 21" September, 2022,
issued under sub-section (1) of Section 11 of the Environment (Protection) Act,
1986, amending the Principal Notification No. S.0. 84 (E), dated the 16" February,

1987 by substituting certain entries in that Notification, along with Delay Statement.
[Placed in Library. For (i) and (i) See No.L.T.8994/17/23]

Il. A copy each (in English and Hindi) of the following papers: —

(a) Annual Report and Accounts of the Central Zoo Authority (CZA), New
Delhi, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Authority.
[Placed in Library. See No.L.T.8582/17/23]
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Report and Accounts (2020-2021) of MAKAIAS, Kolkata and related papers

HEpTer AATErd # o w3t (st 3157 W FedTe) - WEIG Y, H FreferRad uHl &1 uan-
T YT (3TUSH AT femal #) HHT geel UR Il §:-

(a) Annual Report and Accounts of the Maulana Abul Kalam Azad
Institute of Asian Studies, (I\/IAKAIAS), Kolkata, for the year 2020-21,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No.L.T.8995/17/23]

Notifications of the Ministry of Finance

o w=rerm ¥ sa w93t (3N it =eRY) - "Eiey, § fEfoRad uF 99 ged W)
Gl g

(A) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the Customs
Act, 1962, along with Explanatory Memoranda:-

(i) S.0. 6168 (E), dated the 30" December, 2022, amending the Principal
Notification No. S.0. 748 (E), dated the 3" August, 2001, by substituting

certain entries in that Notification.
[Placed in Library. See No.L.T.9011/17/23]

(i) No. 02/2023-Customs (N.T.), dated the 5" January, 2023, determining
the rate of exchange for conversion of certain foreign currencies, into
Indian currency or vice-versa for imported and export goods, w.e.f. 6"

January, 2023.
[Placed in Library. See No.L.T.9012/17/23]

(i) G.S.R. 19 (E), dated the 11" January, 2023, publishing the Customs
(Assistance in Value Declaration of Identified Imported Goods) Rules,

2023.
[Placed in Library. See No.L.T.9016/17/23]
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S.0. 259 (E), dated the 13" January, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3" August, 2001, by substituting

certain entries in that Notification.
[Placed in Library. See No.L.T.9013/17/23]

No. 05/2023-Customs (N.T.), dated the 19" January, 2023, determining
the rate of exchange for conversion of certain foreign currencies, into
Indian currency or vice-versa for imported and export goods, w.e.f. 20t

January, 2023.
[Placed in Library. See No.L.T.9014/17/23]

S.0. 459 (E), dated the 31" January, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3" August, 2001, by substituting

certain entries in that Notification.
[Placed in Library. See No.L.T.9015/17/23]

G.S.R. 67 (E), dated the 1% February, 2023, amending the Principal
Notification No. G.S.R. 785 (E), dated the 30" June, 2017 by

inserting/substituting/omitting certain entries in that Notification.
[Placed in Library. See No.L.T.9017/17/23]

G.S.R. 68 (E), dated the 1* February, 2023, amending the Principal
Notification No. G.S.R. 69 (E), dated the 1% February, 2021 by
inserting/substituting/omitting certain entries in that Notification.

G.S.R. 69 (E), dated the 1* February, 2023, amending the Principal
Notification No. G.S.R. 114 (E), dated the 2" February, 2018 by

substituting/inserting certain entries in that Notification.
[Placed in Library. For (viii) and (ix) See No.L.T.9018/17/23]

G.S.R. 70 (E), dated the 1% February, 2023, rescinding Notification No.
G.S.R. 71 (E), dated the 1* February, 2021 and G.S.R. 487 (E), dated
the 30" June, 2022.

G.S.R. 71 (E), dated the 1% February, 2023, amending certain Principal
Notifications, as mentioned therein, by substituting/inserting certain
entries in those Notifications.

G.S.R. 72 (E), dated the 1% February, 2023, publishing the Project
Imports (Amendment) Regulations, 2023.
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(xii) G.S.R. 73 (E), dated the 1°' February, 2023, amending the Principal
Notification No. G.S.R. 328 (E), dated the 30" April, 2022 by substituting
certain entries in that Notification.

(xiv) G.S.R. 74 (E), dated the 1° February, 2023, amending the Principal
Notification No. G.S.R. 413 (E), dated the 8" May, 2000 by substituting
certain entries in that Notification.

(xv) G.S.R. 75 (E), dated the 1% February, 2023, amending the Principal
Notification No. G.S.R. 575 (E), dated the 13" July, 1994 by
inserting/omitting certain entries in that Notification

(xvi) G.S.R. 76 (E), dated the 1* February, 2023, amending certain Principal
Notifications, as mentioned therein, by inserting certain entries in those
Notifications.

(xvi) G.S.R. 77 (E), dated the 1** February, 2023, amending certain Principal
Notifications, as mentioned therein, by inserting/omitting substituting

certain entries in those Notifications.
[Placed in Library. For (x) to (xvii) See No.L.T.9018/17/23]

(B) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 50 (E), dated the 25" January, 2023, amending
the Notification No. G.S.R. 543 (E), dated the 9" August, 2021 by substituting
certain entries in that Notification, under  sub-section (7) of Section 9A of the

Customs Tariff Act, 1975, along with Explanatory Memorandum.
[Placed in Library. See No.L.T.9019/17/23]

(C) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 78 (E), dated the 1% February, 2023, exempting
Compressed Natural Gas, when blended with Biogas or Compressed Biogas, from
so much of the duty of excise leviable thereon, subject to conditions specified
therein, under sub-section (2) of Section 38 of the Central Excise Act, 1944, along

with Explanatory Memorandum.
[Placed in Library. See No.L.T.9020/17/23]

Notification of the Ministry of Law and Justice

fafY iR <Ima F3Ter™ § sy W (). v bt R 99): 9eicy, § ofie ufafafee
3T, 1950 BT GRT 28 B IU GRT (3) b 3 AT BT USTBRUT (FART
Heg) FRMTEe, 2022 B UBIRIT B drell fAfe 3R = #3Arery (faemdy iGwmT)
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DI ARG G, BI.37M. 5038 (31), f&id 27 3Rpax, 2022 o1 fdcig Fdeh
feRoT 1 Ueh Ufer (STUSH TAT 31 §) FHT ol IR el g

[Placed in Library. See No.L.T.8971/17/23]

Reports and Accounts (2020-21 and 2021-22) of NADA, New Delhi; SAI, New Delhi;
and NYKS, New Delhi and related papers

qIFH PRIHA AR WA #FA J wog wA sh i gt ¢ weiey, §
FrforRaa 91l 1 Tap-Ueh ufcr (SHUSH a2 2=l ) |91 uedl R &l g

() (a) Annual Report and Accounts of the National Anti Doping Agency
(NADA), New Delhi, for the year 2020-21, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Agency.
(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

(i) (a)  Annual Report and Accounts of the National Anti Doping Agency
(NADA), New Delni, for the year 2021-22, together with the Auditor's
Report on the Accounts.
(b)  Review by Government on the working of the above Agency.
(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. For (i) and (i) See No.L.T.8820/17/23]

(ii)(a)  Annual Report and Accounts of the Sports Authority of India
(SAl),New Delhi, for the year 2020-21, together with the Auditor's
Report on the Accounts.
(b)  Review by Government on the working of the above Authority.
(C) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No.L.T.8821/17/23]

(iv) (@) Annual Report and Accounts of the Nehru Yuva Kendra Sangathan
(NYKS), New Delhi, for the year 2020-21, together with the Auditor's
Report on the Accounts.
(b)  Review by Government on the working of the above Sangathan.
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C atement giving reasons for the delay in laying e papers
Stat t qgivi f the del [ layi th
mentioned at (a) above.
[Placed in Library. See No.L.T.8822/17/23]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMUNICATIONS AND INFORMATION TECHNOLOGY

S1. 31feT IRETd (TR U< : HEIed, H [IUNT Hefea FaR SR o= Hienfie!
Heefl FHa g it AT (2022-23) & FEfIRad Uil @ Y- i (sl
qT fe=<l #) 991 YT el IR el g =

(i) Thirty-seventh Report on action taken by the Government on the
observations/recommendations of the Committee contained in its Twenty-
sixth Report on ‘Suspension of Telecom Services/Internet and its impact’
relating to the Ministry of Communications (Department of
Telecommunications);

(ii) Thirty-eighth Report on action taken by the Government on the
observations/recommendations of the Committee contained in its Twenty-
seventh Report on ‘Ethical Standards in Media Coverage’ relating to the
Ministry of Information and Broadcasting;

(iii) Thirty-ninth  Report on action taken by the Government on the
observations/recommendations of the Committee contained in its Thirty-
second Report on ‘Demands for Grants (2022-23)" relating  to the
Ministry of Communications (Department of Telecommunications);

(iv) Fortieth Report on action taken by the Government on the
observations/recommendations of the Committee contained in its Thirty-
third Report on ‘Demands for Grants (2022-23)’ relating to the Ministry of
Communications (Department of Posts);

(v) Forty-first Report on action taken by the Government on the
observations/recommendations of the Committee contained in its Thirty-
fourth Report on ‘Demands for Grants (2022-23) relating to the Ministry of
Information and Broadcasting; and

(vi) Forty-second Report on action taken by the Government on the
observations/recommendations of the Committee contained in its Thirty-
fifth Report on ‘Demands for Grants (2022-23) relating to the Ministry of
Electronics and Information Technology.
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STATEMENT BY MINISTER

Reasons of not framing subordinate legislation under Section 3 of the Prasar Bharati
(Broadcasting Corporation of India) Amendment Act, 2011

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of Dr. L. Murugan, | lay on the Table, a statement
(in English and Hindi) outlining the reasons of not framing subordinate legislation
under Section 3 of the Prasar Bharati (Broadcasting Corporation of India)
Amendment Act, 2011.

REGARDING NOTICES RECEIVED UNDER RULE 267

MR. CHAIRMAN: Hon. Members, | have received two notices under Rule 267 from
Dr. K. Keshava Rao and Shri Sanjay Singh. They have sought permission for
suspension of the Listed Business. | do not find the notices in conformity with the
directions already imparted.

# SRR [(HAICH ): IR, MU TAsidl B g1 Wig Bl gaqust Hx 3T B
..(TIHT)...

ot Ao Rig (i Sroterh 81, fReelt) : W), B9 oA el 267 BT AT 72 B
..(GT).... 39T I b WY fesT g9RT Aifes VR =181 foam T 21 ....(aaem)...
TR, 39 [aR1e # gARY UIST 9SG ¥ Ald 31MIC BX I8! ol...(FFEM)... I8 I3 a)E 4
TAd Bl ...(TAIH).. T8 ...(FGM)... ST & Y SHD! 19 B AM12Y, TS AR
AN R ...(FILTH)...

(39 G4, PO AT GG GHT & FI8Y Tl TY)

DR. K. KESHAVA RAO (Telangana): Sir, | want to submit through you to the
Government that ...(Interruptions)...

" Expunged as ordered by the Chair.
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MR. CHAIRMAN: | have given my ruling.

DR. K. KESHAVA RAQ: At least our intention in moving the adjournment motion,
whether that is in order or not, is to raise the issue of Adani without any allegations.
...(Interruptions)... It should be conveyed to the Government ... (Interruptions)...
| want it to be conveyed through you so that in his reply he makes a reference to it.
...(Interruptions)...  There is nothing like allegation. ...(Interruptions)...

MR. CHAIRMAN: Dr. K. Keshava Rao ji, you have articulated very effectively and
rationally what you mean to convey. Having taken note of that, | have given my
ruling. ...(Interruptions)... Please. ...(Interruptions)...

DR. K. KESHAVA RAO: | am submitting only one thing. Since it is not that effective
as you are thinking, let the Prime Minister know about it. ...(Interruptions)...

MR. CHAIRMAN: Dr. Ashok Kumar Mittal. ...(Interruptions)...

STt STIRTH R : TR, MU AT BT YT TRIGST R AT &, fhY I8T ale &l
T BRIGT B2 ...(FILT)...3MT TARNGT BT 9IV0T Tyt foam Bl ...(caaem)...
3MI YA BT ORT Tarqdt o 8, I8 TTerd 2l ...(Fagm)... I8 [degpd T ©,
TR, UE Tal B3 =yl

MR. CHAIRMAN: One second. ...(Interruptions)...  Hon. Members, take your
seat. ...(Interruptions)...

7l STIRTH THET : R, 379 &1 & ¥ Pl YAUST BT AT, AU I YU [T 5
MR. CHAIRMAN: Take your seat. ...(Interruptions)...
Y SR W9 W, R uIfaried ves €, I8 fAegpd o 2|

MR. CHAIRMAN: Would you take your seat now? ...(/nterrupt/ons)... Would you
take your seat? ...(Interruptions)...

SN STIRTH 09 : IR, B9 Ig el 91 Ihd| ...(Interruptions )...
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MR. CHAIRMAN: What do you mean by &l A9 | ? ... (Interruptions)... \What
do you mean by being so judgmental? ...(Interruptions)... | am surprised.
...(Interruptions)... | am surprised. ...(Interruptions)... HPpe Sil, MY Ffer,
TS 319 93| ...(Interruptions)... Let Mr. Mukul speak.

3 Pp el TAHET IRIS (JTSRAT) : TR, A (99 267 & q8 3MMyah! Ay e,
3o 3 @RS fhT| Y=t BT fob HiepT fFei T, 319 /19T i S § 9l Fahd &
AT 3iTh AT § TASNY =¥ 319+ a7 Hal, SHBT MY TRTIST B AT Tty =
W B G 91T B, S AT B2

MR. CHAIRMAN: Others may take their seats, please.

it vie foam) (RToTI) - 9R, UIferamie #, aNfSe sRywell #, Bilcd rF el §
4 T-TR ISTER0T oW, Sl 9Teq fuet & =il = 9 fbd €, d qRI avE uiferamdes
g1 TBT JSHR 1. HHIE I8 St 7 S Tsa] BT JAIT fhaT o7 3R I 31! wriare!
§ wfeferd €, 3 < ofl § Rith g8 Hg-T =redi g fb 39 & & 3772l BT ITei &l
8T & o 31y foram 267 § <17, ST Tseu iy & AU UR Tl 81, 99 ael o Tl

MR. CHAIRMAN: You have made your point, Pramod ji.

2 g frar] : 379 U 91l I8 © 3R g8 W1 3R &1 AT Y, <l &R, Ig 6¥e
BT S {1101 g1 B, SHD! Sl TRARTY &, MY SHRNT Had & [ IRHRISAT B R&fT BI1
a2y, 1 § Rt I8 dHe1 dredr g fb IR &1 J&ll HIRY 3R S 91 wea f+epred
T &, I8 BIRIATE! &I 3 g1 38 &, a1 A-T (978 e Bl

MR. CHAIRMAN: Hon. Members, | examined the proceedings in the light of the rules
framed by the House. Rule 261 casts an obligation on me. To make such sweeping
observations that everything has been removed is not appropriate. | expect the hon.
Members first to go through what has been expunged. ...(/nz‘erru,oﬁons)...

SHRI JAIRAM RAMESH: Sir, we have gone through that.
MR. CHAIRMAN: One second.

SHRI JAIRAM RAMESH: Sir, you have expunged the operative part of what he has
said.
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MR. CHAIRMAN: Please. | would urge you again that we are in a House where some

decorum has to be maintained. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, it applies to everybody. ...(/nz‘errupt/ons)... It
applies to all sections of the House. ...(/nz‘errupﬁons)... Sir, it is not acceptable.
...(Interruptions )...

MR. CHAIRMAN: | have taken my call. ...(Interruptions)...
DR. K. KESHAVA RAQO: Sir, in protest, we are walking out.
(At this stage, some hon. Members left the Chamber.)

MR. CHAIRMAN: Dr. Ashok Kumar Mittal. ...(Interruptions)...  Please take your
seat. ...(Interruptions)... The hon. Leader of the Opposition.

faaer & a1 (sft aferprola @A) : W), S AN wed & d8d, WNISR & J8d I8
el STt 8, § 81 gusrar fb a8 Wi 8 Bls U1 SHuTferamies 9es o7 A7 fhdl &
HUR DIs YIORI AT, cifchT bR Hl 3Ta SH -G PR << ] Bl Terd A
fFrepTell 21 | QT A1 T8I ST, AR 3MTUeh! IHD g H AlS Dls WY B, o1 39 I8
3T &9 A I8 Hebdl o, WAl MY A WE 3 ©: S8, Sl ¥eq {4 ST [
,"...(TGUM). .

MR. CHAIRMAN: | would appreciate if what | have expunged should not be used.
...(Interruptions )... What | expunged should not be used.

i} AfeAepTol WA T8l WX, 39 e H dldl o, 81 H 9l 8T gl A TR
RT9 St D1 &7 Irofud] A18d F g I8 2es dal AT, I8 374l |l Hriarel H &, I A
g IfOTT| 79 I81 9N A% U AR ISt B 3R 3 3R e+ &1 3N | 319+l §Td
3119 984 3S] UgHR Y &, d Brds YAafic! & wse &, 9 el &l 9 &,
ST &, $9b J1a9[& AT S9! TIdhd 1 ¥8d &l Sl #X [Sh¥ H 311 8, 8% IR 34
TIBT, 2 31 T8l &, HUAT 31T S U IR AR RG]

* Not recorded.
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MR. CHAIRMAN: The ultimate defender of the LoP is the Chairman.
...(Interruptions )...

it AfgrpToe @ © W), I8 T 81 I 2 ... (FAYH)... AT YRIISl B T2 B
...(TEEM). ..

MR. CHAIRMAN: | have taken up Zero Hour. Dr. Ashok Kumar Mittal; not present.
...(Interruptions)... Then, Shri Binoy Viswam.

MATTERS RAISED WITH PERMISSION
Need to ensure proper implementation of the MGNREGA

SHRI BINOY VISWAM (Kerala): Sir, with a saddened heart and with a lot of protests,
| stand here. My concern -- | should call it ‘our concern' -- is regarding the miseries
of the MGNREGA workers, the Mahatma Gandhi National Rural Employment
Guarantee Act workers. The number comes to 15.28 crore in this country and those
people work for the country. They also create wealth in the country. | believe that
their sorrows and livelihoods should be taken care of by this Government and this
House. We can see that MGNREGA covers around 2,78,342 panchayats in the
country. It is a very wide scheme. | am proud to say that it is the child of UPA-I
Government in which the Left also played a critical role in evolving the policies. That
Government started this MGNREGA scheme.

Sir, | am very constrained to say that the Government of today is trying to Kkill
that project. To Kill it, the Budget presented here in this House, in the Parliament, by
the hon. Finance Minister has allocated only Rs.60,000 crore for that scheme. Itis a
paltry amount for that. That amount will not be enough to maintain this scheme for
the poor people. Ten days back, thousands of them came to the National Capital
under the banner of AITUC for a struggle. Their demand was very simple and it was
to enhance the working days to 200 in a year; out of 365 days, they demand only 200
days. Moreover, the minimum wage that they demand is Rs.700. Today, they are
getting only Rs.217. The Finance Minister, other Ministers and the Chair are here.
Please tell us how a family can live in this meager amount of Rs.217 per day. They are
not living, only surviving. So, please think of them. | request the House and the
Government to take the matter seriously and see that at least this remuneration
should be enhanced to Rs.700. It is requested that the working days be increased to
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200 days in a year and their minimum wages should be Rs.700 per day. | am very
sure the Government of the poor, as they claim, cannot forget this claim. Thank you,
Sir.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | associate myself with the matter raised
by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI JAVED ALI KHAN (Uttar Pradesh): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the matter raised by the
hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

Issue of weaving industry in the country

S} SR YATITS! (BRI :

"forer1 SRS Yl E¥Ictl Y81 varl 4,
[ av 81 BeT U WeT g5 W81
Y E7]1 7 g1 9T G1eITas 7R,
H BYSl & Ghev H dl e vl

JHTNRT FEId, H AT Y U TSI 3R IHH [ SN BT &4 3D A
G & oIy @Sl BNl §, T §ehx FHTST B8l ST &, Sil 39 1A Bl STl &
TR I GNT H I Sk 8 3R 89R-3M9S STl & Ty fofars aran 81 § vap U
ST BT &5 3YD] GA1 V81 5, Sl BN & 918 59 o2 H g4 SATET JISNR Jrord
HYAT Bl T8 I8 HERTE B (YS!, ATlTd, STaTdNSl 8l; SR U3 6l IR,
A%, JaRGYR, CTISl, AYS, Felldla &I HSH3NSH] 8l; A UGel &I JReMYR &8l;
fIBR BT ANTAYR B1; ARYATg BT Hord, B2l 81 1aT AT T2l &1 IR 8l, 39 T4
ERI H ARl URART & TR BT Goa] [ IEN DI q&Ield STl &, a8 SN AT
Jeelell 3 RR 21 99Mfd A8igg, [ Caacsd §S%l § oW 60 TR¥C
ST TR H FS¥! BT 2, AAfhd WHR 7 9 sS%1 &l I Bis a1 2,
IIER] BIs AT 81 PG &1 URBR 1 5Ab JUIc & foIU 30 TR¥C hiicd dfere!
<) off, Afhe 2014 H TG 9ISTUT B TRBR 378, A1 W TSI B 10 TR B faar iR
34 faA1, el 6 7EM 3 S 4 §8 SR @1 B

JUTIF FBISY, TR g ToRT I+ TRGRT AT9T H ST - & IR o917 19
ST YR AT AThT Bl FAFIUE BR G 8| AT AT b FAFR - I8 [T
o1 8 fh S IR IRBR BT BIs Bheld ol 8 IR Ig SN STD! IoTg A SIST IdT8
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81 YT 81 T I 9Tl 3R dele 9l & IR 81 dTell ST 5 $9 S &I a)dral §
3R WAl Bl 51 Y URT H Fad 1G] UTdR o (St H g1 HRal 2, ol
HRBRI ISRIAT b qTe Yol &1 &1 o1 I SATST YTaR ofd A2 hars H 4 T

JUTIFY FEled, T §9R9 § B B TR 96 HIP B 1 Sil S-S+
TERAT G B <, I TR H 37T §TBR HIg $€ W[ TR DH B b [T AR
RN

37T #, § g T Aredl § {6 SRl & 9 T I8 8, 7Y FHare # 9w & E,
TR o BT AWATS B aTell faoTel & el o1 9rer sa-1 WY § o6 g9asi & %8 ge
3B B SHUFE] o P INBR F Idh! HER AR drel 21 g8iIed, § MRast 919 &g
81 gl ARPR - SHg™e! @l ffffie 20 TRg BUY G! 81 H I8 JARIY PR 8T g, AN
&R 7T ¢ o Sfigadt o fafiie &9-J-%9 50 @R $UY & 171 39 T IR A8
SITTRIT ST, AT fASTell &1 S| GHTaiT 7816, | SRt a1 de=r aredr g

MR. CHAIRMAN: Time over.

1. A1 PAR 311 ([981R) : 9E1ey, H W 3l 59 99y I Hdg Bl g

STt ToT- SN UIfed (FERTY) : HElGd H Wi a3 &l 99 A9y 9§ dag ddl
gl

it et Siht (JToRUM) : 7E1ey, H 4l W &1 39 vy ¥ Hdg AT gl

SN Gl St Aa¥ (SR : Heled H Wl W I 59 (49 | Hdg bl ol

DR. FAIYAZ AHMAD (Bihar): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. AMEE YAJNIK (Gujarat): Sir, | too associate myself with the issue raised by the
hon. Member.
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SHRI KUMAR KETKAR (Maharashtra): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the issue raised by the
hon. Member.
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SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

MR. CHAIRMAN: Shri M. Mohamed Abdulla.

Need to issue commemorative stamp on the centenary celebration of
HH Maharaja Rajagopala Thondaiman of Pudukottai, who first
signed the Instrument of Accession

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Hon. Chairman, Sir, my home town
Pudukkottai, the royal-province, which existed between the year 1680 to 1948, was
the first princely State that signed the Instrument of Accession on 3" March, 1948
after Independence.

His Highness Raja Sri Rajagopala Tondaiman Bahadur was the princely State's
ninth and last crowned ruler. He was the first King who signed the Instrument of
Accession with independent India whole-heartedly with his total treasury amount,
currently located at Pudukkottai district. Additionally, he selflessly donated his Royal
Palace for the functioning of the District Collectorate at the request of the then Chief
Minister, Dr. Kalaignar. He also served as the President of the Tamil Nadu Cricket
Association, Kodaikanal Boat Club and the Rowing Club.

As soon as India gained Independence, he decided to adjoin his country with
India without any duress. His Highness Raja Sir was honoured with many royal
medals by the Government. He died on 16™ January, 1997 at the age of 74.

The then Home Minister Sardar Vallabhbhai Patel got the confidence to unite
India along with the Princely States only because of him. His Highness Raja Sir was
honoured with the George V Silver Jubilee Medal in 1935, George VI Coronation Medal
in 1937. During the last years of his life, he shunned away marriage to serve the
people and lived a saint-like life. To commemorate his Centenary recall and
considering the legacy, magnanimity, and simplicity of our beloved Raja, His
Highness Raja Sri Rajagopala Tondaiman Bahadur, | request the Union Government
to release a commemorative postal stamp recognizing his service to the unity of our
nation. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | associate myself with the issue raised by the
hon. Member.
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SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the issue raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the issue raised by the
hon. Member.

Need to start air services from Belgavi Airport

1l SUUT FSIST (BICD): AU HBIG, AT 3l 5 [I9F UR qre Bl AT
CIRSSCA RIMCIREA R CI G
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HABIGY, e ITd] BaTs 375 BT AT 1942 H 1Tt IR B & gIRT foham 7T o
2018 H 'SSH-III' & FAINT T BT 13 USRI F Sire & {10 UTa QWRATS Bl
fafed foar T o1, SN 59 o1 & d8d Ud 84T 378 Bl IMdfed Swaay gdTs A
gl few R, 2022 9% derTdl 9 Seell, J9s, 9919, EAaEIG, avEE, I+,
$SR, ANYR, FATRI®D, ISIYR, SIYR, feroufcr, gor, BT, R R GRA A ST gafl
AT| T A 'S IS &b AR B I TSl UiT I9 74,041 AT WR b 1 1,176
IS Tl il 'S AT YH B F 918 39 Bdls Mg 7 2021 AR 2022 H
2,80,000 JTAT P AT 6,470 FSHI BT FATAT B AT T FATS T BT S-S
TRUIE & AU § BT ANRG I§IT HATTT gRT IR % IeH A W1
FHTT fRaT 3T 211 St gaTs /g Bl 'S IS & 3iId &f STH arel
AETIT I AT T a9 BT &, S 2023 H FHIST BT S| FERIAT 7 e & BRI
IAAT H By GRS YT AIT31 Pl §§ PR Fhdll & AR $O YIRATSH, O AT
TR B1 U7 Bl FATSC 1 §8 W B &1 51 §9d AR, B2l 3R goTal H WgHic
faeell &1 gs, TERMEIE, TGS Bl FART, Toic B [TBuld, Hsul, 4YR, Ta]ES
Pl FolTSe, ST Bl I=Ts Bl Follse, IR TIR P AP Bl Fllge -- I, ool
JP T dTell FATse A ST e & 3fdvid il facel arel Fge &1 ok drs,
AT 3R ST ATy, Ufafes o 280 AT 2071 39 918 i 59 Flsc Bl 6§ B
& T/l 39 99 Bed T TR A8 B! 98a) ATl HBIGd, Jolidl HUlicd &l
SR G g1 [37ell &1 I8 el Bulic e, M, RIS, 1 ISl 6! A1 1R R
2| ST IR efee 9 Y 984 offdes A I9dl 7l ufafted...

SHRI P. WILSON (Tamil Nadu): Sir, | associate myself with the issue raised by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
issue raised by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the issue raised
by the hon. Member.

it | : U1, /IS HHR S

Need for new and reformed wealth and inheritance tax law on India's
richest population

1. 9461 $AR o1 ([F8R): GHTUl #8183, JAYHT Yishar b TaT g7 Ua iid
Heayul fIu R did &1 Al f&2m Ay GHHi q8ied, I8 U U9 v g,
s ver @R fauer # 3Is A% 921 81 AobdT, Adve 81 81 Ahd1l H I8 a1 Jufd
311R 3T & IS 3R 3T fITRT & W H H8 Vel g1 A1 UL A8 Gy, BAN
D (Al = Al ==l B SR g1 39 a1 ) el © fob Ay fa<t #30) anfgen 41 gqR
THeT Bl R, faapd &) 919 I8 ® f 3R 89 Ui feforad & s §9 off oI,
QIR ST & AR 4 WG & $O <rY 8l 3R YR BT YRT I ST &
I HENIR | 71 97 }ET 81, 4l I8 Sfd F81 81 9%, 314t <7 RUle o §, S9b
Sy H TR 3T §, offhT X1 dTell BIUT 919y HRdl JITTQI - Ure gfcrerd
YRATAT 6 IR 60 TfT2rd FURT 21 S9! uRT H BIg S} 781 g1 394 feqpd a5 2 fh
50 Tfererd & grF Rtk i Ufererd 81 ST BIRIAT § o &1 317 = Y&l off, 99 89R
<91 § BRISUfT 3R IRIUfCRl B IR 9 V! ot ¥R, I8 3R T8l 8ldl &, I8
AT B 21 T 91T § 99 @R Uiy &7 39 bR J /7914 faaror 811 ® - 9%,
SHAN YR B SHD] IGTSI 27| SRRIFed RIS 3fith wT viferdl & ffcahd 39,
FATST (A -- 99 § IR-IR o #=1 Sft & g9ic R il g, dl 08 &l g (6
$HE TOIRY ¥ goic 13Y1 T8 1l &1, oifh &H g9 WRUTs a1 B Ty, d fedmd
BT B Q97 H I 1985 O 39 X8 & <o bl axel off - Jeer 3R gkl
fava ot &3 refrazemsil # Jg el 81 WX, I 89 U I199 Tl off hd? 39
BIC-H ARG ¢ & 918 89K U U So+1 g1 §UaT 81T, a1 g1 4ol 81 {6
ot =11 A1fear B SBRiT T8l <@ TS| MY Al -HeaT & (oY Sl & BRAT
AT &, 3MT DR YT H FIaT ¢ o af+epi & MR UR, R G P AR 1R
<7 ot =TT 9 31y forator ot g ) 8, S FHIST | Shad 31T B R, IRTATT BT
ORT AT SATAR[E] B ORE 98 8T 8| AN AU 7eIed, § 3Taeh A1eqq A
3ITIE B0 o YRT Tiaed, fquer feieh] 59 a8 & oI &l avel &, dlfd &4
T P &F H, TO[he &b & H AId UgAAha Al HR Tl WY, A4 28 HhS qTah!
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g1 H Rad F iR & SRS & anfeda 30 Fret () w9 Ug, S e &
FICRIT 1€, A1 321 I8aR BT 3i1R 37T BTt H 3 Fei]d Had & H AT, 7 {6
Rt P& P 2 d Rircdr X8 Sme, gfshar, o7 f2= |

SHRI SANDOSH KUMAR P (Kerala): Sir, | associate myself with the issue raised by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised by
the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
issue raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.
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DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the issue raised by the
hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

S1. Haret srewe (ER) : Jeiey, § i W9 & 39 vy 9 dag Frar gl

MR. CHAIRMAN: If the Professor can conclude in two minutes, there is no harm. Why
take three minutes? Now, Shri Brijlal.

Rising road accidents and deaths caused due to over speeding and rash driving

31 FoTelTed (STR USTN) : FHIUNT ABIGd, H ATYDhT €T MU Bl GRT 304Y DI
TR JMTPHET BT ATET B 1 51 BIs YfrTsSe BT 2 3R I fordl @t g =il &, o
I B H I8 gRT [ Sl B

IS, 2021 BT SN DBl §, SAH X < H 4 G Yfadscd gyl S
vfRTS e # 1,55,000 AT AR Y, T4 68 URRC AT 18 | 45 98 & AN & 7, ST
5 SITSH BT UTSH UST 81l 8 3R I8 <31 I UISfaeidc! § M kil 81 3 fadscd
H S " gU §, STa! 61 3.7 dRd g1 S <9 H 2021 # Sl 8¢ &8 ©, S
30,000 ART AR Y &1 39 UBR, TRTscHd H R R AR Y &, 396! &1 Aed
H AN Y AR B HT B 5.17 A1 &, S [ T2T AT 81 YRS ed H Sl gaad
HTIH BId &, STH 2 FTol BT Ioll & 3R d I I &l Joidel &1 I8 Bls Ufrasc Hd
HEUTRl IR I U HASIGRI dl Gd1 &, Y1 TS fhdl BT Sus! § g1 <, a9 Al Foi1
A 2 AT B &1 81 ST YfRasSed 8l €, S8 ¥ 85.4 TR¥IC Yfeascd siavdifeT &
BId B

HEIGd, A1 I8 Hel © {dh I S & ST BT B o1, TSl =1 & I
2l oY, ! I ) TaTa 9 3R 3ot WY S g1 91 2, I 6 URT TSl 21 98 AN |
Bl Jolgdl 2 3R I8 Qb & WY SieT T8I ST AR 31U I8 IR1Y 8 b &1RT1 3047
IHEHT Hh I U GRT 304TT SITS] WY1 3R YfAsc DIy IR & 120 H HRdl
2, T & T H BT B, ST IS F BT 8, SAFSI-Th SYBRUN BT TINT B
BY DRl & Al IHD! [THERT SITET g1 8, ST IH ST BT Yragr W SITa]
BT 1R TAT SEH HIgd W SATGT 81 A112Y, S fh Jdd & IRAR & f&am <1
Hap|

HBIGY, STy AT RN & & ORT 304Y H &H ¥ &H 7 ATA DI Aol &1
MY, SHAT SITET BT BB R a8 AT Jold & IRIR DI fadn ST1 =2yl

IR I8l hel g, o g
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st GRS It (Fe uew) : e, | WY Bl 39 A9 & 1Y Geg R gl

g1l §g qrer Mart (fBamaet ween) : #eied, § Wi W &l 33 9w & Wiy g
HA

SN T S AU (STR YY) : HEIed, H W) W B 39 AV & iy GG
HA

it IFTEiE ST (BRAN) < wEIGy, H Wi Wi Bl 39 AWy & A1y GrIg ddl g

SHRI AJAY PRATAP SINGH (Madhya Pradesh): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI PARIMAL NATHWANI (Andhra Pradesh): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the issue raised by
the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | too associate myself
with the issue raised by the hon. Member.

SHRI KAILASH SONI (Madhya Pradesh): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI DEEPAK PRAKASH (Jharkhand): Sir, | too associate myself with the issue
raised by the hon. Member.

MS. KAVITA PATIDAR (Madhya Pradesh): Sir, | too associate myself with the issue
raised by the hon. Member.
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SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI VINAY DINU TENDULKAR (Goa): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
issue raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
issue raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | too associate myself with the issue raised
by the hon. Member.

MR. CHAIRMAN: Now, Dr. Amar Patnaik.
Need to improve digital infrastructure and connectivity in rural areas of Odisha

DR. AMAR PATNAIK (Odisha): Sir, | thank you for giving me this opportunity. As per
the latest report of TRAI, that is, dated 31 July, 2022, the overall tele-density of
Odisha is 75.23 per cent which is within the bottom five States of India. Even the
North-East has higher tele-density at 77.98 per cent and Jammu and Kashmir at
88.18 per cent. The national average is 85.11 per cent. So you can imagine the kind
of denial of digital services to the people staying in this region. Within this, the rural
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tele-density is only 62.73 per cent, internet density is 34.51 per cent. All these
statistics give one particular picture clear that the rural people of Odisha have no
benefit from the extension of digital revolution in the country. The KBK region has
seven aspirational districts. In this region, 10,000 villages have no internet
connectivity, no tele-density. Sir, 6,278 villages are still without mobile access or
connectivity. Wherever there is internet connectivity, the signal is so weak that they
have to either climb up to a house and if they don't have a house because in
Malkangiri areas, they have to climb up a tree. In this kind of a scenario, it was
envisaged to install mobile towers and there was a proposal for it. The proposal is,
under LWE Phase |l, Reliance Jio was supposed to install 483 towers, Aspirational
Districts Project with 2,379 towers, 4G Saturation Project with 1,572 towers and
similar such proposals, but there is no timeline given for completion of these projects.
When will they be completed?  Similarly, under the Bharat-Net Project, the
Government of Odisha has asked for approximately Rs. 327 crores under the Special
Assistance for increasing utilisation of Bharat-Net Phase Il in the State. This fund has
also not been released. So, what concerns me is that the recent Centre's Budget
Estimates is 26 per cent less than the previous Budget Estimates of last year and 37
per cent less than the Revised Estimates. In such a scenario, | shudder to think how
this entire project will be completed and how the digital connectivity in the remotest
part of Odisha, particularly, the rural Left Wing Extremism affected areas will be
completed. Sir, through you, | urge upon the Government to have a concerted effort
in completing this project and ensuring the tele-density and internet connectivity
increases in rural part of Odisha.

DR. PRASHANTA NANDA (Odisha): Sir, | associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised by
the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the
issue raised by the hon. Member.
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SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

MR. CHAIRMAN: Now, Dr. Fauzia Khan.

Poor air quality in the cities of Mumbai and Pune and need for a robust health
infrastructure to address the problem

DR. FAUZIA KHAN (Maharashtra): Sir, as per the data revealed by SAFAR, India
Institute of Tropical Meteorology, IIT-M, the air quality of cities like Mumbai and Pune
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have dropped to poor and very poor level. This is the result of the north-easterly and
the easterly wind flow which carries pollutants and moisture with it. The pollutants
which flow from the Indo-Gangetic Basin and Central India, combined with constant
drop in temperature and the cloudy weather throughout the day, have rendered these
pollutants to stay within the vicinity of humans, blocking their escape to higher levels
in the atmosphere. Usually, when temperatures are high, humidity is less and there is
dry weather with greater particle suspension. These pollutants are responsible for the
falling of the PM 2.5 concentration to 31/ micrograms per cubic meter in Pune and 313
micrograms per cubic metrer in Mumbai when the maximum possible limit is 60
micrograms per cubic meter. A more or less similar situation is there throughout the
State concerning these affairs. Additionally, it has led the doctors worried about a
hike in cases of upper respiratory tract infections, bronchial asthma and heart issues.
These pollutants could either be from dust or pollen or from vehicular emissions. Sir,
although, at present, it is not in the hands of humans to alter the structure of winds
and the climate, a robust mechanism to combat factors that lead to air pollution must
be raised. And, the health infrastructure for this need to be maintained to address
such issues so that affected people, especially the senior citizens, can avail
themselves of the benefit of the same. At the end, | will only say, be a part of the
solution and not part of the pollution. Thank you, Sir.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
issue raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised by the hon. Member.
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SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the issue raised by
the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the
issue raised by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. FAIYAZ AHMAD (Bihar): Sir, | too associate myself with the issue raised by the
hon. Member.

MR. CHAIRMAN: Now, Shrimati Jebi Mather Hisham.
Need for Government intervention to redress the issue of paddy farmers in Kerala

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | am deeply obliged by the
opportunity. | would like to draw your kind attention to the impending crisis faced by
the paddy farmers in Kerala. The State Corporation had procured Rs.482 crores
worth of paddy but, unfortunately, only Rs.45 crores have been paid to them; Rs.437
crores is pending with them. Why this has happened is because about Rs.580 crores
is pending from the Union Government to the State and Rs.460 crores from the State
Government. Sir, if the paddy farmers are not provided with the money, which is
rightfully due, it is pushing them towards the wall and it is very, very unfortunate that
the payment is not being made. All | am asking for is that the Union Government
should make the payment which is due of about Rs.580 crores. | am not asking for
Rs.21,370 crores from State Bank of India. | am not asking for Rs.70,000 crores from
LIC. All I am asking is Rs.580 crores which is rightfully due to the paddy farmers of
Kerala. Sir, let me respectfully remind that our country’s and this Government’s
priority ought to be farmers and not a company. let me also respectfully remind that
our country’s and this Government’s priority ought to be to ensure that every one out
of 140 crore people of the country should not live without food and the priority
should not be to make one person the richest in the world. Sir, let me also
respectfully remind that our country’s and this Government’s priority should be to
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ensure that not a single youth stays without employment and not to make all sectors
being given to one person.

So, | take this opportunity to once again respectfully submit to remind this
Government that our priority is farmers. In Kerala, the paddy farmers are facing grave
injustice and if the Union Government gives this Rs.580 crore, it will be a great
blessing. | can assure you one more thing. If this Rs.580 crore is given, nobody in
this country will ask for a JPC; there will not be any walkout; there will not be any
kind of issue, but there will definitely be a great blessing given to you by the farmers.
Thank you very much, Sir, for this opportunity.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the mention
made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): | also associate myself with the mention made by the
hon. Member.

SHRI JOSE K. MANI (Kerala): | also associate myself with the mention made by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): | also associate myself with the mention made by
the hon. Member.

DR. SANTANU SEN (West Bengal): | also associate myself with the mention made by
the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): | also associate myself with the mention
made by the hon. Member.

SHRI KUMAR KETKAR (Maharashtra): | also associate myself with the mention made
by the hon. Member.

SHRI IMRAN PRATAPGARHI (Maharashtra): | also associate myself with the mention
made by the hon. Member.

DR. AMEE YAJNIK (Guijarat): | also associate myself with the mention made by the
hon. Member.
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DR. SASMIT PATRA (Odisha): | also associate myself with the mention made by the
hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): | also associate myself with the
mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): | also associate myself with the mention made by the
hon. Member.

S Gl qdl A (B<ITTe) : HEIed, H Al 91 Haw §RT ST T favg 4

I Bl Hag Bl gl

S IST STENHRE UIfee (HERTS) : HEley, § WY A1y 4a §R1 So1U U
g 4 @ a1 Hag Rl gl

Need to protect rights of patients in private hospitals in the country

SHRI KARTIKEYA SHARMA (Haryana): Thank you, Mr. Chairman, Sir. The Indian
Constitution guarantees fundamental rights to each and every citizen of India. Article
21 of the Constitution of India guarantees the fundamental right to life & personal
liberty. The Constitution of India does not expressly recognize the right to health as a
fundamental right under Part-lll of the Constitution. However, through judicial
interpretation, this has been read into the fundamental right to life & personal
liberty under Article 21 and is now considered an inseparable part of the right to
life. The right to health is inherent to life with dignity. Articles 39 (e), 41 and 43 of
the Directive Principles of State Policy put the obligation on the State in order to
ensure the effective realization of the right to health. Despite constitutional
provisions of the right to health care, private hospitals deal with citizens in an arbitrary
manner and violate their basic rights. If the patient’s family is unable to bear the
hospital expenses, it has been noticed that in most of the cases , until a patient
or his or her relative ends up paying the bill, the patient is not discharged and held
in the hospital even if they are unable to do so. For instance, in November, 2020, a
woman patient after her delivery was held by a private hospital at Kushinagar, Uttar
Pradesh, for not paying the hospital bill, the patient's family had to approach the
police administration in order to get the woman released from the hospital.

In August, 2019, another patient was held by the Apollo Hospital of Delhi for
non-payment of bills post-surgery. Not only this, there have also been many cases
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of seizing dead bodies. Such an incident was reported last year from Shahdol district
of Madhya Pradesh, where the doctors of Devanta Hospital took the dead body under
their charge because the relatives of the deceased could not pay the Hospital bills in
time.

Similar cases are also being registered from other parts of the country where
the patients are met with inhuman conditions. Certain cases have been brought to
light where patients have been tied to the bed by the hospital administration for non-
payment of bills and doctors ignored the patients’ health by showing negligence in
their treatment. In this regard, the Devesh Singh Chauhan Vs. State in the other
cases, the Delhi High Court, in 2016 held that no hospital can hold a patient under any
circumstances even if it is a case of non-payment of bills. Along with this, it is also
unimbiguiously mentioned in the charter of patients’ rights prepared by the NHRC that
the patient has the right to be discharged and a patient can’t be held by the authority
of the hospital under any circumstances. The report of the Competition Commission
of India in 2021 states that the charges of renowned hospitals like Delhi’s Fortis, Max,
Fortis, Gangaram, St. Stephen, etc., are very high. These hospitals charge
thousands of times more...

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the ention made by the
hon. Member.

SHRI P. WILSON (Tamil Nadu): | also associate myself with the mention made by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): | also associate myself with the mention made by
the hon. Member.

SHRIMATI SULATA DEO (Odisha): | also associate myself with the mention made by
the hon. Member.

DR. AMAR PATNAIK (Odisha): | also associate myself with the mention made by the
hon. Member.
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DR. SANTANU SEN (West Bengal): | also associate myself with the mention made by
the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): | also associate myself with the mention made
by the hon. Member.

SHRI SUJEET KUMAR (Odisha): | also associate myself with the mention made by
the hon. Member.

SHRI JOSE K. MANI (Kerala): | also associate myself with the mention made by the
hon. Member.

DR. SASMIT PATRA (Odisha): | also associate myself with the mention made by the
hon. Member.

Delay in disbursement of funds overdue to West Bengal

DR. SANTANU SEN (West Bengal): Mr. Chairman, Sir, the matter is known to you as
you happened to be our learned and beloved Governor at that point of time. On 18"
November, 2021, our hon. Chief Minister met with our hon. Prime Minister and
thereafter, on 5 August, 2022. Once again she has given all the documents which
has shown that there was a due of Rs. 1,96,800 crores. If we can categorise for the
welfare projects, for MGNREGA, it was Rs. 6,561 crores; for Amphan cyclone, it was
Rs. 4200 crores; for Covid and other natural calamities, it was more than Rs. 6000;
for PM Awas Yojana, it was more than Rs. 9000 crores; for PM Gram Sadak Yojana,
the dues were more than Rs. 2000 crores; for mid-day meal, the dues were Rs. 174
crores; for Swachch Bharat Mission, it was Rs. 344 crores; for food subsidy, it was
more than Rs. 1200 crores; for the PM Jan Vikas Karyakram Yojana, it was Rs. 44
crores and the ongoing Kelaghai-Kapaleswari flood management, it was Rs. 178
crores. Since then, till now, only a meager amount has been cleared. At the same
time, sometimes the funds are getting released at the fag end of the financial year
leading to complications as far as the implementation of the project is concerned. As
far as PM Awas Yojana is concerned, till date, we were supposed to get the first
installment for more than 11,33,000 houses. As far as MGNREGA is concerned, we
have seen that there has been a slash down of budgetary allocation by 33 per cent
though it is the largest social welfare project. You can easily record the PM's
comment regarding MGNREGA, but unfortunately we are yet to get a huge amount
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for the MGNREGA project. Though West Bengal happens to be one of the best
performing states, but because of political vendetta, West Bengal has been facing
financial blockage from the Government of India. We have been facing several
Central agencies. Mid-day meal is facing CAG audit, but PM CARES Fund is not
facing any CAG audit. This is very unfortunate. As far as name changing is
concerned, this Government is the pioneer of changing the names of several projects.
My humble submission to the Government is this. Don't do this vendetta politics with
the best performing States like our best State, the State of West Bengal. It is doing
its best under the leadership of Madam Mamata Banerjee. Kindly clearly the dues for
the social welfare projects which you are supposed to clear. This is my humble
suggestion before the Government. Thank you.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the
submission made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the submission
made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRIMATI MAUSAM NOOR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.
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SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

Increasing violence against health workers

SHRI TIRUCHI SIVA (Tamil nadu): Sir, healthcare workers comprising doctors,
nurses and hospital staff are a vital part of the society and they work selflessly and
they are considered to be the living Gods on earth. But these health workers are
constantly undergoing violence. They face frequent violence in their workplace. They
face not only physical violence but also damage to the hospital's clinical
establishments. According to a survey conducted by the Indian Medical Association,
75 per cent of doctors surveyed had suffered at least one form of physical violence in
their entire career and most of them are done by the families of the patients. Several
factors contribute to violence on health care workers, including infrastructural gaps,
weak security apparatus in clinical establishments, delayed response by law
enforcement agencies, insufficient facilities of counseling attendants, unregulated
entry of trespassers, lack of stringent legal provisions, and overburdened doctors.
An amendment was made in the year 2020 in the Epidemic Diseases Act. Despite
that, the intensity is increasing day by day. The amendment merely safeguards
against violence in the situation of an epidemic. | urge upon the Government that it
should proactively work towards ensuring a safe environment for the health workers.
It has to consider adding norms for hospitals to have security measures including
CCTVs and well-defined restrictions on the entry of visitors and must also include
cyber trolling. Additionally, these offences should be made as non-bailable. At
present, these cases are dealt with only by very lenient IPC sections. Before the
punishment is given, everything gets lapsed. Twenty one States and Union Territories
already have a law in place, but we need a law at the Union level to have uniformity.
Sir, the increasing frequency of cases is not only detrimental to them but, of course, it
shatters the edifice on which doctor-patient relationship rests; it is their faith. And, at
the same time, the dedicated involvement may also get disturbed.
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So, taking all these into consideration, | urge the Government again to
introduce legislation in their favour which will instill the long lost confidence in the
minds of medical fraternity.

Thank you very much.

LT. GEN. (DR.) D.P. VATS (Haryana): Sir, | associate myself with the submission
made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the submission
made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the submission
made by the hon. Member.

DR. RADHA MOHAN DAS AGRAWAL (Uttar Pradesh): Sir, | also associate myself
with the submission made by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the submission
made by the hon. Member.

DR. FAIYAZ AHMAD (Bihar): Sir, | also associate myself with the submission made
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the submission
made by the hon. Member.

Need to compensate farmers of Rajasthan under Fasal Bima Yojana Scheme who
have been adversely affected by the recent hailstorm

31t ToI= A (ISR 2 AT FHYIT ST, H YT ST HR 1Y ISR H
TGS & BRI BA SRAG B F §U JHAM B AR IAThINd BT AT8< gl
RISTRRIT H MG BT T4 TS AR fHAMI IR TS 51 STHARI A8 o 3id H oA
H g3 YR IATAGISE 3R IRATT & DR TITHT 14 STl H B 15 ARG g AR Wl
R 81 7 7, Sd1d 109 fE gaCaR | gs Hcl UHIAT gs © 3R P 65 Hfcrerd
B IRA1S B D! 5| SHABT BT DI TSN IhT SR 31 FIwRI IR TSR 9T TS
gl

T TS, IO WRGR W IR-IR THIIT B BT 3MH AT BRI DI
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DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the submission made by
the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the submission
made by the hon. Member.

Need to ensure minimum wages to the agricultural workers

DR. V. SIVADASAN (Kerala): Respected Chairman, Sir, | would like to share the
burning issues of agricultural workers in our country. The highest number of workers
in India is in agriculture sector. Sir, Mahatma Gandhi said that India lives in its
villages. But, Sir, what is the condition of agricultural workers in our country? They
are not getting proper wages. They don’t have enough employment in their village.
Why is it happening ?

The average or per day wage of an agricultural worker is below the price of one
litre petrol! So, it should be addressed. Here, the Union Government is not ready to
provide any financial assistance for upliftment of agricultural workers in our country.
Here, some States like Kerala are introducing some welfare measures for agricultural
workers. There is pension for agricultural workers in Kerala. Sir, Kerala is giving Rs.
1,600 per month pension for an agricultural worker. Why is it not implemented in UP?
Why is it not there in Gujarat? The Union Government should take the initiative to
implement pension for agricultural workers.

What is the condition of agricultural workers welfare and other schemes all over
India”? Sir, children of agricultural workers are studying in a very pathetic condition.
Educational facilities are in a very bad shape. Health facilities for them in villages are
in a very bad shape. So, for upliftment of agricultural workers, intervention of the
Union Government is very necessary.

What is the condition of MGNREGA now? Sir, every day we are hearing news
of reduction in fund allocation, programmes and projects. So, the duty of the Union
Government is to provide funds to the State Governments for taking up welfare
schemes for agricultural workers. Basically, they are the real anna datas of the nation.
We should not forget the real anna datas of the nation. Then, salary of the agricultural
workers needs to be increased. So, the financial assistance from the Union
Government is very essential for that. As regards the education, children of
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agricultural workers are studying in schools not having pucca buildings. The
Government should also provide a special scheme for the children of agricultural
workers under which health facilities should be provided for them by the Government.
In each and every village, the Government should arrange for health care centres for
agricultural workers. Thank you, Sir.

DR. FAIYAZ AHMAD (Bihar): Sir, | associate myself with the issue raised by the hon.
Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, | also associate
myself with the issue raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRIMATA SULATA DEO (Odisha): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

Need to include Lepcha Language in the Eighth Schedule of the Constitution

SHRIMATI SHANTA CHHETRI (West Bengal): Khaamree mo, Sir. In Lepcha
language, it means namaskar. Thank you, Sir, for allowing me to speak.

| would like to draw the kind attention of this august House that Lepcha is a
Himalayish language spoken by the Lepcha people in Sikkim, and parts of West
Bengal, namely, in Darjeeling and Kalimpong. The United Nations Educational,
Scientific and Cultural Organisation (UNESCO) lists Lepcha as an endangered
language.

The Lepcha language is spoken in Sikkim and in Darjeeling and Kalimpong
districts of West Bengal. The 1991 Indian Census counted 39,342 speakers of
Lepcha. Lepcha is considered to be one of the indigenous languages of the areas in
which it is spoken. The Lepcha people have their own indigenous script.

| humbly urge the august House to draw the kind attention of the hon. Prime
Minister to include the long-pending demand of the Lepcha people, to include their
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language in the Eighth Schedule. This will ensure preservation and growth of the rich
language. Taokchhyee mo, Sir. That means, thank you.

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, | associate myself
with the issue raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI MAHESH JETHMALANI (Nominated): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.
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Need to popularize Ayurveda and Yoga in rural areas of the country

DR. DHARMASTHALA VEERENDRA HEGGADE (Nominated): Mr. Chairman, Sir,
thank you for this opportunity. India is a country of villages and has the traditional
medicine system, Ayurveda. The people across the country are following traditional
Indian medical system of AYUSH. Ayurveda, which is called the science of life, plays
an important role in maintaining physical well-being and resisting diseases.The
Government should launch health awareness campaigns to promote physical activity,
walking and encourage people not to follow a sedentary lifestyle.

Use of plants as a source of medicine has been an ancient practice and is an
important component of the health care system in India. In India, about 70 per cent of
the rural population depends on the traditional ayurvedic system of medicine. Most
healers or practitioners of the traditional systems of medicine prepare formulations by
their own recipies and dispense to the patients. Improving the information and
services provided in local pharmacies, that are the primary source of treatment for
many ailments in rural areas, might serve as an effective substitute for allowing an
unregulated use of conventional medical treatment. The Government campaigns
should aim to promote ayurveda and yoga as disciplines to help lead a healthy life.
The Government should launch a scheme in rural areas to popularise AYUSH-based
lifestyles, which are promoted through behavioural change, communication, training
of village health workers towards identification and use of local medicinal plants,
herbs and provision of AYUSH health services.

What are the measures taken by the Ministry of AYUSH for further propagating
the natural medical systems, especially in rural areas of the country? | would also like
to know whether the Government has prepared or is distributing authentic publicity
material on ayurveda and yoga, including New-Media, Internet, multi-media, print
media and digital media campaigns and setting up platforms for the same. Thereis a
need to revisit the State policies to further strengthen the traditional health care
systems in the country. In view of the rising demand for Ayush modalities and
therapeutics, the limitations of statutory regulations towards Ayush systems need to
be relooked into.

The Ministry of AYUSH should devise mechanisms for centralized data
collection and real-time monitoring with the States and UTs. It is evident that the
AYUSH system has a countrywide network and is playing a very important role in the
mitigation of diseases at a low cost. AYUSH preventive measures play a vitally
important role in maintaining the well-being of the people. Various treatment
modalities support the existing standard treatment protocols. Even some other
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countries are attracted towards this. | wish that more attention is paid towards this
system.

SHRI JOSE K. MANI (Kerala): Sir, | associate myself with the matter raised by the
hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
matter raised by the hon. Member.

Undue hardships caused by toll plazas

SHRI P. WILSON (Tamil Nadu): Hon. Chairman, Sir, | rise to bring to the kind
attention of this august House the issue relating to abolishing of toll plazas on National
Highways across the country.

Sir, | made a Special Mention in this august House requesting the abolition of
toll plazas across the country, collecting a one-time fee at the time of registration of
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vehicles and ensuring that the right to travel, which is a fundamental right, is
accessible and available to all. On 15.11.2022, | received a response from the hon.
Union Minister for Road Transport and Highways in which he had assured that in
respect of public funded projects, the fee chargeable would be reduced to 40 per
cent of the user fee, which means that only 60 per cent of the fees would be collected
at toll plazas. | am thankful to the hon. Minister, Shri Nitin Gadkari, for his reply.
However, | would like to place on record that this has not been implemented till today
thereby causing hardships, financial burden to people who have no choice but to use
the toll roads and shell out huge money while crossing the toll plazas and especially,
those living adjacent to toll roads who have to use the roads every day. Also, despite
monthly passes available, it is still expensive for the common man.

Sir, | can cite two examples from Tamil Nadu, where even after realization of
investment cost user fee is being collected for more than 15 years -- Paranur and
Athur on Tambaram-Tindivanam, NH-45 and Nemili and Chennasamudran on
Poonamalle-Walajahape on NH-4. Sir, as per rules governing the National Highways,
they cannot have two toll plazas within a distance of 60 kilometres. In the said letter
written to me, the hon. Minister had mentioned that the issue raised by me with
regard to toll plazas being located within a distance of less than 60 km of each other
would be resolved. Now, as per rules, out of the total 48 toll plazas located on the
National Highways in Tamil Nadu, there can be only 16 toll plazas. Thus, there is an
excess of 32 toll plazas. In fact, the National Highways Authority of India itself has
identified 22 toll gates located within 60 km of the adjacent plaza on 13 National
Highways in Tamil Nadu and these toll plazas are yet to be removed.

Sir, ultimately, it is the lower economic class and middle class that are
suffering. Small-time vendors, lorry operators and transporters are spending huge
chunks of their monthly budgets towards toll. These are people who even pledge
their jewels to make ends meet. We should not put the burden of paying for road
infrastructure on them. Sir, the problem exists not just in Tamil Nadu; it is a pan India
problem. There are more than 1,000 toll plazas in India. There are toll plazas where
the public is compelled to pay toll for incomplete facilities, that too at exorbitant rates.
To make matters worse, the NHAI increases toll fee mechanically year after year.
There is no independent regulatory authority that determines the toll fees. The
formula adopted to justify periodical increase of toll fees is highly unscientific, has no
rationality and is highly arbitrary. An official in the cadre of Deputy Secretary simply
applies a mathematic formula found in the concession agreements and keeps on
increasing the toll fee mechanically. Even the State Government's public transport
vehicles are made to pay toll. Therefore, the time has come for all toll plazas to be
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completely abolished as it hampers free movement, development and
industrialization.
Sir, | urge the Union Transport Minister to look into this matter urgently.

SHRI ELAMARAN KAREEM (Kerala): Sir, | associate myself with the matter raised by
the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the matter raised by the
hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
matter raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the
matter raised by the hon. Member.
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DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
matter raised by the hon. Member.

Severe crisis faced by the fishermen community in the country

SHRI JOSE K. MANI (Kerala): Sir, this is about the severe crisis being faced by the
fishermen community. There are about 28 million people in the country who rely on
fishing for their livelihood. In Kerala itself, there are about 11 lakh fishermen. In the
worst flood which hit Kerala in 2018, they rescued about 50,000 people who were on
the verge of death.

Sir, the livelihood of the fishermen community is getting hampered due to
erratic weather conditions, cyclonic storms, coastal erosion, excess tourism and
developmental projects, which has led to large-scale displacement of the fishing
community. They have been hit hard by aggressive trawling by foreign fishing vessels
and commercial fishing. These families are in constant danger of displacement. We
take the case of tribal communities. Their rights over forest resources were
recognized by the Forest Rights Act, 2006. The Act recognized the symbiotic
relationship of the tribal communities with the forests. They are given individual as
well as community rights over forest resources. In the same way, the fishermen
community had traditional rights over marine resources. They are sons of the sea.
However, there are no laws currently in place to protect their rights. In this regard, |
would urge the Government to come up with a suitable legislation in line with Forest
Rights Act to recognise the rights of fishing community over marine resources.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the matter raised by the
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

MR. CHAIRMAN: Now, Question Hour.

12.00 Noon
ORAL ANSWERS TO QUESTIONS
Increase in the price of limenite sand

*76. SHRI JOSE K. MANI: Will the PRIME MINISTER be pleased to state:

(a) whether Government has noticed a steep increase in the price of llmenite sand by
Indian Rare Earths Limited (IREL) over the last two years;
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(b) if so, the details thereof;

(c) the details regarding the mineral resources mined by IREL from the beaches of
Kerala over the last two years;

(d) whether Government has any plans to supply Travancore Titanium Products
Limited (TTPL), a PSU under the State Government of Kerala, with cheap and
sufficient quantity of limenite sand in order to meet TTPL’s daily production
requirements; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) to (e) A statement is placed on the Table of the House.

Statement

(a) and (b) Yes Sir. limenite is a mineral under “free’ category hence follow market
price. Extraction of llmenite is incidental to the process of extraction of radioactive
Monazite by IREL (India) Ltd (IREL) for Department of Atomic Energy (DAE). Since
lImenite is under free category and open to all, the prices are driven by global market
(demand-supply) dynamics. During the last two years i.e. between FY2020-21 and
FY2021-22, the prices of TiO2 pigment (major end-use application of limenite)
increased significantly and consequently, lImenite price in the world market saw an
increase of over 90 %. IREL’s prices are in keeping with these price changes.

(c) Mineral resources mined by IREL, Chavara from beaches of Kerala during 2020-
21 & 2021-22 was 394754 tons and 316456 tons respectively. About 38700t and
39300t of limenite is extracted from these resources respectively.

(d) and (e) Since it is a free market for limenite, IREL is mandated to maintain
uniform price to all customers in a particular market segment. IREL, therefore, has no
discretionary powers to charge different price to any particular buyer in the TiO2 value
chain.

As regards supply quantity, the same is in accordance with various statutory
clearances viz. Consent to Establish, Consent to Operate, availability of surface
rights, content of limenite in the mineral assemblage etc. including mining leases.
Though IREL’s established capacity can fully meet the demand of the downstream
industry in Kerala, due to the dense inhabitation and surface right issues in mining
area plant operates at about 35 % of its capacity.
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SHRI JOSE K. MANI: Sir, iimenite mineral has extensive application in atomic energy,
defence and space sector for various strategic purposes in the country. In the draft
proposal for amending the Minerals Act, 1975, the Government has proposed to
revoke its 2019 ban on private entities. Just days before the draft proposal was
placed for the public consultation, it is alleged that two new companies dealing with
the same strategic important raw materials are being registered by that leading
corporate company which is already facing an allegation. This will definitely open up
this strategic mineral sector to private entities against national security. What is the
Government's stand on the proposed amendment and does the Government have
any plan to reconsider its decision regarding opening up this critical sector to private
entities ?

DR. JITENDRA SINGH: Mr. Chairman, Sir, through you, | wish to inform the hon.
Member that ilmenite has varied properties. It is used in paint and in paper.
Nowadays, it is used in aviation sector in the making of aircraft and in the health
sector in making implants. As such, the price of ilmenite, which is available in three
States primarily Kerala, Odisha and Tamil Nadu, is determined by the market
dynamics. The Government of Kerala had actually put a rider that they should be
given the first preference and, only after that, it is available to other entities. In Kerala
itself, we have two PSUs and one is the private sector. | would rather say that we
would solicit the help of the State Government there. We have certain constraints in
making full utilisation and full exploration of it because of the intense population in
those areas and the surface rights of the land owners come in the way; they do not
always allow it. But, more importantly, the Kerala Government had given us this lease
way back in 1970 and the lease was for four blocks for a period of twenty years. Then
it got renewed in 1990 for twenty years. Again, the renewal was due in 2010, but it
was denied. Two blocks were totally denied and the other two blocks were given
permission or lease only for five years, then five years and then five years. So, the
constraint is actually happening from the side of the Kerala Government. There are
two PSUs -- one is the Travancore Titanium and the other one is Kerala Minerals and
Metals Limited. In fact, Travancore Titanium Products Limited is putting pressure on
us that they should be getting price which is available for ilmenite or titanium available
from Odisha coast. Incidentally, the scientific fact is that the eastern coast is richer in
minerals but the content inside is lesser. Here, the overall quantity may be lesser but
the content inside is much more. Therefore, the price is not effective or manageable.
| think that is the reason. In fact, the constraint on the functioning of IREL is coming
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more from the preferences which have been put forward by the State Government
rather than by the IREL per se.

SHRI JOSE K. MANI: Sir, | had not asked for the price details. | had asked a single
direct question. It is a strategic component in the atomic energy sector. Is the
Government planning to lift the ban which is there on the private entities? That is my
question. He has not answered that.

Now, | come to my second supplementary. What are the steps taken by the
Government to protect the public sector undertakings, like the IREL, which produce
rare minerals of strategic importance used for the atomic energy purpose? It is a
strategic component in the atomic energy. Has the Government any plan to privatise
this sector in future?

DR. JITENDRA SINGH: Sir, as | said, to add to what he was mentioning in the earlier
question, there is only one private company in Kerala, to which the mineral is made
available, only after the Government-run PSUs have exhausted their demand. That
was our commitment. We are sticking to that. The lack of commitment is happening
from the other side.

Now, as far as the protection of these minerals is concerned, | agree with him.
These are beach sand minerals and we are, in fact, equally careful and cautious about
this because out of the seven beach minerals, one is monazite which is also a source
of thorium, and India happens to be the storehouse of thorium in the sense that we
have 21 per cent of it and we are also looking forward to have the world's first ever
thorium-run reactor in the form of BHAVINI which is also going to be made functional
by the next year or 2024. In fact, | would use this opportunity to say that out of the 22
reactors that we have in India today, as many as 10 to 11 have been established only
during the last eight-and-a-half vyears of this Government. Not only
that...(Interruptions)...Yes, | am adding to the answer. And, secondly, what | am
trying to say is that the intent of the Government is so clear, so sincere and so
committed, but the irony is that if you go back in the history, the first ever agreement
for the establishment of a reactor was done way back in 1988 for Kudankulam. Then
the construction work started in the year 2001. For long, it had not been made
functional. It is only after this Government came into office that within six months, in
November, 2014, we made the first unit functional. Now, four units are already
functional. So, | think, we are moving on a fast track trying to make up for the lapse
or time slag of the past Governments and also living up to the commitment and the
national interest. We have, in fact, fortified our means and our mechanism of
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guarding these metals. As he was referring to his question, now, we are not only
using the radiation methods or the radio check-post, we are also using space
technology to detect any pilferage of these minerals happening.

DR. FAUZIA KHAN: Sir, since the hon. Prime Minister is here, | would like to take
liberty to ask a question about something which is near my neighbouring district. HIRd
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MR. CHAIRMAN: Put your question, please.
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DR. JITENDRA SINGH: Sir, the question of the hon. Member refers to one specific
laboratory. | think we will get the update and furnish it to her because this question is
not directly related to this Department.

SHRI V. VIJAYASAI REDDY: | am happy that the hon. Prime Minister is present here.
Now, the hon. Minister has agreed that the private sector...

T Transliteration in Urdu script.
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MR. CHAIRMAN: Question, please.

SHRI V. VIJAYASAI REDDY: Sir, the hon. Minister has stated in this august House
that the private sector is allowed in the mining of sand minerals. Since the
Government is allowing the private entities to engage in mining beach sand minerals
like iimenite sand, which are considered to be one amongst the seven strategic and
rare minerals, how does the Government intend to regulate this industry so that it
does not lead to unfair practices?

DR. JITENDRA SINGH: Sir, the concern of the hon. Member is well taken. If you go
by the sequence of events that have taken place in the last 8 or 9 years, you will find -
- and, | think, the hon. Member will appreciate this -- that there has been a
considerable improvement. Around 2012-13, there was a time when most of the
newspapers published from Chennai carried fortnightly one or the other news about
smuggling happening over there. Irony is that out of these seven minerals, some of
the private parties would secure a licence to dig out granite for building purposes but
in the garb of that, they would also take out monazite, which is actually required for
thorium, uranium-233, and, therefore, for the nuclear reactors. After our Government
has come, we have supplemented not only the existing safeguards but, as | said, we
have also started using other means like space technology. Through space
technology, through satellite imaging, you can determine the different shades of the
minerals and any suspicious activity happening there can be detected.

Coming back to what | said in response to the first question, the law and order
pertains to the State Government. We are repeatedly requesting the concerned State
Governments to be more cooperative because the police deployment and other
related matters are under their control. We are very cautious about it. Regardless of
whether it is private party or a public sector unit, | think, the caution remains the
same.

SHRI ELAMARAM KAREEM: Sir, the strategically important rare minerals are available
at sea shore. Kerala sea shore, as you also said, is thickly populated. Has the
Government conducted any study with regard to the ecological impact of private
mining at the sea shores? If yes, will you provide a copy of that to the Members? If
not, before giving permission for mining to the private entities, a proper study on
ecological impact should be conducted.
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DR. JITENDRA SINGH: Sir, the hon. Member's concern is well-taken but | would like
to share with him that it is something which has been there right from the beginning.
We have the Atomic Energy Regulatory Board, which is the overall umbrella, under
the aegis of which the IREL also functions. Not only in this but also in other
issues, which are required to be guarded or monitored, due exercise is done. In
fact, | would rather solicit support or cooperation of the public representatives in this
regard. At some of the places where we undertake a project, we see that undue
apprehensions are created in the minds of the public. For example, we have a huge
source of uranium in North Eastern State of Meghalaya but it got stuck. In
Rawatbhata, we were about to put up a plant, but it has been stuck for the last two,
three years. All the due caution is taken wherever this mining is done or even where
the reactor is set up. These are only the apprehensions. Somebody says that there
will be epidemic of cancers happening or something like that although we have
provided studies to the contrary. We did a small in-house survey to see how many
scientists working in Bhabha Atomic Research Centre died of cancer due to radiation.
You will be surprised to know that there was none. There were two, three unnatural
deaths and one or two deaths due to cancer which was not related to radiation. So, |
think, it is the responsibility of all of us to allay these fears. In some of the countries,
now the mining and reactors are being established even in the residential colonies or
in their close vicinity.

MR. CHAIRMAN: Q.No.77.
Fees for OCI card scheme and its management

*77. SHRI MOHAMMED NADIMUL HAQUE: Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that there has been misapplication of fees in the overseas
citizenship of India (OCI) card scheme leading to a revenue loss of Rs.58.23
crores;

(b) if so, the details thereof and the reasons therefor;

(c) whether it is a fact that some financial irregularities have been reported in
setting up of Indian Cultural Centres in Paris and Washington; and

(d) if so, the details thereof and the reasons therefor?

ol



52

[RAJYA SABHA]

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR): (a) to (d)
A statement is laid on the Table of the House.

Statement

(a) to (d) The Comptroller & Auditor General (CAG) of India is considered as an
institution that is helpful in promoting good governance. Its findings are useful tools for
all concerned, including the Ministry of External Affairs (MEA), to further improve its
performance. On 20.12.2022, the CAG tabled Union Government (Civil) Compliance
Audit Observation Report No. 24 of 2022 in Parliament. The Report contains audit
findings arising from compliance audit of financial transactions under 54 grants relating
to 28 Civil Ministries/Departments/ Constitutional Bodies of the Union Government
under the general and social services sectors and central public enterprises.

The Report also has observations on fees for OCI card scheme and its management
as well as setting up of Indian Cultural Centres in Paris and Washington. The property
for Indian Cultural Centre at Paris was purchased in the year 2011 whereas in
Washington, it was purchased in 2013. These properties have faced certain challenges
in preparing them for their intended use after their purchase, including delay during
Covid period.

As per existing guidelines on outstanding Audit paras, Action Taken Notes (ATN) on
paragraphs mentioned in the CAG Report are to be furnished to the PAC through e-
APMS Portal. The ATN in respect of OCI Fee and setting up of Indian Cultural Centre
at Paris has been uploaded on 30.01.2023 and 08.02.2023, respectively.

SHRI MOHAMMED NADIMUL HAQUE: Sir, the Comptroller and Auditor General of
India has pulled up the Ministry of External Affairs for revenue losses and improper
financial management in a recently-released audit report. My question is: Does the
Ministry have any planned compensation mechanism in order to recover the revenue
losses of Rs. 58.23 crores occurred because of misapplication of fees in the OCI Card
Scheme?

SHRI S. JAISHANKAR: Sir, | would like to inform the hon. Member, through you, that
the Ministry of External Affairs extends a number of consular services like passports,
visas, attestations, OCI, PIO, etc. Each of this is a charged service. Because these
are rendered outside the country, there are rate of exchange issues which come up.
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These are all services which came up at different points of time. So, instructions in
each case were sent individually. Now, because whenever there is devaluation or
revaluation, there is re-fixation of the rate of exchange. In 2017, instructions were
sent regarding re-fixing of the rate of exchange. On the CAG paragraph, Sir, | want
to say here my own experience of audit and of CAG. | believe they are a very
essential part of good governance. They help us to look at imperfections in our
process. So, CAG brought to our attention two sets of issues. One is related to the
UK. In the case of the UK, there should have been, according to the CAG Report, a
23 per cent increase in the fees which was charged. But our Mission in the UK took
the view at that point that this would have a very dampening effect on the tourism
from the UK to India and, therefore, limited it to 10 per cent. So, they did it what they
considered to be the right policy decision. In the particular case of 1/ other Missions
and Posts in Europe, they were under the assumption that the instructions were
applied to visas and not to OCIl. So, they did not make the necessary changes.
When this matter came to our attention, before the matter was actually taken up by
the CAG, we had issued instructions in 2020 to rectify the process. So, what we have
tried to do is to put systemic checks because that is the nature of the CAG process.
The CAG wants us to make corrections so that such a mistake does not happen
again. So, we have instituted quarterly reporting which is monitored through the e-
SamikSha process so that the rate of exchange on all services is monitored quarterly.
Every month, the head of the consular wing is also required to report to the head of
Mission or head of Post. And there is a mandatory revision every April so that
whatever happens is not slipped up due to bureaucratic delay and there is a unified
way of all services so that this kind of situation does not occur in future.

SHRI MOHAMMED NADIMUL HAQUE: Sir, there has been setting up of Indian
Cultural Centers abroad. A Center was taken up in Washington DC at a cost of 5.75
million dollars in 2013, and in Paris, it was taken up in 2011, which is now encroached.
In the answer, it has been given that these properties have faced certain challenges in
preparing them for their intended use.

MR. CHAIRMAN: Your question, please.

SHRI MOHAMMED NADIMUL HAQUE: Sir, my question is: What is the plan of action
and why has such a casual answer been given?
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MR. CHAIRMAN: Hon. Member, the answer was very comprehensive. | am sure you
will take note of it. And if there is an issue, you may discuss with the hon. Minister at
mutual convenience.

SHRI  MOHAMMED NADIMUL HAQUE: Sir, if | am allowed to ask,
...(Interruptions )...

MR. CHAIRMAN: No, please. ...(Interruptions)...

SHRI S. JAISHANKAR: Sir, in the case of the property in Washington, it was acquired
in 2013, and in the case of the property in Paris, it was acquired in 2011. They were
acquired for the purpose of cultural center. Typically, when properties are acquired,
not built Greenfield, they need to be modified for use. That is the information which |
was trying to convey to the hon. Member through my answer. There was a
modification required to make it ready for use. Now in the case of Washington
property, what happened was that after the acquisition of the property, a certain set
of issues came up while the matter was being processed. There were waterproofing
issues. There were asbestos concerns. There was conservation work which was
recommended by the architect we were looking at. And in all of this, we also faced a
problem that the General Financial Rules of the Government of India were at variance
with the American practices. For example, our rules require us to take earnest money
deposit, to seek a performance guarantee assurance bond, and to seek retention
money. These are not American practices. So by the time we resolved this, we
actually had two issues then which came up. One, the Americans made us an offer of
additional land in Washington D.C. Then this raised the question whether we should
go ahead with this project or whether we should be looking at the new land offer
which we got in 2019. The second issue was COVID. Because of COVID, everything
was at standstill for two and a half years. | would like to assure the Member that since
we have a property, we are giving instructions for its usage by the Embassy, so that
the Government asset is not rendered infructuous.

Now regarding the property in Paris, we had again some very peculiarly French
problems. One was that the tendering practices in France are very different from us.
They do not allow a general contractor who has overall supervision. They insisted
that the tender had to be split up into 15 packages which were awarded to ten
different companies. Unfortunately, Sir, one of the companies which was in charge of
structures, partition, ceiling and facade went bankrupt. In our country, by our
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procedures, we could have awarded that work to another contractor. In the French
system, Sir, till the liquidation was done and the court of liquidation appointed
another company to do that work, that company then raised the price and we had to
follow the French practices. But | would like to assure the hon. Member that this
project is 95 per cent done. There are challenges when we work abroad and we have
to reconcile their practices with our rules. | think we have tried to do our best under
the circumstances. | am sure when the CAG paragraph is examined, including by the
PAC, these issues will be presented.
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SHRI S. JAISHANKAR: Sir, through you, | would like to inform the hon. Member that
this matter has been discussed by us with the Indian Council for Cultural Relations.
We have already initiated activities with various institutions abroad through our
Cultural Centres to emphasise the message that India is the mother of democracy,
that we have a pluralistic and consultative tradition which very few societies, if any at
all can match, and this is very much a work in progress.

SHRI P. BHATTACHARYA: Sir, | would like to know this from the hon. Minister. You
have said that in Paris and Washington, the Indian Cultural Centres are facing some
sort of problems, etc. Besides Washington and Paris, in how many other countries
do we have this type of cultural centres which are actively functioning and spreading
Indian culture in other parts of the world?

SHRI S. JAISHANKAR: Sir, | do not have exact number readily with me but by
memory, | would say that we have about 45 designated cultural centres. | would also
like to inform the hon. Member that today every Embassy and every Consulate of
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India undertakes cultural work. So, even if there is not a separate autonomous
cultural centre, cultural activity is very much part of the diplomatic mandate. It is being
pushed very vigorously and again, we have seen a very big change in the last decade.
That is something which is very noteworthy.

SN AT fgradt : A quTal weied, S gard g9 IBHl 9red O, S AR
G, (6T =81 Il 7 U8 [ofT & 3R IHBT IR 9l 984 10T AT 51 § AT
T Sl Bl g=IaTE ST TS g1 ST AN T2 BT SR He 17 B

Differences with the top Judiciary

*78. SHRI JAWHAR SIRCAR: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) the details regarding sharp points of difference between the Supreme Court and
Government on important issues like the power and procedure of appointing
Judges to the High Courts and the Supreme Court;

(b) the status regarding the Supreme Court’s recommendations made for filling up
the posts of Judges in High Courts and the Supreme Court; and

(c) whether Government proposes to introduce any Bill in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU):(a) to (c) A statement
is laid on the Table of the House.

Statement

(a) and (b) Appointment of Judges in Higher Judiciary is a collaborative and
integrated process involving both the Executive and the Judiciary. It requires
consultation and approval from various Constitutional Authorities. Differences of
opinion if any are mutually reconciled by the Executive and the Judiciary to ensure that
only the appropriate person is appointed to the high constitutional post of a Judge.
As on 06.02.2023 against the sanctioned strength of 34 Judges, 32 Judges are
working in the Supreme Court and recommendation to fill up remaining 02 vacancies
received from the Supreme Court Collegium is at various stages of processing.
In the High Courts, against the sanctioned strength of 1108 Judges, 771 Judges
are working and 337 posts of Judges are vacant. Appointment in respect of 13 Judges
in various High Courts has been notified on 06.02.2023. Against these vacancies 127
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proposals recommended by High Court Collegium are at various stages of processing
and recommendations against 210 vacancies in the High Courts are yet to be received
from the High Court Collegiums.

(c) NoSir.

SHRI JAWHAR SIRCAR: Sir, | asked for a specific reply to the ongoing differences
between the Supreme Court and the Executive. We, as the Legislature, have the
right to ask these questions but what | get by way of reply is that it requires
consultation -- of course, we know it -- and differences of opinion, if any, are
mutually reconciled. So, am | to understand that all differences are mutually
reconciled? In the same sentence, you have used the words that only the appropriate
person is appointed.

MR. CHAIRMAN: Hon. Member, please ask your supplementary.

7 STaTER WBR : AR, H FeiHe! &1 g8 X8l gl Do you consider Victoria Gowri's
appointment to be of really an appropriate person, one who has been accused in
public of casteist remarks, of remarks against minority ?

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, | think, we should have
some decorum. It is about an hon. Judge who has been duly appointed through a
process. | don't think that we, as Members, here should be casting aspersions of this
nature. | seek your indulgence.

SHRI JAWHAR SIRCAR: This is in public domain. Everybody on earth knows that
Victoria Gowri's opinion has been challenged ... (Interruptions)...

MR. CHAIRMAN: Hon. Member, please. ...(/m‘errupz‘/ons)...Hon. Member, the three
wings of the State -- Legislature, Executive and Judiciary -- have to act in tandem
and togetherness. We must have mutual respect for them. All three ultimately have
to get together to fructify our goals. When it comes to Judiciary, with respect to
which a judgment of the highest court has already come, | am sure now that issue
should be kept away. ...(/nterrupt/ons)...l would urge the hon. Member to ask his
supplementary in a pointed manner keeping in mind the provisions that judicial
situations have to be addressed in a delicate manner.

57



58

[RAJYA SABHA]

SHRI JAWHAR SIRCAR: Sir, | am saying this with delicateness.

MR. CHAIRMAN: No, no. Hon. Member, you are making reference to an individual
who is not a Member of the House. You are making reference on which hon.
President has issued the warrant of appointment. The Supreme Court has already
taken a view on that.

SHRI JAWHAR SIRCAR: Whatever be it, mistakes happen.
MR. CHAIRMAN: Now, hon. Minister.

SHRI KIREN RIJIJU: Hon. Chairman, Sir, you have very rightly made the observation
that there are certain sensitive matters which we have to bear in mind when we speak
in this august House. ...(Interruptions)...You have not been called by the Chairman
to speak. ...(Interruptions )...Sir, a question is raised by the hon. Member. He was a
senior bureaucrat. So, | expect that he need not be told about rules, regulations and
decorum. However, his question was very specific. He was asking about the conflict
between Judiciary and Executive. Now, this is a vague kind of question in a way
whether there are differences of opinion. That is very much part of democracy. Within
a family and within a political party also, there are differences of opinion. So, when
there are differences of opinion, there are ways to get solutions to them also. His
question was not anything which he wanted to know from the Government in terms of
any figures, facts, etc.

MR. CHAIRMAN: Hon. Member, second supplementary please.

SHRI JAWHAR SIRCAR: Sir, the Minister has not replied correctly. | asked for sharp
points of difference, not conflict. So, don’t put words in my mouth. | asked for sharp
points of difference that have not been responded to.

MR. CHAIRMAN: Hon. Minister.
SHRI JAWHAR SIRCAR: And, Sir, one more to this is, he has mentioned about 127

proposals of High Court Judges that are lying vacant. When would these be taken
up? Eighteen proposals have been rejected.
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SHRI KIREN RIJIJU: Sir, while | am speaking in this House today, there are 210
vacancies in various High Courts. In terms of the numbers of the vacancies, | can say
that once the names are recommended by the Collegium, three-member Collegium in
the High Court, then it proceeds as per the laid down guidelines in the Memorandum
of Procedure. So, Sir, in respect of these 210 names -- he is asking about the
vacancies -- we have not received the proposal . So, there is no question of any
sharp differences.

MR. CHAIRMAN: Shri Sushil Kumar Modi.

£t Geied HAR AT : FUTIRT Heled, § AT 4301 HEiey | I8 1 918dl § (5
HIT I 91 Tl b 6 STaR, 2023 DI HRA WRBR 7 b SR AT 7SI DI
S U foran 7, e I8 Imre o a1 © 1 Ad-$H-3degued Syl H 9Rd
WRDHR Ud I ARBRI BT AR G 1Y, R HIATIH gIRT Stoll &1 FgfRh
DI ST AR ? AlS B, AN IAD! 1 (AT 2872

1t forva RISTY : R, armuep! 59 st & g # fafad g o ST 2015 H giF @I &
mméﬂﬁsﬂadﬂa%gmtﬁﬁﬂ%ﬁwﬁaﬁwwwﬁmﬂsﬁ?%m
DIRC ST FHSHT TaT, TIFI Dl TTgDH SIS [T AT, Il IGH $B lestaeid fhy
Y 9 3R $B SRNGRY AU MU A1 9 SRR H I8 [FeraRell forar 1 &
UITSTRETT THIN ot Afterie fhar STy, suiarsst fhar Sel St | I8 o) et T
fh ARBR DI BIATIH & H1Y Ugel B Aley| IHDB! Blcll 3T B gU H1 Uh
T o, oifhT 39 U3 1 & FHTER AT H IT AT Ueh BIRH H el -l | Ul
BT T R, R BH AT IBT YSTUUR & AR R G1d Y Al I8 Sl o1 gl

MR. CHAIRMAN: Shri Tiruchi Siva.

SHRI TIRUCHI SIVA: Sir, my question is very simple but very important. Would the
Government consider the possibilities of introducing the reservation policy in the
appointment of judges ?

SHRI KIREN RIJIJU: Sir, as per the existing policy and provision, there is no
reservation in the Indian Judiciary. However, | have already reminded all the hon.
Judges, especially, the Collegium members, to keep in mind while recommending the
names, to include the members from backward communities, women and other
categories which are not represented adequately in the Indian Judiciary.
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MR. CHAIRMAN: Shri K.T.S. Tulsi.

SHRI K.T.S. TULSI: Hon. Chairman, Sir, thank you very much for giving me this
opportunity. This is an important issue and | want to place before this House and
before the Minister the statement made by Dr. B.R. Ambedkar with regard to the
appointment of Judges. It is very important. In this statement, Dr. Ambedkar says:
"With regard to the question of concurrence of the Chief Justice, it seems to me that
those who advocate that proposition seem to rely implicitly both on the impartiality of
the Chief Justice and the soundness of his judgment. | personally feel no doubt that
the Chief Justice is an eminent person. But after all the Chief Justice is a man with all
the failings, all the sentiments and all the prejudices which we as common people
have; and | think, to allow the Chief Justice practically a veto upon the appointment of
judges is really to transfer the authority to the Chief Justice which we are not prepared
to veto."

MR. CHAIRMAN: Your question, Sir.

SHRI K.T.S. TULSI: Then there is Justice Krishna lyer, who has expressed himself
and this is in public domain.

MR. CHAIRMAN: What is your question to the hon. Minister?

SHRI K.T.S. TULSI: My second question with regard to the same issue is the
quotation from Justice Krishna lyer on the appointment of Judges. Justice Krishna
lyer says: ''There is no structure to hear the public in the process of selection. No
principle is laid down, no investigation is made, and a sort of anarchy prevails." Is
that right?

SHRI KIREN RIJIJU: Sir, | share and endorse the sentiments made by the hon.
Member Tulsiji and also what he has quoted from the debates of the Constituent
Assembly, especially, Dr. B.R. Ambedkarj. However, we all know how the
provisions of the Constitution would change, especially, in the Second Judges Case
which is known as the Advocates-on-Record Association vs. Union of India Case and
that where the word consultation was translated and changed as concurrence and
further the Presidential Reference was made to seek clarification on the exact
meaning of the consultation. It was elaborated and further expanded in 1998 by
introducing the Collegium system. So, what was transpired in the Constituent
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Assembly and what is being introduced which we still practice, there is a big shift.
But, however, since we are not discussing about the judicial appointments and
matters related to, it will be difficult to respond to the quotes which the hon. Member
has made, especially, about Justice Krishna lyer and Dr. B.R. Ambedkar.

MR. CHAIRMAN: Now, Question No. 79.
Operationalisation of fleet mode power reactors
*79. SHRI MUZIBULLA KHAN: Will the PRIME MINISTER be pleased to state:

(a) the number of 'fleet mode' nuclear power reactors constructed and under
construction, their capacity, location, estimated targets on a year-wise basis;

(b) the details of blueprint to be adopted for the operation of these power reactors
across States;

(c) whether Government has introduced Public-Private Partnerships (PPPs) for
carrying out commercial activities at these power reactors; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) to (d) A statement is placed on the Table of the
House.

Statement

(a) The Government has accorded administrative approval and financial sanction
for 10 indigenous Pressurised Heavy Water Reactors of 700 MW each in fleet mode.
Presently, pre-project activities at the sites and procurement of long delivery items
are underway. The details are as follows:

State Location Project Capacity Expected
(MW) Completion
K tak Kai Kaiga-5&6 2 X 700
arnataka aiga aiga By 2031 in a
Haryana Gorakhpur | GHAVP— 3&4 2 X 700 phased
Madhya Pradesh | Chutka Chutka-1&2 2 X700 manner.
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Mahi Banswara-
2 X700
| Mahi 1&2
Rajasthan
Banswara Mahi Banswara-
2 X700
3&4

(b)  On completion, these nuclear power plants will be operated in accordance with
the requirements laid by the Atomic Energy Regulatory Board (AERB).

(c) No, Sir. For all the Indian made PHWRs, Indian industry is a significant
partner. A large quantity of equipment and system components, including
instrumentation and control systems are made and supplied by Indian industry.

(d) The present policy puts Atomic Energy in the list of prohibited sectors.
Government of India has amended the Atomic Energy Act 1962 in 2015 to enable Joint
Ventures with public sector undertakings to enhance atomic energy production. The
sanction of these projects envisage assistance in the form of equity through
Government budgetary support.

21 Yoligedt @ : FUIIRT HBIGY, 15T FHT H 377 & d1& el dRifdhd T3 A 41
H AT &1 IS W WA 8 b ARG ger /31 St oSl Had H HIg[E 8, S
SURIRT H =1 g2 g+l &l A el §1 H81ed, HEY U e, ISR, HUCH AR
BRATOM H ST graRk Ruaesd el R &, HA1 S 7 I IR H IR a1 2 fb 3 Ryaed
qY 2031 T DI BRI H FAT S F g ST 28T § b I HIURRT e Y §U 9,
Ruded &1 B b Ty H gH 3T AT 3R Il IRT DR & (oY Be Ty e
forar T B2 59 99 IfT SUTST 9T o T © o BRI fhd=1 U1 UaRgT o 3R
Jpd fba-T 818187

31, fraws Rie : 9wl #=ie, sexofia wexg &1 1fisie= 81 S8 <l ued fhar @
BT IR ITD] YT BRI (&1 AT B, oAb SHH Dl 9D [dered Tl gl
gl aR<faear I8 § {6 ad 2017 # #Rried @ ok | Wiafa &1 15 o &k g
TR 1 9, 5 B9IR WIS S0 &I Fd ¥ I 9N Aloided g9 &, 5 al
Ruaed wuiics d, g1 SRATOM H, 1 789 U9 3R ST ITORATH H 94 &1 I8 2031 B
ST IR € T8 8, 98 hos 3-R H 8, 3961 31 I8 ) & fob IRT e S 9T
H BRI ER-R ool | I8 BTH T, i sad! fARaR W 81 Y8l ©, Rlfh a9
2014 & 91 T #1 IR AT S & Igcd H &A1 3 D1 U4 BRI, 5l Ug ot faerd

UaT AR ¥, IFd!1 I AT a1 21 SHIMIY Srae! SR Rl 8111 3R el
I DI AT Gl 8f 16 99 2013-14 3 919 I8 WBR AT Y, T4 AN J&T YeIHD
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TSIl Dl SRS Pl AeIdR 35,333 e Jied o1, Sl 31T gahr 47,112
Arfera= gf+rea &1 T, 37ic 60-65 a9 H 89 Phadl 35 EWTR b Ugd o 31X 3713 g9 ¥
IHH 12 ESIR BT SO G311 ©1 I8 STy |HT BTl {6 U 21 St & gRT 31l
T Ui g T1g, ST 31Se 31T d1adT 2, 91 JfhTT o, IQTER0T & R TR 3 BOIR
WS BYY BT gofe IGT AT exclusively for atomic energy for ten years.

S ARTRTD T8 T 16T A7 b FART SIFReA HURTST a9 2024-25 T 9
BRI AT BT TGN B FAR RYFER WicH, Y[FordR WicH e & $o
ST b T UegH HERTS; H AT 2, S9! 997 & N 21 | of ST &1 B 41
Y% BRATI 5TE1 89 S &, S99 g 150 fhaiiiex &1 g3 o= gRamn # IREyR 74
&P I TR BHRT AT HISTE el &1 I o WIAR HaRI-el 81 SITQI| $9b 3TIRT
UECl IR $9 ARBR &b gIRT AT [ ay 2017 # 379 A1eT I UIotaes 319d gV 8, S
TS "SATAMHR' & H3 IR MR 4 SIS Hoided g7 3 deb 3Yd fby M|
ST B 81 81 BIZRRI dged ®f famd el oftl 579 YR ugelt IR ueme
H3T AIGT St 7 fARe DI Ursae UificRiueH & oy @i 337 iR g 91 HifddR]
0Ty gaT, I TR URATY ol & &5 H Wl Sarse 94 & o1y ay 2017 4 @i faar
ATl 9 S99 9 & A1 I 91 A1 HRd g¢ it B < 7 % acHe A gh s
UHR P Gl SAIgC a4 H BIB] AH] A8 I W DR V8 &l sl BRI G
(ST HS UTaR BIRYREA) &b H1Y B 3R TR SISTT AT BIRUINI & A1 5
R e B dead I8 & [h IS 39 G B, 1 H $© iR STard |l S Fhdl g, i
Y B TG I |

MR. CHAIRMAN: Hon. Member, second supplementary.

31 oliget @M : JgaR, § 4301 A8led | g S0 d1ed § [ §AN Saige de” §
ST AT 91 4§ fham 1 8, S99 BIF-BIF 4R YS9 8 3R 397 U9 & 377 &
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Sl. ﬁlﬂﬁ’ﬁﬁ»’ ;9 q, ‘ﬁﬂjﬁﬁﬁ It is not PPP model. ST?ﬂEF%fjoint venture, for
the time being, with the public sector units EIeTT &, SIS 3T ST 39 WX IR 8l
3T T I8 g1 TMYHIRICT & A1 HIH HRAT ATl Y 2017 H T H31 Sl o -Iged H
Udh ol drav joint ventures with public sector units - Qﬁﬁw IR ?{%?Ff AT
HRYRIE ST 81 UfedT Waed € - Ul N0 § 89 39 a¥E BT WA fohar 3R fhx
S ITIHA ¥ 31 91 T I 21|
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SHRI JAIRAM RAMESH: Sir, my question is completely non-political and | expect a
completely non-political answer. | would like the hon. Minister to take the House into
confidence: What is the status of negotiations with the French, which has been going
on for a long time for the construction of six 1,600 megawatt reactors at Jaitapur in
Maharashtra?

DR. JITENDRA SINGH: Sir, the hon. Member has desired a non-political response,
but the question itself is laced in politics because much of the conflict of the views on
the two sides happened because of certain geo-political reasons, but we are very
earnestly trying to sort it out and we are moving forward.

MR. CHAIRMAN: Question No. 80. Shri Kanakamedala Ravindra Kumar; absent.
Any supplementaries ?

*80. [The questioner was absent. |
Status of pendency of cases in High Courts and Supreme Court

*80. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of LAW AND
JUSTICE be pleased to state:-

(a) the details of pendency of cases in the Supreme Court, as on 1st February,
2023;

(b) the details of pendency of cases in the High Court of States across the country,
as on 1st February, 2023; and

(C) the details of the steps/plan/measures that are being taken by Government to
reduce/minimize the pendency of cases in the Supreme Court as well as High
Courts of States across the country?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (PROF. S. P.
SINGH BAGHEL): (a) to (c) A statement is laid on the Table of the House.

Statement
(a) As per the information provided by the Supreme Court of India on its official

website, there are 69,511 cases pending in the Supreme Court as on 1% February,
2023.
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(b) There are 59,87,477 cases pending in the High Courts across the country as per
the information available on National Judicial Data Grid(NJDG) on 1st February, 2023.
The detailed statement on High Court-wise pendency of cases as on 1st February,
2023 is placed at ANNEXURE.

(C) The disposal of pending cases in the Supreme Court and High Courts lies
exclusively within the domain of the judiciary. The Central Government has no direct
role in the matter.

However, the Government has taken several initiatives to provide suitable
environment for expeditious disposal of cases by the judiciary. Central Government
started the National Mission for Justice Delivery and Legal Reforms in August, 2011
with the twin objectives of increasing access by reducing delays and arrears in the
system and enhancing accountability through structural changes and by setting
performance standards and capacities. The Mission has been pursuing a coordinated
approach for phased liquidation of arrears and pendency in judicial administration,
which, inter-alia, involves better infrastructure for courts, including computerization,
an increase in strength of subordinate judiciary, policy and legislative measures in the
areas prone to excessive litigation, re-engineering of court procedure for quick
disposal of cases and emphasis on human resource development.

The major steps taken under various initiatives of the Department of Justice to
assist in reducing/minimizing the pendency of cases in the courts and their outcomes
are as follows:

i.  Improving infrastructure for Judicial Officers of District and Subordinate

Courts: As on date, Rs. 9490.45 crores have been released since the inception
of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for the Judiciary in 1993-94. The number of court halls has increased
from 15,818 as on 30.06.2014 to 21,245 as on 30.01.2023, and number of
residential units has increased from 10,211 as on 30.06.2014 to 18,726 as on
30.01.2023, under this scheme. In addition, 2,780 court halls and 1652
residential units are under construction (as per NyayaVikas Portal). The
Centrally Sponsored Scheme for the Development of Infrastructure Facilities for
Judiciary has been extended till 2025-26 at a total cost of Rs. 9,000 crores, out
of which the central share will be Rs. 5,307 crores. Besides, the construction
of court halls and residential units, it would also cover the construction of
lawyer’s halls, toilet complexes, and digital computer rooms.

ii. Leveraging Information and Communication Technology (ICT) for improved

justice delivery: The Government has been implementing the e-Courts Mission
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Mode Project throughout the country for information and communication
technology enablement of district and subordinate courts. The number of
computerised district & subordinate courts has increased to 18,735 so far.
WAN connectivity has been provided to 99.4% of court complexes. New and
user-friendly version of Case Information Software has been developed and
deployed at all the computerized district and subordinate courts. All
stakeholders, including judicial officers can access information relating to
judicial proceedings/decisions of computerized district & subordinate courts
and high courts on the National Judicial Data Grid (NJDG). As on 02.02.2023,
litigants can access the case status of over 22.09crore cases and 20.43crore
orders/judgments pertaining to these courts. eCourts services such as details
of case registration, cause list, case status, daily orders & final judgments are
available to litigants and advocates through the eCourts web portal, Judicial
Service Centers (JSC) in all computerized courts, the eCourtsMobile App,
email service, and SMS push, and pull services. A video conferencing facility
has been enabled between 3,240 court complexes and 1,272 corresponding
jails. With a view to handling the COVID- 19 challenges better and making the
transition to virtual hearings smoother, 619 e-SewaKendras have been set up
at court complexes to facilitate lawyers and litigants needing assistance
ranging from case status, getting judgments/orders, court/case-related
information, and efiling facilities. Rs. 5.01 crore has been allocated for
providing equipment in video conferencing cabins in various court complexes
to facilitate virtual hearings. Rs. 12.12 crore has been allocated for 1,732 help
desk counters for efiling in various court complexes.

21 virtual courts have been set up in 17 States/UTs viz. Delhi (2),
Haryana, Tamil Nadu, Karnataka, Kerala (2), Maharashtra (2), Assam,
Chhattisgarh, Jammu & Kashmir (2), Uttar Pradesh, Odisha, Meghalaya,
Himachal Pradesh, Madhya Pradesh, Tripura, West Bengal, and Rajasthan to
try traffic offences. As on 02.01.2023, these courts have handled more than
2.40 crore cases and realized more than Rs. 347.86 crore in fines.

Video conferencing emerged as the mainstay of the courts during the
Covid lockdown period as physical hearings and normal court proceedings in
the congregational mode were not possible. Since Covid lockdown began, the
district courts heard 1,82,20,040 cases while the high courts heard 77,01,697
cases (total 2.59crore) via video conferencing till 30.12.2022. The Supreme
Court had 3,79,954 hearings since the lockdown period upto 24.12.2022.
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Filling up of vacant positions in Supreme Court, High Courts and District and
Subordinate Courts: From 01.05.2014 to 06.02.2023, 52 Judges were
appointed in Supreme Court. 870 new judges were appointed and 626

additional judges were made permanent in the high courts. Sanctioned
strength of Judges of High Courts has been increased from 906 in May, 2014 to
1108 currently. sanctioned and working strength of judicial officers in district
and subordinate courts has increased as follow:

As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
06.02.2023 25,135 19,376

However, filling up of vacancies in subordinate judiciary falls within the
domain of the State Governments and high courts concerned.
Reduction in Pendency through / follow up by Arrears Committees: In

pursuance of a Resolution passed in Chief Justices’ Conference held in April,
2015, Arrears Committees have been set up in all 25 High Courts to clear cases
pending for more than five years. Arrears Committees have been set up under
District courts as well. Arrears Committee has been constituted in the
Supreme Court to formulate steps to reduce pendency of cases in high courts
and district courts. In the past, Minister of Law & Justice has taken up the
matter with the Chief Justices of High Courts and the Chief Ministers of states
drawing their attention to the cases pending for more than five years and to
take up pendency reduction campaign. The Department of Justice has
developed an online portal for reporting by all High Courts on the compliance
of Arrears Eradication Scheme guidelines of the Malimath Committee Report.
Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance
Commission endorsed the proposal of the Government to strengthen the
judicial system in states which included, inter-alia, establishing Fast Track
Courts for cases of heinous crimes; cases involving senior citizens, women,
children etc., and urged the State Governments to use the additional fiscal
space provided in the form of enhanced tax devolution form 32% to 42% to
meet such requirements. As on 31.12.2022, 848 Fast Track Courts are
functional for heinous crimes, crimes against women, and children etc. To fast
track criminal cases involving elected MPs / MLAs, ten (10) Special Courts are
functional in nine (9) States/UTs (1 each in Madhya Pradesh, Maharashtra,
Tamil Nadu, Karnataka, Andhra Pradesh, Telangana, Uttar Pradesh, West
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Bengal, and 2 in NCT of Delhi). Further, the central government has approved
a scheme for setting up 1023 Fast Track Special Courts (FTSCs) across the
country for the expeditious disposal of pending cases of Rape under IPC and
crimes under POCSO Act. As on date, 28 States/UTs have joined the scheme.
Rs.140 crore was released in the financial year 2019-20, Rs. 160 crore has
been released during the financial year 2020-21 and Rs. 134.557 crore has
been released during the financial year 2021-22 for the scheme Rs. 186.93
crore has been released during currant FY upto December, 2022. 768 FTSC
are functional including 418 exclusive POCSO Courts, which disposed more
than 1,37,000 cases as on 31.12.2022.

In addition, to reduce pendency and unclogging of the courts, the
Government has recently amended various laws like the Negotiable
Instruments (Amendment) Act, 2018, the Commercial Courts (Amendment)
Act, 2018, the Specific Relief (Amendment) Act, 2018, the Arbitration and
Conciliation (Amendment) Act, 2019 and the Criminal Laws (Amendment)
Act, 2018.

Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts Act,
2015 (as amended on 20" August, 2018) stipulates mandatory Pre-institution
Mediation and Settlement (PIMS) of commercial disputes. Amendment to the
Arbitration and Conciliation Act, 1996 has been made by the Arbitration and
Conciliation (Amendment) Act 2015 for expediting the speedy resolution of
disputes by prescribing timelines.

LokAdalat is an important Alternative Disputes Resolution Mechanism
available to common people. It is a forum where the disputes/ cases pending
in the court of law or at pre-litigation stage are settled/ compromised
amicably. Under the Legal Services Authorities (LSA) Act, 1987, an award
made by a LokAdalat is deemed to be a decree of a civil court and is final and
binding on all parties and no appeal lies against thereto before any court. In
order to reduce the pendency of cases in courts and also to settle the disputes
at pre-litigation stage, LokAdalats are organized by Legal Services Institutions
at such intervals as it deems fit. LokAdalat is not a permanent establishment.
However, as per Section 19 of the LSA Act, 1987, LokAdalats are organized by
Legal Services Institutions as per requirement. National LokAdalats are
organized simultaneously in all Taluks, Districts and High Courts on a pre-fixed
date.

The details of the case disposed off in LokAdalats during the last two
years are as under:-
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Years | Pre-litigation Cases Pending Cases Grand Total
2021 72,06,294 55,81,743 1,27,88,037
2022 3,10,15,215 1,09,10,795 4,19,26,010
Total 3,82,21,509 1,64,92,538 5,47,14,047

The Government launched the Tele-Law programme in 2017, which provided
an effective and reliable e-interface platform connecting the needy and
disadvantaged sections seeking legal advice and consultation with panel
lawyers via video conferencing, telephone and chat facilities available at the
Common Service Centres (CSCs) situated in Gram Panchayat and through
Tele-Law mobile App.

Category Total Advice Enabled %
SC 10,00,641 31.62 %
ST 5,62,169 17.77 %
OBC 9,26,006 29.26 %
Women 10,59,373 33.48 %
General 6,75,574 21.35 %
As on 31%'January, 2023 31,64,390

Efforts have been made to institutionalize pro bono culture and pro bono
lawyering the country. A technological framework has been put in place where
advocates volunteering to give their time and services for pro bono work can
register as Pro Bono Advocates on NyayaBandhu (Android &iOS and Apps).
NyayaBandhu Services also available on UMANG Platform. Pro Bono Panel of
advocates have been initiated in 21 High Courts at the State level. Pro Bono
Clubs have been started in 69 select Laws Schools to instill Pro Bono culture in
budding lawyers.
Annexure

Pendency of Cases in various High Courts as on 1* February, 2023

Sr No. High Court Both
1 Allahabad High Court 1030185
2 High Court Of Rajasthan 640267
3 Bombay High Court 620586
4 Madras High Court 550926
5 High Court of Punjab and Haryana 445056
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6 High Court of Madhya Pradesh 431727
7 High Court of Karnataka 304556
8 High Court for State of Telangana 253358
% High Court of Andhra Pradesh 241465
10 Patna High Court 213158
1 Calcutta High Court 206720
12 High Court of Kerala 195349
13 High Court of Gujarat 161036
14 Orissa High Court 160451
15 High Court of Delhi 106078
16 High Court Of Chhattisgarh 91683
17 High Court of Himachal Pradesh 91189
18 High Court of Jharkhand 86881
19 Gauhati High Court 58501
20 High Court of Uttarakhand 45554
21 High Court of Jammu and Kashmir 45052
22 High Court of Manipur 4884
23 High Court of Tripura 1469
24 High Court of Meghalaya 1175
25 High Court of Sikkim 171

Total 5987477

Source: - National Judicial Data Grid (NJDG)

#fl feers SIS SHETSIT : AUl Jeled, H ORI ¥ ATl § 3R 319h
H1EgH | A 3] Sl 9 I8 e 18l g [b BRax, 2023 B RAT H JoRTd &
Jed AT ¥ [etfad qrvet &l &RT <)

1. gAY, g 99 . qurly Aeiey, AT Wew | Sl 9eE Y81 §, A1 H ORI &
IR H FAT AR b ORI & IR =TT H 14 AR, 47 TSR, 459 HHaH
cifad €1 STel T& JoRTd H 3MIF 7ol & AR H ...

it urafa ; s1. o ITfsrah|

DR. AMEE YAJNIK: Sir, | would like to ask the hon. Law Minister that there are about
63 lakh cases in India which are pending due to non-availability of legal counsel to
them. | would like to ask the hon. Law Minister, does the Government intend to
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expand the panel of lawyers appointed by the National Legal Services Authority to
provide free legal aid to wider range of these eligible litigants who do not have
representation by a lawyer?

m. v 9. g 99 : 9uafa agiey, fafsre Jore & forv Arerar, AT, SoidT 3R
dTec]e WR WX Sl df<d &, 2Nid €, Qifsd 8, afgery €, faeai | €, vl & o
g, TS b AT 8, ATSHIRS! & ol 8, ST 3MfSre w0 | fau= &, S9d foIv &9 o
e Aee < X2 &, W aH T &, =TI 9 Bl THIH 8 3R <ell ol Bl WhIA 2

DR. AMEE YAJUNIK: Sir, it was not audible. My question is: Will NALSA appoint more
lawyers for these kinds of people ?

MR. CHAIRMAN: Sir, it was not audible, but response is there.

DR. AMEE YAJNIK: | think the answer was not correct.

MR. CHAIRMAN: You can get in touch with the hon. Minister.

DR. AMEE YAJNIK: Sir, the intention has to come from the hon. Law Minister.

THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU) : Sir, there have been
panel lawyers and the para legal volunteers; they are being expanded, and we have
already stated that from last year, we are even giving free legal aids for providing pro
bono services. The fees is provided by the Government. This is a great effort to
ensure that poor people get justice at a very, very cheap rate or free, of course, if
possible.

MR. CHAIRMAN: It required a high decibel response. Now, Dr. Santanu Sen.

DR. SANTANU SEN: Sir, as a law abiding citizen, | am really worried because there is
a prevailing public perception because of certain events and certain statements that
our Government is trying to have a direct control over the judiciary. My question
before my learned Minister is: What step is being taken by your Government to clear
this confusion amongst the common people at large ?

1. v d. e a9 : 9wl wg1ed, ST 31T B 37ue fIaR &b ol §U BT o
for AR & dIF fUoR § - SrIuferdr, faenfieT IR =grurferaTl 9l & 31+
IfTPR &, T b BT € IR BIs W &HIT T BT Socig- ol Bl §, ST &Y
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FHT AR 3191 A3 H BTH B &1 Pl MDY ART 35T IS © & AT fh
DI 1Y A b |

st AU : Fva TR 81, &l Sdg 3Telt WrH|

Weightage percentage of items under AICPIN

*81. SHRI JAVED ALI KHAN: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the details of items included under All India Consumer Price Index (AICPIN) for
Government employees along with their respective weightage percentage during
January to June, 2021, July to December, 2021 and January to June, 2022,
month-wise and item- wise;

(b) the details of items included under AICPIN for Government employees along
with theirrespective weightage percentage during January to June 2015, July
to December, 2015, January to June, 2016, and July to December, 2016,
month-wise and item-wise; and

(c) the details of same during January to June 2011, July to December, 2011,
January toJune, 2012 and July to December, 2013, item-wise, month-wise ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): (a)
to (c) A statement is laid on the Table of the House.

Statement

(a) to (c) The Consumer Price Index Numbers for Industrial Workers (CPI-IW) are
used for regulation of dearness allowance and Wages of workers and employees
belonging to Central Government, State Governments, Public Sector. The base year
of the CPI-IW was updated from 2001=100 to 2016=100 in September, 2020. CPI-IW
with base year 2001=100 and base year 2016=100 have 392 and 465 items
respectively. The existing series of CPI-IW has base year 2016=100. These items are
in six groups and weights as under:-

Sl Groups CPI-IW Base year CPI-IW Base year
No. 2016=100 (Weight %) | 2001=100 (Weight %)

1 Food & Beverages 39.20 46.20
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2 Pan, Supari, Tobacco 2.27
& Intoxicants 1.80

3 Clothing & Footwear 5.95 6.57

4 Housing 17.75 15.27

5 Fuel & Light 5.49 6.43

6 Miscellaneous 29.81 23.26
Total 100.00 100.00

it SI1AS 3Tell @ : A1 FHIALT ST, 31T |1 3R T 6T 91T (F) R4y
65 (o) Rl 8 s 2 i e oo Slens Jile 1A o 2y gl i

it A : 31y uee gfoul

21l SIAS el W : Y1 O 99, 59 d S/ 93 9RT (F) b STa1d § Yo 2es Hi
eI forar 2|

Z =z - e {F . - £ ol 2 ~+
o Al S () Sl B on @l oy o oo 5 Ksen s (o> Sile Sl 10 eyl Glia
o LE L) a5 S

St umafa ¢ sifRad e

2} SIS 3tell @ @ AR, W7 qa1el A1 G AIfTQ| Feverdl, d g8 H g1 qal <3 AT
EICINEERNCECR

é . s 2 - I3 .+
S0 dhe b 8 0l eae (e 3oy e - il Oh 8 s 1ae e 1O e agla i

.Cgu._.m
it AUTAfY . Tl IR T 2T, 319 AT

# YU Iq1Gd : A GHURT HEIGd, AR Sl A 9aR &, 3701 WRifthd
g o1 & el $FedT HogaR IS §Sa Sl GRBR g Bl §, SHH dcol b
A 1 &7 H ITD! I I A b $89b Sl AFD o, 1941 H UihaT Y 85 ©

IR 19 HATTT & §RT 2016 B S DI §91IT AT &1 B 2016 BT Sl ST 91T,
IHH AFDI H gl Bl 2l IqH YT 3R I DI Sl A& o1, IHDI 25 I IThY

T Transliteration in Urdu script.
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28 AT 81 A BT Haxsl Sif 78 AT, IAD! TTHX 88 fhaT AT Bl $TF 31falRk<h
ITb HIXST P Sl &7 U, ShT WY 899 gl [BAT Bl STP 1T & 1T I
TSl B W 91T 81 A S 7D $hg fhT SId €, A AIFD e ST & ST 91
& g, 39 faf = &= 9 fohy 9ar 81 S U8l 392 HHIFSEIS off, 319 I9dT dgThR
465 ToaT T © 3R S9d §RT 81 59 a9 &1 (FeRor 81T &

MR. CHAIRMAN: Please ask your second supplementary.

41 ST 31ell @M : YUTULT HEIG Y, 3R 37T 3Y U39 ¥ 3R IR F A% &, I 5
IR H 31 HI T BIAT TSI, FIfdh TUDHT M Al RIR A1 5

JHIRT qEIGY, § A" §301 Sff 9 I8 A1 9rsdn g b fad 93red &
TR W8, 2022 H, Sl 21 oI ATHId S<UISTS HETs & T, 98 el 30 guf
H qY 3118 AT, AT Sl FHRT ek &RI 8, SHD ATHR FSITg 91 3 H 4 Flererd
dd Bl 9¢ BT Bl RT AT F3A1 S I§ g™ BT dE BRI b sy BT Il
IRACT TF B H T BR IR IU $© ICAT-I1IT Sl B, ATl HedTg Wl HH

RIS

Gy e 5 om Oiehae e Gl ) e g o gmel R1 e Gl il gl e ygla QUiat
Sl O eaye Gl oo etle e b GRS QIS S B L B Uy ke o e e
5l SISl g Caad S gd ga 02 2022 ¢ie Gilan S llle Gl 5 S s lils Lils s o s

Gildae S Gl e gosm w1 le s S elglioalh) o (e 03l 30 ey o led 8 (G T o
1S aail AS 8 (S QSIS il o (o e il IS o bp a5 0 S aai 4 w3 e S8k
To 53 oS Wiy (e iU e o Ula LS 628 ol )L LS e 08 b aad mil

#i YU ATGd : WX, G I & b ARBR 9gd IR & 1T B BRell § AR
T S RSN BT 93 & fTT HIFGI & AT, A BT TS 3R ART A=13ii
DI ISRAT 8, Sl WX Yd IR H (&7 77 81 Y AP 1941 | IR b 1 I8 81 39
RS Uik 1 &H GRI ARE A AGdh A G &l 3R A GG Bl BIs AR
31MeieRT 2, I S W I ARHITT WY F ATHR T3 I8 Fhd!

SHRI M. SHANMUGAM: Sir, regarding the all-India consumer price index, it was
started in 1936. Subsequently, in 1960, it was revised by a Committee. Then, in 1980
also it was revised by a Committee, by Dr. Seal and Rath. It is a long 40 years and no
committee has been formed to revise this index. | request the hon. Minister to revise
this index. This is the right time to form that committee and have it revised.

T Transliteration in Urdu script.
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#i YO ATEd : AR FUALT S, I8 AFHR 98 BT GITd © 3iR ofaR &RT B
&RT 39 TR =R a1 S v=n 3

MR. CHAIRMAN: Q. No. 82 by Shir K.R. Suresh Reddy; the hon. Member is absent.
Any Supplementary ?

* 82. [The questioner was absent. |
Customized programmes to upskill manpower in tourism sector
*82. SHRI K.R. SURESH REDDY: Will the Minister of TOURISM be pleased to state:

(a) whether Government feels that the success of the hospitality industry depends
on skilled manpower;

(b) if so, the initiatives taken/proposed to be taken by Government to come out
with customised programmes to upskill people in the tourism sector; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI AJAY BHATT):
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Yes, Sir. Skilled manpower is one of the major factors for the success of
hospitality industry.

(b)  Skill programmes of hospitality education is a regular and ongoing initiative of
Ministry of Tourism. Hospitality education is imparted by the Institutes affiliated with
National Council for Hotel Management & Catering Technology (NCHMCT), an apex
body under the aegis of Ministry of Tourism, Government of India. It has 93
educational Chapters through which run 11 regular courses such as Under Graduate
(UG), Post Graduate (PG), Diploma and Certificate Courses. Two UG and PG
programmes courses are also offered by Indian Culinary Institute at Tirupati and
Noida.

List of regular courses run by premier academic institutions affiliated with
NCHMCT is placed at Annexure.
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Further, another Institute, named, Indian Institute of Tourism and Travel
Management (IITTM) (5 centres) as a pioneer Institute in the field of travel and
tourism education and training. It provides specialized training and education for
tourism and travel industry. It currently offers a two-year full time MBA (Tourism and
Travel I\/Ianagement) and three- year full time BBA (I'ourism and Travel) programme
including short- term Skill Development Programmes/Courses. In addition, National
Institute of Water Sports (NIWS), Goa, incorporated in IITTM, also imparts
education/ training, research and consultancy, and also leisure water sports
promotion in India like OBM Maintenance, FRP Boat Repair, Tiller Controlled
Powerboat Handling, Remote control Powerboat Handling, Life Saving Techniques,
Surf Life Saving techniques, etc. It also conducts some skill based courses like
windsurfing, sailing, water skiing, kayaking, etc.

Besides above, Ministry of Tourism provides various short term skill courses for
semi-skilled/unskiled in  the field of Hospitality and Tourism  for
unorganised/organised sector under “Capacity Building for Service Providers”
(CBSP) Scheme to provide education, training and certification to tourism service
providers at every level. These programmes are implemented through Central
Institutes of Hotel Management (CIHMs), State of Institutes of Hotel Management
(SIHMs), Food Craft Institutes (FCls), State Tourism Departments/Development
Corporations, Indian Institute of Tourism and Travel Management (IITFM), Indian
Culinary Institute (ICl), other Government Institutes and empanelled private sector
institutes.

Under CBSP Scheme, Ministry of Tourism also conducts various short term
skill development training programmes.

The following skilling, re-skilling and up-skilling programmes are conducted
under CBSP Scheme: -

i Hunar Se Rozgar Tak (HSRT) (Skilling Programme):- ‘Hunar Se Rozgar Tak’
Programmes under CBSP Scheme are compliant with the Common Norms notified by
Ministry of Skill Development & Entrepreneurship (MSDE), Government of India for
various Ministries for implementing skilling programmes. The programme presently
offers a total of eleven short duration courses in hospitality and tourism sector, such
as:-

a)  Multi Cuisine Cook

b) Food & Beverage Service

c)  Room Attendant

d)  Front Office Associate
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e) Laundry Machine Operator

f) Kitchen Steward

9) Home Delivery Boy

h)  Traditional Snack & Savory Maker
i) Unarmed Security Guards

) Heritage Guide

k)  Tour Guide

i Entrepreneurship Programme (Up-skilling):- This programme was launched
with the objective to facilitate micro and small business start-ups under the scheme of
‘Capacity Building for Service providers’. Five 150-hour courses are offered under
this programme in following trades:-

a)  Cook — Tandoor

b)  Barman

c)  Baker

d)  Homestay (Multi-Skilled Caretaker)

e)  Halwai — Indian Sweets

i« Skill Testing & Certification (Re-skilling):- This programme is for the existing
service providers to test and certify them in four hospitality trades, viz.

a)  Food Production

b) F&B Service

c)  Bakery & Patisserie

d) Housekeeping Utility

iv. Tourism Adventure Courses (Re-skilling):- From the financial year 2018-19,
Ministry of Tourism introduced Tourism Adventure and Escort courses with the
objective to develop capacity in youth to promote regional based specially structured
adventure skill. The courses are: -

a)  Parasailing

b)  Trekking

c)  Hot Air Ballooning

d)  Tourism Escort

These courses are conducted by Indian Institute of Tourism & Travel
Management (IITTM) through Indian Institute of Skilling and Mountaineering (IISM),
Gulmarg, Jammu & Kashmir.
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V. Linguistic Tourist Facilitators (Up-skilling):- To create trained manpower in
different foreign languages, 6-week language courses in German, French, Japanese,
Chinese, Vietnamese, Thai and other languages are conducted.

vi. Incredible India Tourist Facilitator Course (IITFC):- Ministry of Tourism
conducts Incredible India Tourist Facilitator Course (IITFC) in an online mode. The
course is imparted at basic and advance level (heritage and adventure). In addition,
spoken language and refresher courses are also taught.

Vii. Tourism Awareness /Sensitization programme: - This programme is conducted
for existing service providers.

viii.  Destination Based Skill Development: - In order to scale-up the skilling
programme under CBSP Scheme in a big way, Ministry of Tourism initiated
Destination Based Skill Development training programme from 2019-20 with the
objective to bring in an all-encompassing training plan at tourist destination itself to
sensitize, upgrade and build capacities of all tourist service providers, especially to
the people who are residing near tourism sites and destinations. The outcome is
geared towards enhancing employability with the expectation that the sector is no
longer serviced by any raw hands.

(c) The question does not arise.
Annexure

List of regular courses run by premier academic institutions affiliated with NCHMCT
Under the aegis of Ministry of Tourism, Government of India premier academic
institutions affiliated with NCHMCT are running following regular courses:

M.Sc. (Hospitality and Hotel Administration)

B.Sc. (Hospitality and Hotel Administration)

Post Graduate Diploma in Accommodation Operations & Management
Post Graduate Diploma in Dietetics & Hospital Food Service

Diploma in Food Production

Diploma in Food & Beverage Service

N o N W N o

Diploma in Front Office Operation
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8. Diploma in Housekeeping Operation

9.  Diploma in Bakery & Confectionery

10.  Craftsmanship Certificate Course in Food Production & Patisserie
11.  Craftsmanship Certificate Course in Food & Beverage Service

12.  BBA Culinary Arts - Indian Culinary Institute

13.  MBA Culinary Arts - Indian Culinary Institute

MR. CHAIRMAN: Now, Q. No. 83 by Dr. Fauzia Khan.
Death of animals and humans by electrocution in and around forest

*83. DR.FAUZIA KHAN: Wil the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) the number of forest officers employed at each forest and sanctuary under
Government;

(b) the number of deaths of wild animals and humans in the country due to electrocu
tion from illegal electric fences put up by farmers;

(c) whether Forest Officers take note of such illegal electric fencing during rounds in
the forests and if so, the details of the number of illegal electric fences found in
and around forest areas; and

(d) the steps taken by Government to prevent deaths of forest animals by electrocuti
on from illegal electric fences ?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
BHUPENDER YADAV): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) Posting of forest officers in forest areas and sanctuaries is the responsibility of
States/UTs. Information relating to the number of forest officers employed in forest
areas and sanctuaries is not compiled by the Ministry.

(b) As per information received from the Wildlife Crime Control Bureau (WCCB), the
number of cases of deaths of wild animals due to electrocution during the last three
years are as under:
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Year Number of cases No. of wild animals died due to
electrocution

2019 22 23
2020 10 19
2021 16 18

Information relating to deaths of humans in the country due to electrocution is
not compiled by the Ministry.

(c) Management of forests and wildlife is primarily the responsibility of the State/UT
Forest Departments. Details relating to electric fences in and around forest areas are
not compiled by the Ministry.

(d) The steps taken by the Government to prevent deaths of forest animals by
electrocution include the following:

i. The Ministry has issued advisories to States/UTs on management of human-
wildlife conflict.

ii. The Ministry has issued guidelines on eco-friendly measures to mitigate
impact of linear infrastructure in order to assist project agencies in designing
linear infrastructure, including electric transmission lines, in a manner that
reduces human-animal conflict.

iii. The National Tiger Conservation Authority (NTCA) has issued an advisory to
States to deal with the mortality of tigers and sympatric species due to
electrocution. Regular guidelines/directions/SOPs are issued by NTCA for
protection and management of wildlife.

iv. Based on analysis of cases in which wild animals have died due to
electrocution, WCCB has issued advisories to States/UTs to prevent the
death/poaching of wild animals due to electrocution.

v. Financial assistance is provided by the Ministry to States/Union Territories
under the Centrally Sponsored Schemes of ‘Development of Wildlife Habitats’,
‘Project Tiger’ and ‘Project Elephant’ for activities like creation of awareness,
establishment of anti-poaching camps, improvement of habitat etc.
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vi. The Ministry has requested user agencies to take necessary steps to comply
with Indian Electricity Rules, 1956and to maintain minimum ground clearance for
electric transmission lines to prevent deaths of wild animals due to electrocution.

DR. FAUZIA KHAN: Sir, | would like to say to the hon. Minister, through you, that
these animals from the forest come into non-forest areas and the farmers, in order to
protect their crops, put up these fences and illegally electrify them. Because of that,
SO many tigers, leopards and even humans are being killed. Since the farmers have
to protect their fields, my question to the Government would be: Can they come up
with a scheme where DC current fences are given to farmers the way you give solar
panels and all that? With this, the farms will also be protected and animals and
women also will not be harmed.

it YU+ F1GT : AR G A1, AT GG el ®al © (&b f&T-ufa-fe=
BN S &9 -UMHA BIlhoTae 8l V8 &, SUD HRU 59 bR &I gV °e I8l o
3R S9Td! AT HY 5 <) B

STel e 39+ geima & 8, ffead wu & g9R faWmT & gRT 6 BRasd, 2021
P ATIH MESATZ Iocd Pl &l T5 &l B 4! 1T A BT & [ el W R,
b A= TR & fSurcHe IHP i gaied BId 8, ITD! DIANSAIT HHC]
TS S| Ufcgetel il Bic WicH &, Sigl WX Aad Sa1aT SRIScd 8 8, Id!
ATSSICHTs fHT SITTI §HH 91 AU & A1 AT T2 &l I8 W He1 8l 89
f$fegae TefMfRgeM & 91 e UgHorT W &% 38 & U] 89 9I1d & f& SoH
ST e SITS] STRd Bl B...

MR. CHAIRMAN: Pointed response, please.

21 U= A1GT : B9 S © (b S04 G 1G] feeldh IERAUR Bl STxd 8156
SITRI UR, STal UR IRy w0 3 Uferthed 9iRE €, 981 R gA 3fel! aif+iv RIeH &1 i
T D1 81 6 YA, 2021 Bl Mg 3 T [Tl T Q¥ fGRAR I X1 7171 2|

DR. FAUZIA KHAN: My question was about having a scheme for DC current...

MR. CHAIRMAN: Madam, please put your second supplementary.

DR. FAUZIA KHAN: My second supplementary is this. In all States, particularly in
Maharashtra, this pyramid which is there of the Forest Department where
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administrative positions have to be at the top and the executive positions down
below, it is being reversed. In executive positions, the people who go to farms, to
the forest to actually safeguard it is becoming less and less and administrative
positions are being expanded unnecessarily by giving additional charges.

MR. CHAIRMAN: Hon. Minister, please reply.

DR. FAUZIA KHAN: So, Sir, | just want to ask the Minister if people don't go to the
headquarters, they don't stay at headquarters, what will the Government do about it?
This is the reason why all this is happening.

#Y U= A1Gd : FHIIRT HBIGY, 3R AFIY HEIG ] &b AL H AABINAT & Hejer H
BIs AR TSR B A7 3177 &4 FREd w0 4 S!S, A1 §H HRATS DY

IS, S8l ddb WhIF Bl 91d &, a1 4 37 Yd IR 3 |l Pa o7 b 6 Braw],
2021 1 B THIF Bl T YR YD VSalssikl ST B 81 H DI gqdb! Bidl
U HRAT G| BH AT R, T Ueh HE I Ug el e A AT - VA Piftetae
& ToIT VSaTSoil SR &1 &, T8 B9 9 didx 3 94T faud) &T @1 17
2, Sl 9¢ IR 41 I« 2 3R § D] g8 W Al Iuete HRal S|

MR. CHAIRMAN: Now, Q. No. 84. The Questioner is not present. Any
supplementaries ?

* 84. [The questioner was absent. |
Indian citizenship relinquished by Indians

"*84. SHRINARAIN DASS GUPTA: Wil the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of Indian citizens who have relinquished citizenship of the country
during the last three years;

(b) the details of the countries whose citizenship has been adopted by persons who
relinquished their Indian citizenship during this period; and

(c) the number of Indians who obtained citizenship of United Arab Emirates and
settled permanently at Dubai during this period?

T Original notice of the question was received in Hindi.
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR): (a) to (c) A
statement is laid on the Table of the House.

Statement

(a) to (c) As per the information available with the Ministry, the number of Indians
who renounced their Indian citizenship was 1,31,489 (in 2015); 1,41,603 (in 2016);
1,33,049 (in 2017); 1,34,561 (in 2018); 1,44,017 (in 2019); 85,256 (in 2020); 1,63,370
(in 2021) and 2,25,620 (in 2022). For reference purposes, data was 1,22,819 (in
2011); 1,20,923 (in 2012); 1,31,405 (in 2013); 1,29,328 (in 2014).

List of the countries whose citizenship Indians acquired during the reference
period is placed at Annexure.

As per available information, 5 Indian nationals obtained the citizenship of UAE
during the last three years.

Annexure

List of countries whose citizenship was acquired by Indians

S.No. Country S.No. Country S.No. Country
1 Albania 46 Ghana 91 Panama
. Papua New
2 Algeria 47 Greece 92 _
Guinea
3 Andorra 48 Grenada 93 Paraguay
4 Angola 49 Guatemala 94 Peru
5 Antigua & Barbuda 50 Guyana @5 Philippines
6 Argentina 51 Hungary 96 Poland
/ Armenia 52 Iceland Q7 Portugal
8 Australia 53 Indonesia 98 Qatar
9 Austria 54 lran 99 | Republic of Ireland
10 Azerbaijan 55 Iraq 100 Romania
1 Bahamas 56 Israel 101 Russia
12 Bahrain 57 ltaly 102 Saint Kit,ts &
Nevis
13 Bangladesh 58 Jamaica 103 Saudi Arabia
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14 Belarus 59 Japan 104 Serbia
15 Belgium 60 Jordan 105 Seychelles
16 Belize 61 Kazakhstan 106 Singapore
17 Bolivia 62 Kenya 107 Slovakia
18 Bosnia & 63 Kuwait 108 Slovenia
Herzegovina
19 Botswana 64 Kyrgyzstan 109 South Africa
20 Brazil 65 Laos 110 South Korea
21 Brunei 66 Latvia M Spain
22 Bulgaria 67 Lithuania 112 Sri Lanka
23 Cambodia 68 Luxembourg 113 St. Lucia
24 Canada 69 Madagascar 114 Sudan
25 Chile 70 Malawi 115 Suriname
26 China 71 Malaysia 116 Swaziland
27 Colombia 72 Maldives 117 Sweden
28 Comoros 73 Mali 118 Switzerland
29 Costa Rica 74 Malta 19 Tanzania
30 Croatia 75 Mauritius 120 Thailand
31 Cyprus 76 Mexico 121 Tonga
32 Czech Republic 77 Moldova 122 Trinidad and
Tobago
33 Denmark 78 Mongolia 123 Turkey
34 Dominica 79 Morocco 124 UAE
35 Dominican Republic 80 Mozambique 125 Uganda
36 Ecuador 81 Myanmar 126 Ukraine
37 Egypt 82 Namibia 127 UK
38 Estonia 83 Nepal 128 USA
39 Ethiopia 84 Netherland 129 Uruguay
40 Fiji 85 New Zealand 130 Vanuatu
41 Finland 86 Nigeria 131 Vatican
42 France 87 | North Macedonia | 132 Vietnam
43 Gabon 88 Norway 133 Yemen
44 Georgia 89 Oman 134 Zambia
45 Germany Q0 Pakistan 135 Zimbabwe
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MR. CHAIRMAN: Now, Q. No. 85. The Questioner is not present. Any
supplementaries ?

* 85. [The questioner was absent. |

Free legal aid to the poor
*85. SHRI SANJAY RAUT: Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the details of authorities/institutions involved in providing free legal aid to the
poor in the country;

(b) whether Government proposes to strengthen these authorities/institutions,
including the National Legal Services Authority (NALSA), if so, the details
thereof;

(c) whether Government has also launched the Nyaya Bandhu (Pro-Bono Legal
Services) programme and if so, the details thereof; and

(d) the number of Pro-Bono advocates along with the number of beneficiaries that
have been registered under the programme ?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (PROF. S. P.
SINGH BAGHEL ): (a) to (d) A statement is laid on the Table of the House.

Statement

(a)The following Authorities/Institutions are established to provide free legal aid to
poor and weaker sections of the society :-

i.  National Legal Services Authority (NALSA) at National level

ii. Supreme Court Legal Services Committee (SCLSC) at Supreme Court level

ii. 39 High Court Legal Services Committees (HCLSCs) at High Court level

iv. 37 State Legal Services Authorities (SLSAs) at State level

v. 676 District Legal Services Authorities (DLSAs) at District level

vi. 2361 Taluk Legal Services Committees (TLSCs) at Taluk level

(b) The Government extends all support to strengthen the legal services
authorities/institutions in the form of Grants-in-Aid. During the last 3 years i.e. 2020-
21, 2021-22 and 2022-23, grants-in-aid of Rs. 100 crore, Rs. 145 crore and Rs. 190
crorerespectively have been allocated by the Government to NALSA for variouslegal
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aid activities like free legal assistance, LokAdalats,legal awareness programmes
across the country etc.

(c) and (d) Yes Sir. The Government launched Nyaya Bandhu (Pro-bono Legal
Services) with the primary aim of advancing the culture of pro bono and creating a
framework for dispensation of offering pro bono legal services across the country. It
links the persons eligible to avail free legal aid under Section 12 of Legal Services
Authorities (LSA) Act, 1987 with the pro-bono lawyers. Under the programme,
practicing advocates, interested in undertaking legal pro bono work, are connected,
via mobile application, with eligible marginalised beneficiaries, for delivery of pro bono
(free of Charge) legal services. As on 31%'January, 2023 there are total 5817 advocates
enrolled and 2097 cases of the beneficiaries registered.

1l IRAT T : FHIIRT ST, T8 9T T Tl T€ & a1 H 2 Free legal aid is

provided in Supreme Court, in some High Courts and in Lok Adalats, but in Supreme
Court, many Public Interest Litigation cases are there.

MR. CHAIRMAN: Please put your question.
SHRI RYAGA KRISHNAIAH: Intellectuals, who are poor, file Public Interest Litigations.

In such cases, there is no legal aid. | want to know from the Government whether
there is any proposal to give free legal aid to these Public Interest Litigants.

. aq. e s9a . g9y Jeiey, 9B 9o uivd, @fsd, dfud, W,
ASARETS, TH../TH.E1. T & <Rl &1 91 &, ot anfde fRufa i =78 2,
Id ol TRER B IR F THAH AN 8, o b o vs anfe <) Sl 8189
Ml H 'l |l W' §l HEIGd, S & A1 R §9Y WhAE', 'W-dH @' Bl
3 A1 Bl faftre arerar 3R faftie SITeedT R Wt I I8 8, NTd gRT
AR fAfe A& Al § BT Il of Fabdl ol ARBR bl oldel IR AT,
I e R [T, el daed R 'Sedl’ 3R dTdd! W) W W AN Bl 39
JhIR B B A8 < e o

MR. CHAIRMAN: Now, Q. No. 86. The Questioner is not present. Any
Supplementary ? No Supplementary !

* 86. [The questioner was absent. ]
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PRASHAD Scheme in Andhra Pradesh

*86. SHRI MASTHAN RAO BEEDA: Will the Minister of TOURISM be pleased to
state:

(a) the details of the projects selected under the Pilgrimage Rejuvenation and
Spiritual Heritage Augmentation Drive (PRASHAD) Scheme in the State of
Andhra Pradesh;

(b) the status of completion of these projects;

(C) the details of the funds released so far for these projects;

(d) whether Government has received any proposal from the State Government of
Andhra Pradesh for inclusion of new projects under the Scheme; and

(e) if so, the details thereof and the steps taken by Government in response to
such proposals ?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI AJAY BHATT) :
(a) to (e) A Statement is laid on the table of the House.

Statement

(a) to (e) As a continuous process, under PRASHAD Scheme of the Ministry of
Tourism destinations are identified and projects are approved as per the projects
proposals received from the respective State Governments/Union Territory
Administrations in line with the Guidelines of the scheme. On the basis of the
requests received from the State Government of Andhra Pradesh, Amaravati of
Guntur, Srisailam of Kurnool, Sri Varaha Lakshmi Narsimha Swami Vari Devasthanam
at Simhachalam in Vishakhapatnam, Annavaram Temple Town, Kakinada and
Vedagiri Lakshmi Narasimhaswamy Temple, Nellore have been included in the
Scheme for development of pilgrimage tourism infrastructure. Status of the projects
approved for the State under the Scheme, is given below:

Sl. ) Year of | Approved Cost | Execution
Name of the Project ) )
No. Sanction RinCr.) Status
Development of Amaravati Town, Complete
1 Guntur District as a Tourist| 2015-16 27.77
Destination
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2 Development of Srisailam Temple | 2017-18 43.08 Complete
Development  of  Pilgrimage Recently
Amenities at Sri Varaha Lakshmi approved on

3 Narsimha Swami Vari | 2022-23 54.04 14.12.2022
Devasthanam at Simhachalam in
Vishakhapatnam

MR. CHAIRMAN: Hon. Members, on the Motion of Thanks on the hon. President's
Address, opportunity was given to all sections of the House. However, in the
category of Nominated Members, as Shri Gulam Ali availed the maiden speech time, |
will accommodate one more Member. At their request, ten minutes will be given to a
Member in this category at 2 P.M. and thereafter there will be a reply by the hon.
Prime Minister.

Question Hour is over. Hon. Members, the House stands adjourned to meet
at2 P.M.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |
The House then adjourned for lunch at one of the clock.
The House reassembled after lunch at two of the clock,
MR. CHAIRMAN /n the Chair.

*MOTION OF THANKS ON THE PRESIDENT'S ADDRESS

MR. CHAIRMAN: Now, we will continue with the discussion on the Motion of Thanks
on President’s Address. Dr. Dharmasthala Veerendra Heggade. ...(Interruptions )...

SHRI JAIRAM RAMESH (Karnataka): Sir, hon. Leader of Opposition wants to say
something. ...(Interruptions)...

* Further discussion continued on a motion moved on 7 February, 2023.
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DR. DHARMASTHALA VEERENDRA HEGGADE (Nominated): Hon. Chairman, Sir, |
thank you for giving me an opportunity to speak on the Motion of Thanks on the
President’s Address.

| am very happy to be here because the past of India is our glory, present is the
truth and future is the hope. So, we always depend on the past for foundation. But,
today, | feel, after hearing the Address of the hon. President, the present is the
foundation for the future. | don’t think past is the foundation. But, today’s present is
the foundation for the future.

Sir, a tremendous growth is happening in the country. Our heritage has been
very much appreciated in the West for the last fifty years. Though we don’t call it as
‘change’ or ‘conversion’, but ‘change of heart’ is happening in the West on the
influence of the Indian history. Yoga, Ayurveda and our spiritual leaders have gone
abroad. They have been preaching the Indian philosophy, Indian spirituality in the
West and we find a tremendous attraction towards India. They wanted to live in India
and they wanted to be true Indians in the spirit.

| am very happy to see that the present Government, under Modiji, registered a
tremendous growth on the present philosophy, like there is development which gives
encouragement to reach the sky. The Government says that consolidating heritage
and giving priority to development is a very important message to all. Sir, | had been
to Kashi recently and saw the transformation there. | could not believe my own eyes,
because | had been there twice earlier. | am from Manjunatha Temple in Dharmasthala
down South and been to Vishwanatha Temple at the top of North India and found so
many resemblances in both Dhams — Manjunatha and also Ayodhya Dham. The
progress achieved not only in Ayodhya but also in Kedarnath Dham and Mahakal-
Mahalok not only surprising Indians, but we feel very proud about it. We feel proud
that our heritage is not neglected and many of our people in the South wonder how
this transformation can happen.

Developing pilgrimage centres and historical legacy is another important eye on
which the Government lays emphasis. | think, this is very important, because our
youth, today, is well informed about spirituality and philosophy. We feel that they are
youngsters with modern outlook. But, they feel very proud about the past. At the
same time, they are very well informed than what we were in their age. | think, when |
was about 18-20 years, | was denied of all information which today’s youth have.
They have television. There are internet connections. And, so much of information is
available through our media. [ think, youngsters are much more informed than us at
their age. But, today, they must be given proper information about the changes
happening in the world. Sir, opportunities have to be created for the young. | am very
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happy that the Government is giving encouragement to youngsters to have options in
all educational fields, Engineering, Medical to common education in the primary to
high schools. Sir, a tremendous support is given for education in villages. It is also
heartening to note that some of the spiritual places have not only been preaching
spirituality but also giving modern knowledge. ‘Ek Bharat Shreshtha Bharat is the
message, which is given by the hon. Prime Minister. This is one of the best
messages that we have because we were divided by the British rule into several zones
— North, East, West, South. As hon. Chairman was ably speaking, we do not
belong to anywhere, we belong to one India and ‘Ek Bharat’; we belong to that. So,
languages are not separating us; languages are uniting us. Today, | feel that yoga
and ayurveda are, again, becoming popular because of the hon. Prime Minister’s
intervention. The June month is awaited very eagerly to see that yoga is preached
throughout the world. Health is the one thing which cannot be borrowed or
purchased. Being conscious of health, being conscious of fitness of body and mind
is very important. So, the importance given to yoga and naturopathy not only keeps
our generation fit but also mentally agile. Also, | feel that this is the best future we can
have. Instead of preparing for pharmacy, we are preparing for a good health. A
drugless society has been created. Today, natural farming is encouraged and
traditional millet crops are also very much encouraged. We are into this field for the
last 15 years. Our farmers used to think that millets are for the poor, but, now, millets
have become the food of the rich, and for the very blessed ones. Along with that, we
have not forgotten the development of modern technology like nano urea. It is said
that we are not only looking at millets and other food habits, we are also looking at the
modern technology. Using nano urea, we can grow more food and be happy.
Farmers will be happier because of the minimum investment they will be required to
make. While smart facilities in the cities are developing; mapping of the villages has
also happened. People are guaranteed of their property. The people are given
guarantee for the land that they possess. While 75" Azadi ka Amrit Mahotsav is being
celebrated in every district, at the same time, hundreds of modern Vande Bharat
trains are also being launched. This is said by the hon. President. The future should
be assured. We want an assurance that our future generations will be happy and
healthy, and they will be very honest also. Both being honest and prosperous is very
important. So, the Government is looking at honesty and at the same time prosperity
too, both together. | wish that in future there will be more such occasions where we
can think of ‘Ek Bharat Shreshtha Bharat’. | am very happy that Basaveshwara was
quoted in the Address ‘kayakave kailasa , that is, labour is the greatest service to the
humanity and the Siva. So, |, once again, thank hon. President for quoting
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Basaveshwara’s ‘kayakave kailasa’, which means karma is worship and Siva is the
karma himself. So, with these words, | communicate my appreciation for this
Address and | am assured that India will have a great future in the years to come, and
we are all going to share this at present. We do not know about tomorrow because of
our age, but we know today is the best foundation for the tomorrow. Thank you.

MR. CHAIRMAN: Now, hon. Prime Minister.
2} SRR I 9, TosNd) ST T8 d ol ...(Faem ). .

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Mr. Chairman,
Sir,...(Interruptions)..

MR. CHAIRMAN: Hon. Prime Minister. ..(Interruptions)..

g Hail (ST TR WEY) : IR O AYTafal S, .. (FA). ... T ST & ST TS oT
R I Id R S I9] Il Yol 8, ...(FdH™)... S a1 § IRTD BIh) H
3ERUMIT MU S BT AGRYAD g=IdIG HRal g, AR IR S 6l
3G HRAT Z| ..(TALTH).... IMERVNY MY ST 7 ST T DI FRITAT Bl
B, faIwRId AR &1 Udh Wl AR fAIBRId 4R & Adhed & oY T 1S -7 IR
{1 B1...(FGEM).. T P T STP1 I8 Sl DIfeegeA &, Sl AHGSH &, b g
...(TAIT)..

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)... Nothing will go on

record. ...(Interruptions)... Hon. Members,...(Interruptions)... Hon. Members,
take your seats. ...(Interruptions)... Hon. Members,...(Interruptions)... Hon.
Members, take your seats. ...(/m‘errupt/ons)... | call upon hon. Members to observe
decorum and take vyour seats. ...(Interruptions)... Hon. Members,

...(Interruptions )... Hon. Members, take your seats. ...(Interruptions)... | will be
called upon to name you. ...(/m‘errupz‘/ons)... | will be called upon to name you.
...(Interruptions )... Take your seats. ...(Interruptions)... Take your seats.

...(Interruptions)... Hon. Prime Minister. ... (Interruptions)... Hon. Prime Minister.
...(Interruptions )...

Nothing will go on record, except the hon. Prime Minister's address.
...(Interruptions )...
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#Y A= AIGY : JMERONY AU Sff, § I A FSwl BT WY AR wh Hl g,
RTB = 59 el § AT 7T 31IR 37U hod=T & SITAR =i Dl AR I BT JATq I
... (Fag).. 3R ST | Ha &l ==l § 21 o dret 94T exviig dewii
BT IIATE BRAT G...(TALTH)..

ey uTafer S, I8 Ae= NISdi & IS Bl...(ad ).. 91 SdhT H 3Hd
giEoNfaal 1 59 ¥eq A <2 &I [ aF 2, < $I ARG (BT 2l...(FagH).. 59
e 7 o wreft W €, R o @fhed Site ® 9ga 9t fafgat e @
2 1...(TIYH).. YT FRHI Siiae | I8 9gd dg HM 4l f6Y 5..(Fag™).. R
ST 59 Ha 4 Sl Wl 97 BIell 2, 39 a1 Bl 21 g8 IRl A G 8 3R 9gd
TR F ol | 21...(FaeM).. Afh rexviig |9 Sff, a8 i gHivagel 2 &
S HEYUl HaT H $B AN Bl FIBR, $O AN I aroil 9 % F& B, dfch
391 B Y PRI SR aTeft 2 B1...(aEM).. 39 UHR &1 iy 3R ughi & A+
Al Bl H JET HgT-

'BIas G YT T, HY T Jeiled,
STl 1 foregas grvg 97, 99+ faar Swrerl’

3BT Bl 8, NI Pras SBTaR!, BHd Id-T af SATeT RIe| ...(Sad™)... STl
B Ract™ § 6T Tel-uRIeT S Y I 7, 9 foIv 9t § S9671 R &7h
AT G ...(IET)....

SHRI JAIRAM RAMESH: Sir, LoP has a point of order. ...(Interruptions)...

SHRIMATI JEBI MATHER HISHAM(Kerala): Sir, point of order... ... (Interruptions)...
Sir, LoP's point of order. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, LoP has a point of order. ... (Interruptions)...

it TR WY aexofy wurafa S, der fauer & R IR aneft smexofi st @A
Sif 1 8l 6 89 |16 A1l § J9iqd 418 997 72 o, ...(FaY™)... VAT el 379+
HB1l I Rierad ot e g o 69 918 3R ST AIE! of 81 8, offh 2014
H 3P o9 H9 aRIB! |, Sl Bl o1 TExTs 9 9@ B ™ fhal, B 2
STHIHEE o &I g fhar, a1 991 ok 31T {6 916 91 SN & 9RaR A, &
Al § ST SIGT HOIGd A11d 1 B Bl ...(FAHH)... § 39 R Dl fewoll T2
BT AT, fpT 2014 & d1€ 3MHR H9 @1 fh I8 T3 & 135 < o 9|
...(STALT).... ST SRIST H1d 97 BT BT, oAfh S_IH T &1 T3 PR A ST I T
Qg T Y, B:-B: G RAIG IR G U, I I AT & BIC-BIC S0 Wl Ahaldl
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& R &1 @ 32 1, 3N 98 32 A...(AUM)... ITH] A1 I9 ATl 31 ST AR Il
o7 fob AT W IR UIferaiie ddb Swel &l il gl o ..(aem)... <2 4
I AT 3R ITYLTIRTT P AT 3fRG §§ B SbT qHAT BT AT, oAb SBIH
39 UBR Bl B Iofl [AHRIT B, 39 JbR BT bod fdaiad fear, g dror
IBI U Wl AN BT URATIC AR B BT 9 HHT AT, T B4 ST FeIT AR
9 Ul I8 YT (HT1...(@LTH)... I8 BI-8oall 81 SN AT, d $B AISH DI P ol
2, TIBITH B ofd U 3R R AN =el I A FARITRAT BT FHATETT HIAT ST
STRIT T; Q21 Y ST FARATRI A ST X1 oY, T2 B ST o el o fd qo
BT TG (a1 T1 TTH B Fhd 8, ...(FALYT)... AT IAD! IFATRSIST AT
off, IP SRS AT U AR IHD HRY (BT 9l 1 & URATC AR DI YATH el
fora | el Ul Sft, B SRER @t ggd S 4 2, 98 TR g &
HRU T B, ...(FAUF)... Th & 916 (H Sol T Al & BRI g1 §s T
...(FAYF)... 3R AN & WAMC Aleged @l f&=m # oM ggd 1 T
..(FAUM)... B9 UH-Udh [d9T Bl G Hb AN dTel ANl 981 & ...(FIIH)....
AT S2T BT A JNMALIHATST P TRHATC AR UR 961 o §U 84 AN 9¢ I3 B
...(STFET). ..

3fexofiy [HTafcy SfY, 3R § UTil T &1 IITBRYT of, Il U a8 ST o
fdfl Wfa 4 e g8 9 o AT, A BRI WR IGD IHd HART Sl o
...(TAGH)... 3R I TIHEH A UHT B HH BRSPSl FoArdl STl |
..(TAYU)... B J&I ORI BT RTh IR 2 I ...(FAGH)... MY & BRI b
HIH SITGT HITT H ST HT ST Sl T4 AT, IH & U & 3T b I8 H U1 Bl
SH! BT IGIeT B T A 31X T8 The ISl IR eSarsd gol ol ... (Faes)... I
T3 BT SIhioq R BT &, P Il S dl 2, I§ Do <9 + <9 2l
. (TAIF)... B AT U @ T B gas & fou IR /e 2
..(TGYT)... BHT STl AREVI, Sl R, 8Y Uge] R & &l ...(Fag™)...
T "B g X' A A ST B SIS L. (FAHH)... SIAT & T8, JASel &
Ugel Y 31F db, TR ABR H 3 T R 3 BRIS BRI dP el A STl (HerdT |
...(TAHT)..... TSRV FHIIT ST, TUs TH-IR A1l H, AT 11 BRIS BRI DI T
Y STeT (et BT B ...(FAIH).... WA H U ! FHIT 95 YRARI &1 TR Bl
gl ...(FAYH)... Sad 96 91 Fd T8 FHel gl ...(FagH)... sy Hi
FHETIAT3T DI W I §Y B SHDb FHIEM & I A ... (SFHH)....

3ERUg |y ST, # U IR faw o Al ST =7t § - YrTaRHe 3ih
DA I | ... (). Sbi BT I IR G AT ... (FEH)... 39 91 A 3l
o7 {6 TRl & Idi &1 ISR el ...(IIH)... VA FEFE & T A
..(TALT)... BT $H I F MY I AfYH AR § &b SATo! T el Igd I
..(FAU)... B URATC AIPeH Marel 3R 'SH-69 7hrse’ &l A
FAT ...(FQH)... D1 Bl Alfcde fha1 iR A 9IS foranl ... (ag™)... s
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O T H B 48 BRI SIH-99 §b @Il Wiel M| ...(FIYM)... STH F 32 RIS db
QT AT &1 3R i H Gl € ... (FaY™)... I S & JMal dd YT B
AT 1 of ST 1 9T BTl ... (Fagm). ..

HEIGY, el WA Sil RIGRIT $R I8 o b Alal Sif R-TR 3 g1 &3 H 311
gl ...(FAEM)... 9 B 7 o &6 A1 St Sagell o 914 2 ... (ag™)... § o)
G Sl DI BT AT g [ H AT g, SHDI RIS BT A U8l Ig I a1 IRay
f woricd § 1 HRIS 70 ARG, S-G9 46 DT Gl & ! ... (FaL™)... 71 &
Tel, I8 &b AP H, B H 8 ARG A SIIGT S-G9 WA Gel B l...(TILH)...
FHMYRT ST, 319 IV {6 71 9 & @i Gl 1Y, a1 YRITaRHS &1 ST, ART S
ST 81 STV 31K fhelY &1 sa- ATell & g1 WidT §¢ 81 9N, d1 § S9! dieT 991
BT Gl...(TAH)... 3T TR-TR IAD] &5 STADT & AR F AT 5304 g b BHI-HH
JE1 deh e d ¢ b Ueh Sford ol v f&TI....(aem)... 3R 4TS, ST Solld &1 ST
SHTGH B, S SO &ford ! R {371 319 3MIeh! SIdl TR &l 8, ATYh] 8T el
2, MYHT GTT § B I8! 8 3R AT TBT 4T 37 IR B 1....(cFaem). .

N YT S, S-49, 3MUR, Aldisd - I8 o ke 8, s394
'SRINGE dFfthe ZIAHR' IS & dad fUoel $© aul H 27 TR BRI BUY W 59
3 & AFIRDI & §F Gl § omR fHU 8, RauR®! & @i § ey’ fhu
B...(TAYH)... 931 GeRit 2 & "srvde dffhe giRIBR', 9 Saldls bl SuI
BN P BRI 5 S BT 2 TRI BRIS BUT A ST U, ST b} sohl-Rieed & Terd
BTl H SIIAT o1, 98 99 741 51 I8 <2 Bl 95 d] 9dl B! 2l...(GeH)... § S g
o 19 sp1-Rived & wnfiie!, Tor-T9Te] &l g1 oIRg IS BIY & U B Ferd
REd Y, ITDT [Tl 9l 98 WHIID ... (TaeH)..

MO FUmUfeT Sft, AR <9 § gl IRIISTHISH Bl FSHHI, dchHHI,
HTHMT - I8 SDI BRI AEBId BT [FEAT 99 7T A1L...(FAIM)... TSI ITD1 BRI
&R BT ARBTG5 AT ATl...(FILH)... SAFGR CRIUIH Bl ST HHTS DI JHAT
BT ATl B SHTATS BT WiehH JIR fhar, g9 'deg 1fy erikh-"9e aRex
T oI 31T 3R 1,600 oI H STl & ATETH A SHhReFaR & Uoided Bl i <4
BT BT Bl V8T Bl...GE)... R Tro131t Bl a9 & T o7 ST &, ST 37
S RCIN BT HEcd BF Yol -HIfd THSI Bl...(FdL)... Whol BT Yl g J93d o,
W BT W HAE@ T & 3R SIS & AT ¥ 89 WRAMC A1 3R
RAMC ORI & U B BT TIT B 32 Bl...(FAYH)... M0 Farafa
Sil, 19 4l DIs AXBR 4 3Tl 2, A1 98 I & (oY & B & aR-IS HIh 3Nl o,
ST T B HeAl DR & dIIS DR 3T &, ol Rth HIGAY &eh B H 1
I Tl Bl ...(ILT).... 39 g < [ & VAT I18d &, 9 o1 TTed &, oidl fh HHl
HB] ST AT - RIS BCIRAT - IR-IR S2AH 81 Y, T3 $O Tal, SAY (b B
i w1 7, faer o Frad @& 8, A & foon & 8, 9o &1 5 |1 g,
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ORI &RIT 8, I8 Igd AR IGdT 8 ...(FALH)... MY % Hed 32 (6 &9 91 B
HRA A, 3T I 91 el 9T Bl ...(ILT)... TSNy gYrafd Sfit, Safe 89 STl
P STHT TAFHHAR & MR TR, STD! MTTIHAIRN... ...(FAL)... ST ST BT
S TSl ATTIIH AN P foIT Ag—d B 8, a1 89 R g41d W) 9571 8, 84 Fg-d 9
SATET BT TSl 2, 84 IR Y SITQT HRAT gsdl 8, offdhT 89+ o1 fob AgTed
et St ad & - 517 3iR 3, A1 &9 217 &1 IR<AT g1 2 ..(FaeH).... O o1 <,
3TRT &R of, I8 YT 89 T8l AT Bl ...(GEM)... Hg-Id B gl l d, & -
RTd QYT YT, A1 GUTG, offh ST STTe & VR &l 4re a8l uga- ol
..(FH)... 396 vFare Rifgal § uRafad 81 9d iR <91 faera & am= & R
PN, 3P FoTU B9 BTH B S| ...(FUT)... TH 57 Y1 Bl AbY Il Il AT &
3R B IE PP Q@R B ...(HaH)... MRy |urafa S, 39 SR9y, <9
3TTSITG 31T, 9 IR 2014 T 14 BRIS YeTuToll B & 3R AN BT AN 4 oY,
ST ST & UT ST & b 89 Tadisl eoae e U ...(ae ). S99 999 14
TSl T, Y] I UgAT & (oY ... ..(EE)... Y 91 7ol H, Il el
ST ...(FAYH)... AN SAOR B I8 A, <ifhs ®F BT 81 ATl ...(FILH). .
gH I JAThR 7Y b e 8 TR | TerdToh e <l ..(adr)... 89 HIefd
o f&h &9 I8 B 2 &, A1 89 HETd Bl G ...(aET)... T AT o fos & o
Gd BRI TS ...(FAYH)... BH Ao o1 fb 89 gfaan Wk 4 19 @l gl
..(TAYT)... TS I TIT9 D] GHTEA] ST D Fao(a W, SART TAHbT H TR <2
BT ANRD AT ...(FFLT).... THRI AT AR <7 6 ATHT AT I, $(eT¢ g4
32 BRIg ¥ W&l YRART & Urq I SR Ygd]| ...(Fau™)... 85 -1
SPINC IR WSl HRAT UST, &9 g HRAT US| ... (FALT). .. IS0 Faafel S, 59
Uh SEIERV] | 3T A Fhd =& &b 8 fha-l H-d =1 st B8R, oifdhT g0
31T& & |1, AT &b H1A, T & A1 §9 Hed bl (BTl ...(agm)... g1 G 8
fo A= AT B BT FAY AT . (FAUH)... Th IRGR & 7 399 TT
AT 3R R BI FHhaAT 87 ...(TAT)...

e FUTIf Sft, 3MTSITel & 3M® &9Tdh! & a1e W 39 < § 18,000 A
SIIET A U 9, S8l [qstell 981 ugdl ol ...(@agm)... I Ta AHaR gHARI
Sfeary R & 71a o1, FAR Yersl W e o= arel dRN & 149 o, SHeRid
T o, Af-3%¢ & A o, dfeT 98 396 gAa! fraE-feae 9 Sear 78 o,
SAfTY STd] UISATRST H A1 7| ....(FIYH).... 89 S9d ¥ fb A Hwfed & 58I
Bls QU B ...(IYM)... B9 $81, 89 d RIT IR TP B dTel Tal, TR TR
ADR B dTel ART &, B9 39 Ak DI W IS ... (FFEF)... T & i 4
fISTell ugam @1 Adhed SOl 3R FHI-HHT # 18,000 WAl H fISiell ugAE|
..(TTH)... IF FARNYl B B & G 714l § U s =il B TN g3
..(FAHT)... IADT [THTH T G, olfhT HIH TSI 9T I8 85 [ Q90 Dl FILRAT IR

95



96

[RAJYA SABHA]

I fIearT 971 3R ey 9gd <! d1dbd 8kl 8l ...(RAYM)... 59 G &
ARTR®] T [IeaTq 9701 2, 9 98 ARG -HRIs! 1 Geb drAed H aRafcrd 8l S 2|
..(TAY).... I8 %I TH ST B ...(GETF).... T HEId Bl, B9 HETd BT
3T 1 fhRuT frs <1, |AM BT 919 Tebe g3l AR d 3mefidig airst g4 {7l 8 &
...(TTH)....

AERUNY WU Sfl, U8al &I WRPRI H B ©c fAoiell ol ol
..(FAUM).... HE Bl Al S A7 {3 [Tl 371 TS ...(F@EH). ... 3R 7i1d & 4 |
G ST [T, d1 A B ATl SHD! Faoas! A o b 59 ARG Dl ST STl -1
ATl ...(FAL).... 31T GBI [doTell &1 Tal ggal, dfcdh 2 H 3 22 ©< fasell a1 &
I H §H A%l Wl §U T ...(RGHH)... 89 39 M & oy T3 SIARRE ars
S TS .. (TALH)... BH T ol SATGH & [T B HRAT TS| ..(FGEH). ..
B AR-$o1 Bl AR ST T ..(FAEM).... T RYGae TSl & 3T &7 o
TS ...(TAM)... A9 ANl $I I 4RI R T8 Ble QA ...(Hawm)...
RIS BIAG-9T1C &1 d1d Tl Al .. .(TELH)... 97 I & AT dlel Bl Dl
ISoed G BT IR G ...(FALH).... B G& b (oY 919 qSIATI ... (GEH)....
AT D AR g1 M, TE1d 9@ oI .. .(FALTH).... T HEId dTel IR T 31”
D I 31T 2 S V&1 8l ...(FIIM).... I SHoll b &3 H YT DI Harsdl Bl
TS R XE1 2l ...(GEH). ..

3SR FHTYRT ST, BH SATSITGT & 3P Blel H Ueh g 99 57 AR HeH
SO & ...(FAYH)... § ST §, IS A T2l 8, B4 9gd Ha1d bl geil iR
Ig IRAT B AT © - HGREA B, Alh &R o1 & Sl anwredi €, 39 a6 2d-
fererd oW Ugd, ed-URRa ARl B W ugd, S99 JAdb-<ld & oH gl
..(AHH).... § HE1 § b 3R Tl GafRUerdT 8 91 I8! &, Tl HaglRod & ol
TET 2 3R WHR 9 8 W 9! SAMGRI & A1 Id ISl 2 ...(FEH)... 3Hd
BTl H B9 GRYA BT Hhed (o1 1 ...(FAIF)...  Id-Ulrerd ARl a6
U BT HISTAT-UASIY TRBR BT I8 AHhed 2l ...(Fqe™). ..

3MERg AT S, I 2d-URIeId arefl 91d, I8 AR drell d1d <2 dl
3TTh FHERITRAT DT FHIYT Al 8 &1, TS bl S ANIND B THRITSAT BT HHTETT &1
el 2, afcw I8 <2 @ sl & W T 2 L. (EaEH)... &9 UH U T
BHTI -G BT DR 3N I T, ST <2 H ART-0IRT, TAAT-URAT, 39 AR Hal Dl e
AT RIIT 8 3R I8 AR ATl KT 8, Sl 9 bR MY B ...(TALTH) . AR
d® Ygd Bl Aded BIdl §, HGHId I AR (IS WH HRAT ...(FEH)... S
SRR &1 &, d9 BRI &1 HHET Bl 5l ...(FAH)... BIg Hedl & 15 J31
Sieal &1, A1 98 Pedl & b g31 ST &1 dl § STed] G, olfdh 3R Qe -Hicrerd S
2, 1 B! [T Bl & fob ol €1 39 HelH AR U9 781 ygdl, 98 i< Jer 918
TEO, Sl U< HBled, S99 [I9ard 9l &l ...(Fad)... I§ JCHI Bl




[ 9 February, 2023 ]

Mg B e, B fIR1est &Y e, B 99 Iuer arel &l e, I8
JMeHR B GRT MRABI3H Bl WA HR QT 21 ...(FFEH).... W & AYR TR AT
UEH DI TgRI Bl g I8 WeH HR ol & 3R FATS &b SRR fh DI, S AR
URp ¥ ST gl Afh &, FETHT el St RTaa! S92l aahlerd $Hed o, IS ATHRI
1 &I SHD 3iEY AT BIeH & 31X &H SAD! GHTad $7d Bl ...(qae™)... qaahl
A1, GaP] (GBI BT Aderd I8! 8 b Aq-Uiierd S dd I9d 86 Bl UgdI|
...(TaT)...

S ARBR B AT BT e 8 UH Alh qb Ugad Bl 8I, d AW,
gerqTd Ife fer & A8l Ihdll ...(aH)... AU BRI I8 egs UR¥c ddl
I AP SIREH, AHTINTDS <A1 HT I5d 991 T AIH Bl ...(FEH).... JeT
AT =TT B 3Tl TR B, ...(Sae )... Ja! Jed) 9-fARuerdr 8, I8! A
AR &1 §H <2 Bl [IH149 o1 Alsd < I8 T, O |9 FagRST Bl 376 8
forell ...(auM)... I EIR A1 Bl ...(FIYM)... BT Bl IR-IR I IR BT &,
Ifh e BT 3R ISP AT 11 AT I 15T a1 T &1 ST I8 < V81 & 3R
P! B HIdh TR Aol <<l BT B ...(FILT)...

3R FHMIT HBlGd, BHAR ST BI JATSE] H A 1857 | o) W=/l
AUTH qh BT Plg Al TP IST B oxd AN, ...(FALH)... [Eg&I BT Big 4T 9q-
YT IST B oG INIT, TR T DI ATSe] B TSl H A% <9 &6 ISRyl &l
NI @ geei | HRT U1 &1 ...(FF)... < DI Td Il & fob AR ffaard
YTSGT - 3MTSTIST b HIETHT Bl FHS AT, ...(FLT)... Afh TIHhT b I AMfearit
s faerr ¥ 49 2 IR fawar &1 9g a1 &4l 99 & 981 U, ..(Faem). .
3MRIBTRAT & WY gy FaRATY q+1 3R I Al & A H IR-GR IRDBRI & oIy
ATl $Sd A MU ..(FGETH)... i he S=I4 Fal F1d A B fhar g1a1, 7d ad
I &1 fhar 1T, feariRidl & dHedTor & Ui FHYT 91d A B9 fHar gidr, al
2131 AT P RN T2H H 3 ST HEId T2l DAl Il ...(TIEHH).... Afh S8
HE-Id 8] B ...(TaLH)...

RISy, 3rce TR aroTiyl Sft & SRR off, 39 <91 § Ugell IR anfearRal
& fIHTT P FIT 31T AT 9411, Ugell IR IAMSATRIAT & BT, ITdh] Walls 3R
I [IDHTH o ToTT 3T IoTC Bl HaRAT § | ..(FGLT)...

3rexofiy A9y 7eIey, 89 110 Tl BT aaiel RTell & w9 H ssiewhrs
forar &, < g § fie Y2 7Y, ..(FEUM)... GENS I 99 A8 6l § Ud
MMfered wy T 9 S NI I U €, S96T 1 o™= a1 81 aede gIa &
...(TIET).... $AfTY §FF 110 3ahieft RTet iR 110 # M & 31w 9 TP &, SIS
I8 ST SO ©, ST8l A Jffaardl WIs-98+ I8d &l ...(Sa™)...377 4
PRIS I SITST AT UTSAT BT BT AT 19 AT & 3R SP Silad § 98al1d
3T Bl...(aH)...39 &l § Riefl, TWRe, ShReFR 3 Iqayd GuR a7l o,

97



98

[RAJYA SABHA]

FIIfB BT 110 FTll UR eIy Wi d T 2 3iR §H S97d! WYk AMICRI R T B
I8l W AR B AN GeWi A edd Qa-WH & 91 BT e e
ATI...(FAYH)... H U AT A IRIY DRAT § [ SIRT TG [Feprearapr fhdl Ig-
forg <t &t Aeg SN, ST g7 BT IETTH B Adhd] &1, ATST JHS Adhdl 8l 3R
319 ST, A Il Il [ IoIe 4 Uees SI5ed dhuUle hed & dad 2014 & Ugel
D1 JT | UE T AP gl g ol .. (FIIH). .

3R |HTUT ST, 99 2014 | U8l 9 S9HT TRDHR Y, Td 20-25 TR
PRIS BUY &b 3MH-UTH UAIheIF ¥&dl ATl I8 95 YR a1d a1 1 Rt 20-25 AR
PRIS DU AT| TSI T8T THR I B B1...(TAYH)... THA ATHR 9 qY 1 AR, 20
TSR BRIS BYY BT AL b1 &1 B9 &I =1 auf H g Arfeardl 3R Sy
s -9841 & Souddl Afds P 1T, ¢ gedi & Ioodd Ifasg & folv 500 7Y ThaTd
Arsd el WIdhd (Y & 3R I8 AR A1 SATGT IR Bl...(RaEM)... ST 8l 721,
99 IR B9 Wpall # 38 ESIR 1Y CIei W% & RFTHT BT 59 goic H YagT (haT
g1 IMfEaTRial & wearol & forg T 8N SRER .., H SIRT 3D BT ATy
TGe D1 g1 DI ARG of ST DTS §1 FHIYIT S, S 3MSTE B4 F o) gy 2014 H
TR 3 W U8 Mfeard IRIRT BT 14 G STHIF & Ug ST 1T ) ...(caaem ). ..
faeet WTd-317e au1 § g 7 g Y ug fAU €1 I8 Tqd B g 81 TAN 3 4
TEel 23 BSIR WHETRI® Ug fAT 7Y 91 89R M & d18 80 BSIR ¥ Afdeh AHSIID
ue fevu o 81 fora Rieh adrex anfeariyl & wraiali & a1l Weld & T9I 3R
SO BT BT, I TS G a1 HaTd 7 DR ISl I8 B Ugel JARM H & S,
Ifh T8 ISP TSNS H ST AT1....(FIEH). .

TSRO FHYRT ST, IADhT AT, STb! FHATSTIT, STeb! TSI Al deh
P YR TR & Il I8T AR I BRI FHTS DI ST SRID ATehd BT &, TRISTTR
F HRO W B 1w IR ggm arelt S wEd B 2, TR SHB! g
TOIRSIETST DR [ATI...(TILH)...ITD] I 5 BIC o U, o (90X Y o o b
I ol IHHT Bg Jod &1 T8l ATl ...(FIYH).... S BIS-BIC B H IS U & 3IR
TIRISHIR & §RT HATST IR G191 f391 TS H 8 7 $ dog VS &R &, S7h
9l Geled T T BIC B H S[C S RIS AR dl Yl [T =11 ... (aem). ..
q T4 8 6 A WRBR 7 I8! dTel, Sol dTel, Hedrd UR TR R drel ART B
Gy <l &1 T b gD H TP Sl IaTs 81 S <, &7 9R BT U1 TSR &
ER SR DI TSl AT, 39 TRI] B &1 §H B, I8!, Sof 3R IS} arall bl
[ESIERREA]

3IERUNY FHIYRT ST, Sa1 &1 <761, AR [qeadnat e S FH1e {9101 &
37ER TS HSHT < &, ST 31U BT 4 3SR &1 78S W, $B 7 $B Yol $Hd & g,
NEIN aﬁalq%umdlﬁaﬁa@ﬁwﬁqﬁ & &, T8 TART F9IRT F&Y B,
T8 BHAR YA ST & AT 5, A IT! [T B Bl DM (BT B ...(RGEH).
gre "frew WS o= 8 a1 9ied avadedt wieTel A AISTET 81, $9% g




[ 9 February, 2023 ]

T IS b S ANl DI Ao & folg B {5 © &R S9! |med &1 e &
fore o1 fpam B

3ITERUTY FHTITT ST, 3T ¥ A1 fHA GF ©1 59 <% & [harl & |1 w1
Il &, SUR S B U a1 Dl G 1 AR I781 H YT ST TG T, Tl
RAeier Tl .. .(AEH)... 39 G2 & $IY &I Fd! dihd Bic (el § gl Td
TS, &l Uhs Y HT 98 981 R ¥ ...(RGH)... 80-85 UL $H S BT I8 T
gl A BIC [HAT UM 2, D! 3TaTS] Dls G Tl A8i ATl TART AIBR 7 BIC
foraml W eae bfad fhanl ...(aagm)... B fEal & Biad St & |1y el
3T ATt ¥ i IR Y "Gied feam™ == A wie A & @ § 591 8k 8
SO &Y &L, T URUTAAD] b1 Y Sbf I LTI ..(HAH).... T AGIRI Bl Japi
A STreT & 3R S9! 11 H RIUTIT Sdx Sd! 3NfId e B 9g1T, d1fd o 7997
PR I ST e IR IoTR | of 91 9| 39 faen # 899 & fean B

3SR FHIYT ST, B9 ST & 1 BHN 9% & 9gd AR [HA U4 &, [T
RATH Il R IOIRT BRAT g8dl 2l ...(FaEH)... gl WRaRI 7 [Narg o
ATV &1 B Bl ST U1 & MR ST dTel A Bic fhar A1 3FTS & Wl
B & IR YT BIT 721 g1 HIS 4TS DI Wil HR aTel 3 [HAl bl ga {9y
W &1 ...(FaYH).... B9 U Bl fora fh fele SR A-1gUl g 3§ wRa &
HIC TS B Yeb SRS a1, ATBICT g9 R FAATRT WY A 31d IH HIC TS Bl
'S 31" & WU H, O Sl BT AR 7, I 1 571 3+ P HIRIH §9 iR BIT
I S UGTIR &R & SHB! Sferd g™ fel, Tollge ATdhe fret, <97 ¥ %19 Ued §
aRac YN ...(FELTH). ... 31 81 T2, I8 Helc YR s &, 990l & oY 9gd 93]
dThd &1 AR S Bl s UIST DI U7 &l THRT & AL H ) T8 B 31T, 5 4
BIC [HAT Bl W AT BT FH BICATZOR H W 3h T [ddhed Saery fhy 8,
IeT A1 A4 e a1 21 sexviiy |uMf Sit, s Si-aaer & are, H Aar g {5
<19 foofar wfepar & Arameii-ge+i & vriieRt ggdl ®, a1 gRumd o fierd €, STeal
firera € 3R 9 Ui oled &1 UTed HRA Tl BI Bl ...(FIL).... THITTY HTTRT-
T&A1 B R 9, 9 fFofg ufehar 7 gAR A1 IS, 39 f=m | Afgen qerfthason
DI B P AATSAT P TIJcd P (BRI & (oY TART ARBR 7 WAHEBAT &1 5| Fa 4
AR THh AT e 7 Bel fh Afgeeit & <luce a9 3 |1 afgerait o1 faer
B SIRAT! ...(FAY)... 8 AdhdT 8, 36T &9 b eiidle IR T 81, I8 IS9P
HISTS B, <ifh=T § SIRT AT <8 § 3R H 7Td 31JHa HRell §, Fif § sy 4
TEH IMMAT §, | Mg # Rl oIk HR AT §| ..(qae™)... 991 74 & b 11 RIS
ST IT6) & HA W_ AIArsi-ggAl bl gooid ) AT 7, g9 $9dT 4 B
...(TALT)... 379 Y Y= AR -84, 9feTT & SNaq-dsh & P ok STeld B
TR WRBR HIARI-9841 & AIRHHRT & 1w fhdt dde-9id g, ¥ SId! dR%
AT ST 3Teh I BT A8 g AR RTTdb! b STIele wR 8 e Jich s Y, d SRT

99



100

[RAJYA SABHA]

& GIAd? g, a1 M TAB Sdh] I8 gar | GAem gFf ..(aaem)...
TR & SR RIg] &l difeesd W1 fiel, 39d oy 899 "HIged a1 gror”
TATg, Al Il & T dfeell & §@ @rad § ey 91 A9, SR S9d 99 94,
IS T4 H ST 9241 &, IHD WG Bl |l A4 &l ...(FFHH).... TR J&T 71T G
R, g 99 a% 1 R 99w 9 qh &1 ta U sRecEd feiadt Bl
(FFIF)... TR I8l TN F W9 Al 31 sRecpma feeiad) g, Ry &1 5=
IRYATA | Bl, 3¢ (10 884 o9 W Wd orA1 I {571 3R 59b folv e 1=
A AT AT I Jhed [a@Tg |l § X2 Bl ..(FAYH)...89 ST © 1ob fohdt 1 fopd
AHRTE f[IHhT & wRoT afecdi o1 Al &1 BIg 3 & AR &1 ygRi 9¢ T3 2 I8 1o
& oI Teldh AT B9 '9ST ST SIHAT'" T 3R 31sT 991 i & b foiaw 9
ST oId 8, Sl JorT H dfedl o §=1 9¢ I8 2l I8 g9R oy iy &7 favy g,
Fifp g1 AT BT &1 BT B BT 2l ...(AUM)... IST TSI BIHR T MY 3R
TSI & 9Td | UiFd], BT Hefl 3 -3 Tl BIS &, B9 I 1 Bl W X
T 3fiR ¥pell H afeadl & (oY 3T Sraeicd a9, d1fd BANI qieadl &l wpot
Bledl U, I8 899 a1 &1 8l ...(FagH)... 37 &1 RBen IR k2, saforv 8o+
"GH=IT TG YIS H AP AT SR b dfel &b ol JRI&r et o1 vy fovar,
dTf IRAR |l STd! UIATET <1 981 TS1 BIdR AT B B & oIy {1 TRSY
"HT A" I Al o Geb, AU WY R ST B Fhl ...(FGHH)... 3 Gehl §
"HET IS b SATHIIRIIT H 70 Tfcrerd S9RI AIGT 3R 9l &1

3.00 P.M.

A I8 1Y fhAT 81 ..(FGEH).. AT 99 & 918 W ATbs] SIRI G A, SHD
o &9 AIqa Ja®re # gig @t 21 ..(cau™).. 98 HH-HH Saae dHgit I W)
SIS 81 U8 BT &9 fhar g

HBIqy, B9 dfcdl & oy e o @rd fQy 21 sirervliig J9iT Sit, 3
a1 ¥ A oot & et < 21 ..(raur).. gt afeal o 3t T2 ot a7 T
T B 3T 1ot ST el # gAY Afedl ue W& B ..(agm).. A8igy, 31 8
81, AR JfeaT 31dell &1, 9T 8, I A1 | ST T8l ©, AR 997 aree o
g9 BT Afedt & foru I97 & gars W @it ST 81 ..(caaem™)... 3151 714 811 ©, ST
Ryamferd & ¥R <91 Bl BIs ISt AT YR B &I HRA & fo1U J91d il 81 91 Bl Ma H
TS P 3R Ael, 3P Y 89 fa8 Aot 24 U A IHD! Y Ig ATehd al,
I Ufew fhan iR dabi A el arell S¥@! IHH H 9gd 91 SHIH
far..(ag). &9 S9! Wfd & forg, ARy AranR, dfedl, 841 & foe il |
AP & gU F A 7 Sl TS,..(FIHH).. 396 oY 'Sooadl Ao | /9 &
SR [Tl SART ATT3i, 9841, 9fedl o1 dF & uril & forg ST 1 U, |-,




[ 9 February, 2023 ]

IR-IR fhARfIeR T ST 1 T, $96 {7 841 el | o T UMl Ugar &l
ST <A, ATfes 7Y A3, dfel, 981 ! Giaem frel| .(Faem)..

JUTNRT ABIGY, ISl Bl 3R H ORI T HRAT IS, S (ol S "HIW
AISET W U IR IRAR] T (45Tl UgaTg | . (aem)..

Yy 7Eled, 91, 9T, 9849 3l fha+ & TR 9T 81, 98 BT g1 78]
2l SA®! dr Bt & fb Bl gl W Bet 81 S, IRIR IR 91T 81 SITQ|
(AYT).. T8 GIST & &, if b 1= g2l dl 1+ SR & faw # 981 gl B
A I A3, T8 Bl YA BT DY AT H gl W g1 dHRT 4 qith
e &1 IR<T @i T B ..(aaem)..

xR YAt Y, 91 &1 R IR ATBR &1, SATIV 89 IRBR Bl a¥H
A ST AT T &, S9H 92l & Ise Bl Afead fhar SHd 99 R UIe] &R &l
&1 fHTI (L), 3 Afell AIRRGROT & foIv SARY AT, 981 6l - d o1 Y
BIEI-AIC! 90 B o, TAd B Fad BT ACRN, T81 BT WIHIG BIdT © 31
IT TR ¥ ST & (S H U @B [OIRT B &, I9 A I FHTAd §A 3o
-9 B @ < fU, 9 §6 F U1 STH BN - SHE]T IR B S| ().

et AU ST, 39 Ioic 99 & oIy U8 49 & 919 & b 997 99 &
URY AT Il & gRT BT 8 IR g9 F3 H1 [Afdac uw Afgern fad 4301 &
ATYOT F BIAT &1 <9 § VAT AT U HYl 81 <G § AT, ST AT 3T 8 3R
SHIRT T X2 fdh U 3[4 AR 31 WY <@+ ! (e | ..(Faem)..

3SR FHTYRT ST, STd G2 D ATY(Teh BT 2, T Heheul Dl YR BT 7, Al
g A9 U CHIalsll dl aMed $l IhR a8l Idbd|  ..(FaYH). 59 3R
SISl & AT I BART AXGR Hell-4ifd Tl g1 Afh 9 gael 3§ T2l
A, B9 Clbfaed 3 ] Jrad &1 9 II859 Us S Toliol Bl a¥®h <91 Bl 11T 9gH
& forv ax feem & o r X &, Aaifdd T B I8 © 3R 3 sHIRIufed o X2 8
=9f1T g999 § Arefefhe SrRMC SdoiT ®yA & {10 884 s1cel fea R o 99|
Jge A b FEUT & U Wd $ oddd WO gTEl Bl BHT SR
... (caaems)...a1f% o= SR &1ST AN hel, T2 $B ST IS BY ol &
3fcel 3HgEeM Hed WS (Y, d1fdh 3R $6 38! W Bl & Al SH 98 dgHSd
firer, a1feh I SISl § Brac R P olU IHBT I8 SATARE BTH 37 ST | ST
g9 fas™ & wifa & aRomm & fore ifoat seetil...(aaaem ). 09 & 89 § 3|
yTsae HIIGRT T 84 [T URT fhaT 3R 31 RN 2 b 3R Q9 & AISdr 3MTof
UTgde ddlse Bled &I dihd IEd §, I8 AEd TS Sdldiel &l drhd Bl
.(TIYTH)... AT TS BI AT, ST Hold: A AR SIS I el 8% o,
I PP bl AT H Sl B9 gl A dRRY TRR R OUgd T
21...(FaYH)... 3R |UURT ST, ST I8 9 T &N o |aide uced,
ST §U & 3IR g1 & JTSIR H yce feand 8 A1 Aad 3Afed Uce IRER R 4
31T BR T P AISTaT 31T 37 I7 &l ...(FALT)...

101



102

[RAJYA SABHA]

XU AYTAfT i, IR Bl dThd HIT Bldl 8, I8 SAN] RPN 7 3HY
oz f&am 21 3maR A g gU Sl fAgM T 8, S84 W &al § & AR B,
CHTATST & BT Bl 2014 P 91 THST AT 3R IHP HRUT I8 HEHd 379 I oI Vol
21 ...(FY)... 899 29T & b BIfdS & Bl H BIfT WIeHIH, 200 BIIS IR
IR dfgT &1 Fficfhbe Mudb ANEad W) fafed v Jdbs 8m oI
g 1...(GEM)...AfdT ST BT T I T, 59 AR Bifde H 7T IR ol
31T TAT....(TALTH)... ST & AR 37U IR, b TR I IR g Jof Alhe
off, 9 g & forw 9ifa-wifa & YR ST 9 - anfedpes forg g 9, d1d). o
vy ol 9 9, IR 5l S A1 (A=), 3T €1 8L, 1R <9 & It
DI IGAH B b (oY, I el @™ & [ Hol Tb TIR §U...(FYH)... 3R
W I F DI & TART | AT ST § AR Dl 39 IR o RraaiRe fiedt
21 Bael WX SATRTAT Bl &1 e, dfcth 891 150 T & ART DI JTTTIBATN BT |l
ORT B BT B BT B1...(TddM)... A fIe &b faRIe < 8, A Sarediotl & faviedt
21 ...(ALT)... 3GV AU i, I fI= & Rt €, 3 Sararon & foRid 813
gHR JSATTD] Bl G B BT Bis HIBT Ta| Bled| ...(TIL)...

BIAT D1 GIFAT H BHRT Q2 Ueh dhd g7 SHR Y81 8l ...(TaLTH)... i
B! BTG BT B §9 BT B ...(FTHM)... TR Aoae - 9193 B B ©,
A STHT IE9TH B & IR I AN WISl IB B l....(FFYH)... 3D <31 D forwn
Tl 7, dfcw U AToHIfad SoT-Ucd @ I 2L..(aH)... I8 S & I
B 1...(GEH)...3Mex vl FuTafcr Sft, § grefl § o7 1 Sf120 <31 & 9qE f$iicd sfea
DI FHS & [olT ATATRIT X8 | ...(FFEH)... FFRIE B T 1 7 griad o g
(FFIF)... $Red oF-a9 4 3 g™ givar &1 offex &1 gam 2l
...(TAYT).... TSRV FHIUT SiT, B4 el 8 T 3M1ST 100 HRIe A SATET AlTSd
BT TR SIEATRIAT & BIAT H B ...(FILT)... TSRO FUTIRT S, Th AHY AT, ST
g9 HAl9Igd ST dRd ¥, 39 T4 © [ #7129 A9sd TRaaie ax &1 Bl
...(GLT)... 5511 Bl, TATS B, MLAC! I, SH TH-11D DI ST < I8 <o T 4
YT JET 8, SHBT fIaR B BT B ... )... S, SHBT SKIAT A= Siid=
H B, 9 AFIRS &I Wolls 81, $9¢ fU &9 difefl # 98 dgard faa
.(FAYT)... T3-SR SATD] H QI W SaATSAT UgAT BT B AT AR S9T H 81 8T B
...(TILT)... AT AR TS & ABIT BT SRIY, ...(FAYH)... ST Wd H WRT
AT SI9 @Y ST TR W H SI9 BT RIT SUAT &1, 31T AR 71 | feaTs ¢ TR
..(FIT)... RIS Tdex § g9 g¥arS 9id QU ...(SadH)... $I9 & folv Uh
R Y I BT fIRIR BR BT GER §H DR (AT ...(FALH).... 3T JUA H AN
=gt B & o6 T 8§ ARl & U S &6, 8 & W™ 86 81 B ... (aaem)...
JUA B a1 & AT, ...(EU)... B9 4R H |9 31 A9 9 Wi o |
AT §, BR1 H, STdT SHBT TR 3R HTfTdh™T 8h <+ &1 B BT Bl ...(caaem™)...
IAB] BIC-Hags! &b TFhII | 3R B BR §¢ B, BIg 3D heoll 7 B of, TAT
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gReT BT U AT 51 ...(AETH).... 7 CaTeroll T HRYR JRANT S 49 & fofg
BHRH DI G2 H Gl s Bl .. (FAYH)... ATS oIS &b &3 H, YD,
BT ART & FUT H IHHBT AT Bl ...(AEH)... Sy g RAN SaeHe,
IR, SHDT AIET] I8 © ...(FTH)... SAIIY ST B UHATH BN D A4
AT SR SR H B ...(EEM)... 89 ITCrRIh JHargeT 991 B S3hRg aaR Bl
ST H U 7S US el B Bl ..(FAUM)... B9 TSI JRIET a1 R, AT IS <21
R=YIUael TSIl & &3 § Uh AT ST MY, 3T A AR A IR 81, 39 faem o
& B BR I8 Bl ...(ATHM)... IR < H SFHIhed Bl aib, Sollad Bl ab,
ATSd Bl A% B B H BIIF = 37 I bl H Dls HH A8l X & 4T
TS 3R TEHTATS DI THE o H AR BRIGIA § Bl HHI T8l a8l 8, I8 NI
T B ....(ET)...

3RO {HTafy Sft, Il ISHTR &t =i g3 ...(@agm)... § 29 g f& S
39T 37T & (oI G ofd TG b TGS~ i1 bl &9 BRI &, SID] I8 AIH
T8l ® f 'Npdl' &R RISNIR' § % BT & ...(&ae ). NFa e @ik
RISTR' & Hh DI THH 81 8, d 8H U < I8 &l ...(SIEH).... RO F9IfaT
ST, AQ-Y AR TS &b o1y, A1efl-gR) ST Dl b DR IS el &b YT 8 35
gl ...(agH)... 91d 9 gY ¥ daRTsil BT Sl [IR g3l &, IAW Y Haed H
RISHTR & s GYTIHTE 961 81 ... (L. 35T W SHIFHET § 97 RO ThR I 1T
9g Y81 8, 391 W SIid B 9gd g8 GHIEA &Rl IR IR IR fG@Ts € 3R 1
HHEA 1 8 2l ...(Fau)... fefored $fear & fawr @ fsfirea somH &1 @
AT & Al Gl B1...(FAYTH).... 3T FidH Haex H f$iree $i$a1 g 75 gafl W)
gl...(AYH)... 5,00,000 HIAT FTH HeH Al & 3ER Gel Tl...(AUM)... Th-Td
ST AGF Jex | I-al, Yr-Urd Al IS-IIET BAR 2. (aEH)... §R-GgR
ST & BIS-BIC Tidl § WY Bra- AfGa A H 319 Td & oA BT S B MaeTh
GG U g2 WR &1 IUAH B, I8 e W1 §s ol...(&agM)... [$iaea ghMm
= 3D T ASHIRI BT FEITEATY YT BT 2 l....(STILIH). .

RO AYTIfeT ST, 90,000 IVRES e ¥ U ISR & T R Wl
Bl...(FAY)... 3T ¥ TawR, 2022 $ SR SUTEHN Wi § Th HRrs I 3Afrd
ST SIS TV B1....(FEe).... 3Mex i A9afd S, "R YR ISR JIoHT &
SIRT 60,00,000 ¥ AfAH T HHATRAT DI ATH G B1...(TAH)...  "AHTHR AR
I & dEd BHA U SUFAT & forw W, %4, I, AT, Bl 9 IH®
AT BT WGIlT B, FTFh BRI ISR BT A8 H 75 7T IR B1...(STaem)...
<RaT, AR ASTaM1 =1 391 AR STTAR] BT 37T 3T B 1Y SSTAT Bl....(ILTH)...

3ITERUT FHTUTCT ST, &I &b &3 H FHART I AU I+, g I8 aeID
gl.(TagH)... st el 8 6 & & & H g9 JATHMHRAT BT A oAdhr =l
E1...(FAY)... 31T 350 W SITGT ol H¥af=t &7 & &= H 31 311S B ...(de ). .
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JTST BRT QT R&TM &6 & H PRII-BIg Th oIRg BRI BT BT TRIUIE BN &l
Bl...(AY)... 9 &3 3 W aYd ISR UST Y Bl...(Ie ). .

TRy qufa o, RS F ddr gRYT T, 8¥ Adex & fawR gan
SL..(FGEM)... @& RN B eI, S ATHT ATe & 1 ST §8 8, oAb
I GIE] AR 1 W gaT 13T 17 ATI...(FGEH)... SIS b 918, WIal AN
H [qeh1 & RepTs dre BT Hallde Br 89R Blelds H g3l ol...(TIgH). .

RO UL ST, 918 SIpRe TR H 81 X8l Rbls a9 8, YaTd BT B1H
&1, Sl BT B Bl, UICH DI BT &I, TIRGICH BT S 81 3d] Y41+ H3l TH ISH
IST13I & d8d TS g9 BT B 8l, IIHRTFAR & I AN HTH B &b 1T S
AEIRTA T 8, 9 gt H WY JASTHIR B GRIIHTY g1 2l...(FAUH)... 8 58
70T BT &b JTaR, ASIGRI W ABR Hh-ad b, SO I bR A qh, B
T & Ty ISR & T 3fTAR UST U B ...(aYM)... 3T HROT I AR Aifey
DR Tl Y AN Bl AT I THR T Bl...(FAUM)... U DI 9ells b g gH 7
T BT AP A T2 &, STD! ST I WHHR B & Bl....(STIEH)....

JMex o YT Sft, T8 ARGR B JroT=1eil & Al B b 4 Ry Sors
TS1...(FELH)... $© AN Bl Ig W WA 2 6 ¥ d $B Wpa <™
B...(TIET)... 31 gAY, A BT D! W IR B! ....(TIH)...

MR FUTYLT ST, A fohdl SRgaR | UgT 21, gTcfife # 39 IRWTs dT I8!
fpar g, ...(cagr)... a8 Rl &g Bl ot fh 600 & T ARGRT AroT=18l &
Ryt e -8 IRIR & 919 WR B 1...(FaLM™)...

3fexvfia FHTIfer Sff, fhel BrRihH § 3R g Sil & 4 Bl Secidd -6 gaTl,
dl B AN & Il W Bl S &l...(FG)... 76T g UHad TRH Bl ST & fh
T SN BT AW F1 e fGq1? g 984 3Mead Bid1 & % Il W18, g it &l M
B B YT 1 81 AR IfS B ST &, A1 89 I Sieb Wl R o, ..(FGeH)...
Hifh d T2 & Ugel TeTH HAl A, AfhT G2 I8 FHST 78] 3M<1 © [ STD! Gt Bl
BIs A FRH Tew AT XG- F T ST 2 2 T AMHSI 82 8w -9 g H /T
TSN B2 ...(aHM)... 31 g1 H819 Tth 3TYD] HoR T8l &, TRAR Bl H5R el
2 3R 319 B9RT 219 /i ¥&d &l

3SR AHMRT Sil, & AN Bl FASTT R, I Aiedl R <97 A
A1 & g 3R gouTed I AR G3M 9 8, S-S B Gl B IRFRT I §7 g3l
297 2, I8 <9 fhefl uRIR &t SRR <181 &1 ...(ae)...

HBIGY, B9 HoR &M ©g Sfl & A1/ 4R Wel I Bl YREBR G B |
EHT JIGHT H Il Sil, GHIY T 91 & A1 TR "WRISG' & | TR g4 BT ATHBIT
fopa, 24 39 U= 974 81 38T 7, 7Id1 St YUY T 99 & AFTET & foIg <271 979 el &,
&H T4 B Bl...(TAHT)... SIAT 81 a1 Sl T 3 fas 89R T & 91 &Y AT
P feam| 3= arent |fedl & forv ATy ©f vah A1dl, TaRse 9 & &fh & 918 IR
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TIRTE D1 IS G TS |...(FFHT).... BH 37T 19998 SHR IRAGR Fsh (oI, FAR
TJd &1 S 3MTBT Thollh & AR A Thellt a<h ) 8l I8l ©, 8% Udh &I
Tl Th BRH P NI T BT, Afh SHRT IR GhRIHD &l ...(TILT)...

HEIGY, I WS T, Udh UHR I Il HT AR 21 89 IR U 1 3IRIY oY
S & b 89 RTST1 1 IR R ©f H o 3RA Tb 15T BT &I AT WGHR AT
g, BhS<oTod &1 &1 HE BIdT 3, I8 Hell-HilT FH1 g, H IHD! Sy AT g
...(TAIH)... 3TV B4 pRITIRfea HfAdifca hexfored wR 9o faam &, el 89
Wl BN, FH 3 9¢, BH TSN B, B9 I Q20 H =i | A 3791 Al H A9rTed
IO BT Yt &1 3T & 3R o el TarayeT &1 ) us 9 fham B...(Taem=)... 9d
T U ool URARY, $H6] IRbde Big-9H g9 il # fowar g1 Fife gv
He FATBR 2047 TP Ueb [ABAT HIRT BT AT GRT BR b [T el TS &1 <lfhT Sl
SR 377 fauer ® 93 €, SR dl IIdl & SMABRI o efosrar ST il § 31191 e
RIgT Wi =18dr g, ...(aHM)... ST S8 SoIdH) o Hifoiy, 98 &= Al el
oY, I I AN A< H §S o, [T IH SNfChdl 356 BT HTH SITGT GBUINT fha1 872 90
IR N g8 BRI Bl FRT f=m) ...(am%lﬁ)... P Ed? ... (FAUH)... d B T,
T8 U1 fHar? ...(Fag™)... d I &, N fGa? ... (Fag™)... 3a-1 &
:Iﬁ FHYRT ST, Teb T #3A1 7 ATCDH 356 BT 50 IR SYANT b, el AT

..(FAH).... I8 T4 § - SN SISRT el BTl .. (FEHT).... 50 IR BRI Bl
ﬁmﬁ?ﬂl (FGH)... B H - 3T Sl dl*lsﬂcbwuﬂsié%‘,wu ATE B AN,
AST-9gd TSHIT o Il ... (FEE)... B § qrydefl IR I T, o
Ufed 2w TS T2l B Al ... (FAYH)... TS T BIAES & <X 39 I §
UE el AXBR I TR Aol {1 171 ... (G, ... 3771 3777 I81 &S & ... (e ). ..
3ITY<h AT AT §AT AT, SIRT AT DIFAY| ... (FGET)....

3SRV [HTITT Sil, H SRT SIYdd & {31 &1 A1 qaran gl ... (Fagm). ..
TG H TAGIRR 3R HHUNHE S fGTrSll & AReR i, I ARBRI Bl Al
S81 I Tl 7 IRETKT DR [SIT AT ... (FIYH)... THSHRAR DI AT SRa<dT 8RN
f 39 HEl W Bl ...(FIAH)... I&I W g9 97 & [P IR 96 §w 93 T,
fSTTeT # HL Ua MO 1 AT - #1HM IRE YaR Sill .. (GEH). .. 1980
¥ ¥RE AR Sl DI MY 35-40 A BI ANl ... (FAYH)... TP Ao/ &I H3l
HERTSE &1 WAl B hell ATl ... (FALM)... 39D IR HI I FRT & a7 2
...(HAYM)... 3T d JET | ...(FIUM)... 3N d &I &l ...(FIIM)... T &3
AT DI SRI I (BT ... (FGEH)... TR & A1 1 (HA1? ... (e, ..
eI B AN 7 31T BUS &l B, 17 Il BT, SNIIIT B LT & ITTAR
AR ISl BT, Wfdhd Bl I WY I A1 | ... (FAHUH)... I TICRIR B ARBR
Dl RRT &1 99 a1 a1 911 98 WY 99, 519 d Sollol & oY 3RRST T 2
..(FAUF)... d AU T & oIy T2 T AI ...(F@YH)... YA TACRIR Bl
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HRBR BT PRI BT YATF (AT AT ... (FAL)... T8 HIUF B IS BT T AT
..(TEET)....

TSN FHTATT Y, IR ehTel DY g AT ... (FALH)... B JWIR
forgar o1 {3 TSTHTAT BT B &b SHRR I ST T &, HIF & gsaared a1 &
T Bl ...(FALH)... 2005 H SIRES H TTSIY & U9 SAT&T Aic of, oA Ta=R o
JUIY DI 29 & oIy gerr foram ol ... (agm)... 1982 H SRATOM H AT 3R
SIS & U IThT UI-UTdl QAT 2T, IHP drasia Hl TR 1 BT Bl GRBR &
forg =T 1 faam o) ... (ae).... 3 SUE & UM & 30 3191 I I B AR
PR DI I BYIE & ... (TAYH)....

3MERUg AR ST, § Yo a1 ST =18dl gl ... (aEH)... 314 § TH
TR g & R WY &1 <1 =18l g ... (FAH).... H AUl fqwdi o1 el
T B ...(GHH)... 31T S H [STTah! MY el & qHsT 781 7, d A4l 8
RIS & Rarg $8 Aledd T8l &, 1 & Wl ™A1 &1 [STeh] Aot~ Siiae BT
BT e 8, S8 -l Bl 3ed-+ifcr § aRafd & & 81 ... (Fae)... §
I AT ST ATEd g AR H 57 F&T Bl TWRAT b A1 ITH D1 A8l § (b
3+ RAfded ITH Bl AT FH {6 I Teid IR TR 7 Tl S| .. (Tqag). ..
g9 U IS & ST BT B 9 ¥ © b I8l IR T &1 g3l 872 ...(;IIH)....
3T~ ol bR fhd YbR H S0 bl gal (AT -7 21 ... (FGHH). .. 37T 8HAR
S H I ThTA A9 & AT - SR DIg YIATT B, Al A aTell gt e, g9
Eol Al ARl Gl 1el Wl Weldl, AT dTell S, 39 $8 Il U 2
..(TAYT).... T YT Al T8 DR 71, 92 Dl W IRETG BR 3| 379 9 Bof b el
S S T2 B...(TALTH).... ST D! GFHAT § ol 371 & ot HIs IR 721 81 3
TAGdl F ToR 32 2...(FaM)... Iofd R daRe 7avg 8 9ad 8, <al &
v 7 gep-gax & ufct Srapr-fewofl 81 Hapdll 8, i <21 I 3M19Td Wad & A1
Reetare A HINYI...(QE)... Y VAT DIg U9 Hd BINY, ST 3AMDh gedi &
3IABRI BT BIF ... FIHH)... AT YT HIST PR of AR q=ai & T4 § RG]
B Y Il I - YAT B 7 S L...(FFE)... 3T D] GIfifcdhedl & dia
BT, (@AY)... {7 A1 31 & % g =g #5201 7 = & 6 S &, § 1 ol
FIAT g, AW I FAIIT BBl MG, 2030-32 & 1§ MG, S A, I8
Y. (FEH)... T DTS <2 U el 82 I8 Sl gif 99 81 &, 98 984 19T &l
w2 g1...(cagm)...

3ITERUINY FHTANT ST, <20 1 37T el b o1y ol bl 47 31911 A1feres Agel
& Hag H TSR &1 IRAT A1 T, T I 15 |1 §9 (AT D1 AT BT AT of
TG 3IR I7eh ST & ARTRDI BT Hell BT 1 g4 W Fraer a1 Smdl, wifd 89 349
% A9 Ug AT AT8d o l...(TIET)...

3IERUNY FHIYRT ST, 2047 H I§ <20 (IS RAT AR I - I8 B9 FdDh] Hhed
2, 140 TS ARG BT Hhed Bl...(GLM)... MF I WY T B @ Bl dIR
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Tl 81 T ofd BT IRA Bl JIR Bl...(FaIH).... T 1 a7h B ST BT FuAT
o, SHB! AU TST el fhal, 99 STH! Usd [HAT Bl...(auH)... aa!
AETEG I B 3Uer off, ISP MU- Usd el fbdl, &9 Usd foar
Bl...(FY)... I8 T TR BT TATITAT AT, S IR Bl SUALT BRI &b foI¢
89 3T DHGH IOTY & 3NIR 3ITSTG WIRA BT Sl FUAT 8, I FU DI YRT B b {1y
BH Ghdg BIDN Tl l...(Taedm ). .

3RO FHTART Sfl, <9 9 &l &, Y& 3Tdhdl, fhdql W YR U$ &l
2l...(aYM)... TR 9o & foTT ¥ SThT 95l B! Usdl 21 98 Wt f| g g,
ifhe | € MR | ZADT ATATST BT S419 e &1 El...(qqLTH)...

3MERUNY FHMRT Sil, § U HiaaR & A1 Tl gl...( a8 )... 797 & fofg
ST g, <21 o ol 8 HRA & oY (ehell gaTT g1 Salorg TSI Wl et aTel
AR & 33X 98 BINAell 21 8, I ¢& 38 &, 9 Bl IR WISl I B ...(TILTH)...

RO FUTIf Sft, Irseufa St & $¥T W19 61, IeUfd St & qriesie
HIYOT T, TCYRT ST & U WYY B §9 AGT & 3iGY 3MW-a Hd gU, g-IdIg
B Y, 3MMIHT Al STHR wh B §T H U1 I FHI B g l..(STFEH). .

MR. CHAIRMAN: | shall now put the Amendments which have been moved to vote.
Amendments (Nos. 1to 7) are by Shri A. A. Rahim. ...(Interruptions)... Shri A. A.
Rahim, are you withdrawing the amendments or shall | put them to vote?
...(Interruptions )...

SHRI K.C. VENUGOPAL (Rajasthan): Sir, the LoP has a point of order.
...(Interruptions )...

MR. CHAIRMAN: Hon. Members, absolutely...(Interruptions)...  Please.
...(Interruptions )... Is  this the way? ...(Interruptions)... No, no.
...(/nterrupt/ons)... What are you doing? The whole nation is looking at you.
...(Interruptions)... Indecorous conduct ...(Interruptions)...

SHRI K.C. VENUGOPAL: Sir, the LoP has got a point of order. ...(/nterrupt/ons)...

MR. CHAIRMAN: No , no. No. ...(/m‘errupz‘/ons)... After what | have seen, | will
not... ...(Interruptions)... Sorry. ...(Interruptions)... | shall now put the
Amendments that have been moved to vote. ...(/m‘errupz‘/ons)... | shall now put the
Amendments (Nos. 1to 7) moved by Shri A.A. Rahim to vote. ...(Interruptions)...
Shri A. A. Rahim, are you pressing the Amendments? ... (Interruptions)...
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SHRI MALLIKARJUN KHARGE: Sir, | have a point of order. ... (Interruptions)...

MR. CHAIRMAN: | shall now take up Amendments (Nos. 1to 7) moved by Shri A. A.

Rahim. Are you pressing your Amendments ?

SHRI A.A. RAHIM (Kerala): Yes, Sir.

MR. CHAIRMAN: | shall now put Amendments (Nos. 1to 7) to vote.
The Amendments (Nos. 1to 7) were negatived.

...(Interruptions )...

MR. CHAIRMAN: | shall now take up Amendments (Nos. 8 to 17) moved by Shri

Ram Nath Thakur. Are you pressing your Amendments ?

SHRI RAM NATH THAKUR (Bihar): Yes, Sir.

MR. CHAIRMAN: | shall now put Amendments (Nos. 8 to 17) to vote.
The Amendments (Nos. 8 to 17) were negatived.

...(Interruptions ...

MR. CHAIRMAN: | shall now take up Amendments (Nos. 38 to 44) moved by

Shrimati Jebi Mather Hisham. Are you pressing your Amendments ?

SHRIMATI JEBI MATHER HISHAM : Yes, Sir.

MR. CHAIRMAN: | shall now put Amendments (Nos. 38 to 44) to vote.

The Amendments (Nos. 38 to 44) were negatived.

SHRI MALLIKARJUN KHARGE: Sir, point of order. ...(Interruptions)...

walking out... ... (Interruptions)...

(At this stage, some hon. Members left the Chamber. )

Sir, we are
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MR. CHAIRMAN: | shall now take up Amendments (Nos. 45 to 54) moved by Shri M.
Shanmugam. Are you pressing your Amendments ?

SHRI M. SHANMUGAM (Tamil Nadu): Yes, Sir.
MR. CHAIRMAN: | shall now put Amendments (Nos. 45 to 54) to vote.
The Amendments (Nos. 45 to 54) were negatived.

MR. CHAIRMAN: A little smile and cheer will slightly uplift the image of the Upper
House, which has nosedived. When | look at distinguished Members here, | am put
to shame.

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, don't accuse us.
Accuse them. They have... ... (Interruptions)...

MR. CHAIRMAN: | shall now take up Amendments (Nos. 56 to 65) moved by Shri
Sandosh Kumar P. Are you pressing your Amendments ?

SHRI SANDOSH KUMAR P (Kerala): Yes, Sir.
MR. CHAIRMAN: [ shall now put Amendments (Nos. 56 to 65) to vote.
The Amendments (Nos. 56 to 65) were negatived.

MR. CHAIRMAN: | shall now take up Amendments (Nos. 66 to 73) moved by Shri
Tiruchi Siva. Are you pressing your Amendments ?

SHRI TIRUCHI SIVA (Tamil Nadu): Yes, Sir.
MR. CHAIRMAN: | shall now put Amendments (Nos. 66 to 73) to vote.
The Amendments (Nos. 66 to 73) were negatived.

MR. CHAIRMAN: | shall now take up Amendments (Nos. 74 to 79) moved by Shri
Binoy Viswam. He is not there. | shall now put Amendments (Nos. 74 to 79) to Vote.

The Amendments (Nos. 74 to 79) were negatived.
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MR. CHAIRMAN: | shall now take up Amendments (Nos.92 to 98) moved by Dr.
Kanimozhi NVN Somu. Are you pressing your Amendments ?
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Yes, | am pressing.
MR. CHAIRMAN: | shall now put Amendments (Nos.92 to 98) to vote.
The Amendments (Nos.92 to 98) were negatived.

MR. CHAIRMAN: | shall now take up Amendments (Nos.99 to 106) moved by Prof.
Manoj Kumar Jha. Are you pressing your Amendments ?

PROF. MANOJ KUMAR JHA (Bihar): Sir, | have all the reasons to press my
Amendments after that speech.

MR. CHAIRMAN: | shall now put Amendments (Nos.99 to 106) to vote.
The Amendments (Nos.99 to 106) were negatived.
MR. CHAIRMAN: Now, | shall take up Amendments (Nos.107 to 113) moved by Shri
K.C. Venugopal. He is not present. | shall now put Amendments (Nos.107 to 113) to
vote.
The Amendments (Nos. 107 to 113) were negatived.
MR. CHAIRMAN: | shall now put the Motion to vote:
The question is:
"That an Address be presented to the President in the following terms:-
"That the Members of the Rajya Sabha assembled in this Session are deeply
grateful to the President for the Address which she has been pleased to
deliver to both Houses of Parliament assembled together on January 31,

2023."

The motion was adopted.
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it STTag STeft W (STR 7ew): R, AR SHSHCH BT &1 BAT? ... (TGEH)....
(R 30)om €150 LS 1S (iinainal o ppe e o G 0 Bigla ikinT

MR. CHAIRMAN: The Union Budget 2023-24. ... (Interruptions)...

it SIS 31l @M : WX, TR MSHSH HEl U7 ...(TLF). ..
(AR 20)e € K (LS (iainal o ey ¢ pue 1 O IS ygla ilia

MR. CHAIRMAN: Hon. Members, time allotment ... (Interruptions)... | can tell the
hon. Members ... (Interruptions)...

it g el @ : W1, #4110 IHSHCH QT 2, [T ¥ 3 s foRe gY 9
.(TAYT)... ITH] R FIN? ...(FAUM)... IR, AT el seRk W I <Ry
..(TTHH). ..

5 s (i) (5 e O ¢ 0 Ofaaling) (ud e et O 8 digla Gila
S (CAE VR WP R ¥ X [ VS RO P W (LA E S KVy F PP P L P (LA E S KVy

MR. CHAIRMAN: Only those Amendments that were moved have been put to vote.
...(Interruptions )...

it e el @ : W1, #4110 JHeHCd QT 2, I ¥ 3 sy foRe gU 9l
...(TAIH)....

e e ud GlaSied G e e 0 ¢ i (el (e 5 Gte et OB IS gl il
I (CAENEPY

MR. CHAIRMAN: Hon. Members, we are now starting the discussion on the Union
Budget. ...(Interruptions)...

S} SRR YW : IR, TSASNYT BT I IR . .(FFL). ...

T Transliteration in Urdu script.
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it STrde el @ : W1, #4110 JHeHCd QT 2, f7H ¥ 3 sy foRe gU 9
...(TAYH)....

8 i Gl Gl (s e On g 2t olliselinad (3 e Om OB I8 ygla qlaf
Y (CAENEPY

MR. CHAIRMAN: You were absent on the day when Amendments were moved.
Please take your seat. ...(Interruptions)... 34 dfSyl ...(@eE)... Hon. Member,
this is not the way. ... (Interruptions )... Hon. Member was absent at the time when the
admission issue was determined. ...(Interruptions)... ~ Now, Shri Shaktisinh Gohil
...(Interruptions )...

S} SRR YA : IR, AT Bl glotT ST ...(GeTH). ..

MR. CHAIRMAN: Shri Shaktisinh Gohil ...(Interruptions)...  Shri Shaktisinh Gonhil
...(Interruptions )...

S} STRIRTH YW : IR, 379 AT TASNYI Bl I < IfTU! . .(Fae™ ). ..

MR. CHAIRMAN: Please take your seats. ...(Interruptions)... Take your seats.
...(Interruptions )... Hon. Members, take your seats. ...(Interruptions)... Please
take your seats. ...(Interruptions)... Hon. Member, go back to your seat. You can
speak only from your seat. | hope you know that. Go back to your seat and speak;
not from here. ...(Interruptions)... What is this? You were not present when the
admission issue was determined; sorry. ...(Interruptions)...

Now, Shri  Shaktisinh  Gohil...(Interruptions)... Take your seats.
...(Interruptions )...  All of you, please take your seats. ...(Interruptions)... Hon.
Members, go to your seats. Let there be some order in the House. It has been
absolutely improper, indecorous, painful and not acceptable. People who bring on
record such kind of credit and experience were here and did not have any regard to
rules; did not have any regard to the Chair. That can't be countenanced. More than
1.4 billion people are watching us. They have seen what we have done. We cannot
make it as optics. And, | am sure that everyone known to you, in the family around
and in the world, if you talk to them, you will come to know what example we have set
today. ...(Interruptions)... It is a shame on us. ...(Interruptions)... It can't be

T Transliteration in Urdu script.
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allowed. Sit down. ...(Interruptions)... ~ Shri Shaktisinh Gohil. ...(Interruptions)...
Take your seats. ...(Interruptions)... Please take your seats. ...(Interruptions)...

No segment of the House, this side or that side, can contribute to disorder. It
is not a place for reaction. If the action is wrong, the action is improper, the action is
unconstitutional and illegal, you don't have to react. | have taken note of everything.
It has been a personal pain for me. The people, for whom | had the highest of regard
for decades together, have let the people of India down, not me. | know that the
senior Member, Digvijaya Singhyi, is indicating, but have you been able to see the
scene here. ...(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, we have been asking for a point of
order. ...(Interruptions)...

MR. CHAIRMAN: You are such a senior Member. ...(Interruptions)... — Hon.
Members... (Interruptions)...

31t BT AASHY (AERTE) : AR, A ATH! Al A ...(TILTH). .

MR. CHAIRMAN: Would you take your seats? ...(Interruptions)... Take your
seats. Mr. Javadekar, take your seat. ...(Interruptions)... Why are you jumping on
the seats? It is not required. Hon. Members, how paradoxical it is that when the
Chairman was pleading for order and your conscience did not stir you.
...(Interruptions)...  And, now, you want to raise point of order, after creating
complete disorder. ...(Interruptions)...: Please. | am sure, anyone who believes in
any order... ... (Interruptions)...

SHRI K.C. VENUGOPAL: It is our right. ...(Interruptions)... It is not only your
House. It is our House also. ...(Interruptions)...

MR. CHAIRMAN: Mr. Shaktisinh Gohil. ...(Interruptions)... Shri Arun Singh.
...(Interruptions )...

THE UNION BUDGET, 2023-24

it 37501 R (STR U<eN) : |HIUT AEIGY, 31U I goic WR dia & oy 99y
e, I ol H ATUhT §ad | g7FaTs Bl gl A o< H3i1 ST = qer #3i1 Sif
& g H B 1d gOIC 2023-24 HAS H T, IHD] AT B b [Ty H o1 gafl g
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SHRI  JAIRAM  RAMESH (Karnataka): Sir, you called Shaktisinh ji.
...(Interruptions )...

it 30T {1 : 31T | UB el HH Bl |l S H 9 UBR BT €39 el o]l
SHRI JAIRAM RAMESH: Sir, you called Shaktisinh ji. ...(/nterrupt/ons)...

it 3reur g ;. OR, TR, fham, snfearRidl 3R fUss! & -l & U | 19 B+
qred ... (TILT)...

SHRI SHAKTISINH GOHIL (Gujarat): Sir, | am standing. ...(Interruptions)...

SHRI MUKUL BALKRISHNA WASNIK (Rajasthan): Sir, please see this side also.
...(Interruptions )...

SHRI JAIRAM RAMESH: Sir, you called Shaktisinh ji. ...(Interruptions)... Sir, you
called Shaktisinh ji. ...(Interruptions)...

MR. CHAIRMAN: He did not avail the opportunity. ...(Interruptions)...  Please sit
down. ...(Interruptions)...

st 3r5u1 g : 140 BRI SIATRIAT Bl RUSie B dTel U BT AT 97 & U&=
= HISY S (T .,

MR. CHAIRMAN: Sit down, please. ...(Interruptions)... Take vyour seat.
...(Interruptions )... Hon.Member, please take your seat. ...(Interruptions)...

SHRI SHAKTISINH GOHIL: Sir, my mike was not on. ...(/m‘errupz‘/ons)...
MR. CHAIRMAN: Shaktisinh ji, would you please take your seat now?
SHRI JAIRAM RAMESH: ~ ...(Interruptions)... Let him say. ...(Interruptions)...

7t e AIRR O (F1cd ): R, d I 81 < I8 &l...(FqLH)...

* Expunged as ordered by the Chair.
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MR. CHAIRMAN: Please take your seat. Mr. Nasir Hussain, please take your seat.

...(Interruptions)... One second. ...(Interruptions)... Let there be some order.
...(Interruptions )... One second, Mr. Nasir. ...(Interruptions)... | am coming to
that. Listen to what | am saying. ...(Interruptions)... | tried my best.
...(Interruptions)...  One second, please. ...(Interruptions)...  Even this side

cannot observe silence ! ... (Interruptions)...

Hon. Members, | tried my best to persuade Shaktisinh ji but he did not take the
floor. ...(Interruptions)... | offered him the floor. ...(Interruptions)... One second.
...(Interruptions )...

SHRI SHAKTISINH GOHIL: Sir, when you were on your legs, you asked me to take
the seat and | sat down. ...(Interruptions)...

MR. CHAIRMAN: Now, | call upon Shri Shaktisinh Gohil to render his address on the
Union Budget, 2023-24. ... (Interruptions)...

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
BHUPENDER YADAV): Sir, | have a point of order. ... (Interruptions)...

MR. CHAIRMAN: Hon. Members, | do not appreciate it. ...(Interruptions)... — One
second. ...(Interruptions)...This cannot be appreciated. ...(Interruptions)...
From any section of the House ... (Interruptions)... ~ We are not here for action and

reaction. Now, you will patiently hear every speaker on the Budget and Shaktisinh ji
will initiate the discussion. Please.

SHRI BHUPENDER YADAV : Sir, | have a point of order. ... (Interruptions)...

MR. CHAIRMAN: What is your point of order? ...(Interruptions)... Under which
Rule? ...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, Rule 242. ...(Interruptions)...

fuer & a1 (3t wfererega @) @ W, AU AT Wige A% 3SR T8 ATl
..(TGHT)...

115



116

[RAJYA SABHA]

3t TR JATIIG (FERTE): WX, MU YeA3NYl BT Wise A 3ifex T8l fordTl
...(aH)...

SHRI MALLIKARJUN KHARGE: Sir, you did not allow me. ...(/nz‘errupz‘/ons)...
SHRI BHUPENDER YADAV: Sir, my point of order is... ... (/m‘errupz‘/ons)...
MR. CHAIRMAN: Under which Rule? ... (Interruptions)...

SHRI BHUPENDER YADAV: Sir, it is under Rule 242. ...(Interruptions)...

MR. CHAIRMAN: What does it say ? ...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, Rule 242 says, 'After the member who moves a
motion has spoken, other members may speak to the motion in such order as the
Chairman may call upon them. If any member who is so called upon does not speak,
he shall not be entitled, except with the permission of the Chairman, to speak to the
motion at any later stage of the debate." d T&h IR gl gb EAGIE ERREIGRCE
21...(-ALH)... Sir, Rule 242 is very clear. WX, %¢l 242 954 [deldR 2l ...(HFE)...
AR, © 242 G54 [FAIR B ...(FILH)... I I AT, d 781 ATY| 3d d e
ol IR 91 Fadl 81 ... (FGEH).... 9, el SIg)

o guafy @ sy Ifsu

SHRI DIGVIJAYA SINGH: Sir, hon. LoP wanted to raise a point of order, but you did
not allow. ...(Interruptions)... But now you allowed them to raise the point of
order. ...(Interruptions)...

MR. CHAIRMAN: Hon. Member has raised a point of order. | have called upon Shri
Shaktisinh Gohil, after hearing him and giving due deliberation to it. Shri Shaktisinh
Gonhil will initiate the discussion. ...(/nterrupz‘/ons)... Mr. Shaktisinh, go ahead.
...(Interruptions )... Hon. Prime Minister faced this. Go ahead. ...(Interruptions)...

it wiftelRre Mige ([ORT) : A FHYHT S, 8199 31T H 7181 MY 3R ¥ a1/
§ ger w31 A1 g 81 b 4971 3iieR 8199 ¥ |9 <l /g1 .. (FAUM)... WY I
TSR &, 39 B4 HICde B &, AT TAR ARED © ...(FaE)... B9 DI 3iTe%
ST 3ATYRT BT & AR ST H I YSTRE R g ...(HAE)...




MR. CHAIRMAN: Leader of the House, what is happening? ...(Interruptions)...
What is happening? ... (Interruptions)...  The House is adjourned to meet at 4.30
p.m. today.

The House then adjourned at fifty -seven minutes past three of the clock.
The House reassembled at thirty minutes past four of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Discussion on the Union Budget, 2023-24. Shri Shaktisinh Gohil.
...(Interruptions )...

i} wifehiag Mige : AT QTalr @giey, § 3D g=iare ordl g & A g9
dIeT BT AT (ST ...(aE)... I8 WX [y el &1 91d & b urferamie & gioer A
gl IR I HaT SR {6

AT GUMRT FE816d, H 39 oic & SR dleld §U, I8 TR Bgll b
IO T 31f9RA HEdl B fh...(aaem)...

MR. CHAIRMAN: Don't leave your seats. ...(Interruptions)...  Don't leave your
seats. ...(Interruptions)...  No. ...(Interruptions)... Go back to your seats.
...(Interruptions )... Go back to your seats. ...(Interruptions)...

it wifxpRie Miee : IToTRT 7 3RS H BT AT fh TR Y BT IMAD YT 31
I IATAT B, 1 I 312t I BT BT IR .. (SHaHT). .

MR. CHAIRMAN: Hon. Members, disorder in the House can never be wholesome.
The disorder which we had when the hon. Prime Minister addressed us was most
unfortunate. But any disorder by way of reaction is also not appropriate. | would

urge the Members to keep in mind...(/nz‘errupz‘/ons)... | am on my legs.
...(Interruptions)... Do | have to tell you this? ...(Interruptions)...  Please.
...(/nterrupt/ons)... | don't have to say it every time that if | am on my legs what has

to be the conduct of the Members. It is not something in the person that | am. Itisin
the Chair which | occupy. On 7" December, it was after deep preparation and
serious thought process of several months that | said that as the House of Elders, the

" Expunged as ordered by the Chair.
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Upper House, we have to send a message. And trust me, the kind of message that
we are sending will put us to shame. ...(Interruptions)... Maintain order.
...(Interruptions )...

Y wiferie Miter -~

MR. CHAIRMAN: Please. | seek the indulgence of the Leader of the House, the
Leader of the Opposition and floor leaders to spare time to see me in my Chamber at
4.45 p.m.

The House is adjourned to meet at 5.15 p.m. today.
The House then adjourned at thirty -four minutes past four of the clock.
The House reassembled at fifteen minutes past five of the clock,
MR. CHAIRMAN in the Chair.

SN SR W9 . AU S, . (ay).. e freasra Rig S . (aaaum)..

MR. CHAIRMAN: Jairamji can see anything very differently than what we think. But
the good thing is, | have respect for him greatly because his name is 'Jairam'. Hon.
Members...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, my second name also has got 'Ram’.
...(Interruptions )...

MR. CHAIRMAN: Hon. Members, since he has made a reflection, in 1993, when | was
a Member of the Assembly, we had two Members. One name was Jalim Singh. He
was the most sincere, fine gentleman, but his name was Jalim Singh. He was from
Barmer side and the second gentleman was--a very good friend of mine--Sundar Lal
Kaka from my district and Kaka had a strong personality, but his looks were very
different; according to him, not according to me...

Y Yot ITAHT ARIfAD (ISR : 3T B Al &g I8 A

" Expunged as ordered by the Chair.
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MR. CHAIRMAN: Mukulj, | can tell you, Iz SIRSICARCACIRIEIN %\', it is very difficult
when you deal with someone from Harvard. You will have much better experience
than | have. Hon. Members, to transact Business, subject to what the House feels,
we should utilize the remaining time. Normally, it is up to 6.00 p.m., we can have it
beyond that. Does the House feel that way? ...(Interruptions)... ~And that, of
course, is subject to the House being in order. Why do | say so? When the hon.
Prime Minister of the country addressed and his reply was on one of the most
important aspects of our Constitution, and that was the reply on the Motion of Thanks
for the hon. President, so it was under extraordinary situation and after all my
pleadings failed... ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, what happened in 20047 ...(Interruptions)... Rajya
Sahba...(Interruptions)...What happened in 20047 ... (Interruptions)...

MR. CHAIRMAN: Hon. Members, it is time for us not to find an example or a
precedent for everything that is unwholesome for democracy. We are in the 75" vear.
The entire world is looking at us and it is a non-partisan issue. What we will be in
2047, the foundation has to be laid by all of us, both by your parliamentary practice
and being partners in development. And, therefore, | would urge upon the Members,
if we keep on looking for a precedent for everything that is wrong or unjustified or
unwholesome for our current actions, that perhaps may not be very desirable. So let
us look ahead with positivity, utilize the time for dialogue and debate and contribute
for larger welfare of the nation. So, is it the sense of the House that we continue
today up to 8 p.m.”? ...(Interruptions )... Now, Shri  Shaktisinh ~ Gohil.
...(Interruptions )...

it wIfepRig MiFd (ORI : AR FHTART HBIGd, § STO” T8 Bl b AT 6T
3R wEar 8 o Imas & Sl crefeydRen B, .. .(aYM)... 98 3referaven Ul
B AR, S BHSA ST &l1...(RFL)...Held H 98 WX O 3R S IR &
I I Al BICT I BRI B ST81 SRexd o, 981 98 Ugd Aeb - U refegaey gl
IRTI...(FAUH). .. AfhT T8 ARPR Iocl B! & fob ST TRIET F ol 8 3R HuR
gl...(agH). ..

RIS W, the principle in democracy is that it is the duty of the
Government to bridge between haves and have-nots. ( Interruptions)...

" Expunged as ordered by the Chair.
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MR. CHAIRMAN: Hon. Members, please. ...(Interruptions)...

SHRI SHAKTISINH GOHIL: But, your Budget is contradictory to the principle of
democracy. ...(Interruptions)...

MR. CHAIRMAN: Nothing will go on record.

SHRI SHAKTISINH GOHIL: | will demonstrate f&h I8 avic fog are I s9¢ RaoTh
21 H T IE ST g o fat #1301 S Rt e o8 2. .(caem)....

MR. CHAIRMAN: Hon. Members, | appeal to you. | think everyone in the House
knows it. So, it is not a valuable piece of information. Everyone knows it. And, | am
fully alive. | don’t know how to reveal my mindset to you all because most of you have
credentials, in politics and otherwise, very high as compared to what | possess. And,
individually, | have respect for all of you very greatly. | can reveal to the House, when
Digvijaya Singhji was the Chief Minister for ten years, he used to always call me
directly. And, | used to say, ‘@I 7 veT 87" IR, A ded A fF ‘T e 7.7, &
g 1T BV TS1?". | have known this side very greatly, Mukulji is there; everyone.
That side, | have known most of you. This side also, | have learnt after becoming
Chairman. Individually, we are the finest lot, unbeatable even by global standards.
And, collectively, what | saw is indigestible to me. | appeal to you still that the House
will continue if it is in order because that is the mandate of the rule. | expect everyone
to observe order. ...(Interruptions)...

it wifpRiE mifed : AT Jwafa Aeiey, O 530 St 7 U 4. 4 o= e | |
HEl|...(TAUM)... S8 &1 HEl - fa<1 7201 SN A F2T - 3757 BIeT & [o1y7 HH],
W AT Sl § STU Dl ATedl § fb TR MY Y8 PRI S &
3Yeh! FANT T A AT |...(FFEHH). ... MY AT IR ST DI G1d B 8l, 39 A
& ATH DI TSI BRI Bl ...(FALIH). ..

MR. CHAIRMAN: | cannot help, even when placards are shown. | have seen one from
a responsible Member. It was done earlier also. | thought there will be the change.
The House stands adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at twenty -five minutes past five of the clock till eleven of
the clock on Friday, the 10" February, 2023.
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